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LOK SABHA

Monday, December 3, 1962/Agraha-
yana 12, 1884 (Saka)

The Lok Sabha met at twelve of the
Clock.

[MR. SPEAKER in the Chair]
12 hrs.

CALLING ATTENTION TO MAT-
* TERS OF URGENT PUBLIC
IMPORTANCE

REPORTED EXISTENCE OF CHINESE
ESPIONAGE RING IN AssaM AND NEFA

Shri S. M. Banerjee: (Kanpur): Sir,
under Rule 197, I call the attention
of the Minister of Home Affairs to
the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:

Reported Chinese espionage ring
in Assam and NEFA.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Sir, the report
that appeared in the Times of India
on the 28th November in regard to
the alleged Chinese espionage ring
in Assam and NEFA has been care-
fully examined. I am informed that
no Chinese agent was arrested as
alleged in the Rangapara area and
that no transistorised communica-
tions equipment has been recovered
there. It is true that one of the re-
fugee Chinese had run a tea shop
at Bomdila, where he had been set-
tled by the NEFA authorities for
some time, but in 1961 he was moved
away from this place. Government
are fully aware of the dangers of
espionage activity and the need to
control and counter it firmly and
effectively.

It is correct that a large number
of Chinese have been arrested in

2320 (Ai) LS—1
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Assam and in the northern districts
cf West Bengal and are being re-
movaod for internment. I would like
to assure the House that the strictest
pessible measures are being and will
be taken to deal with any acts of
subversion or espionage.

Shri S. M Baneriee: In the Times
of India of the 28th November it was
stated:

“It is perfectly clear that no
espionage system can be effec-
tively operated by a country
through its own nationals alone.
It is likely that the Chinese plan-
td their agents among the
Tibetan refueees, who came down
to India earlier, and that enemy
asnts will be found among the
NEFA tribal evacuecs who are at
present trickling down to the
plains "

It also said that there are Indians
in other walks of life who have also
been doing this job,

May I know whether our security
measures and intelligence, which
have unfortunately failed, have been
tightecned up and. if so, what posi-
tive steps have been taken to see
that these elements are combed out
properly?

Shri Lal Bahadur Shastri: Well,
Sir, it is a very general statement
which the Times of India has made.
In any country and in any area it
could be esasily said, or perhaps in
China itself it could be said that
there are TIndian agents in  China.
Similarly it could be said that there
are Indian agents of China in India.
I cannot reply to that point as to
what the Times of ‘ndia has said.
As T sajd, it is not entirely correct.
It is difficult to say anything on that
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[Shri Lal Bahadur Shastri]
point. But we have to remain vigi-
lant and careful.

Shri S. M. Banerjee: May I know
whether some of the Tibetan refu-
gees were used in this, because they
have been employed in various un-
dertakings in India.

Shri Lal Bahadur Shastri: No, we
have not any such information that
Tibetan refugees as such havé been
employed in that kind of activity.

ot v (fgare) @ AR oY
ficre gu & 7 99 ¥ 7@ few &y
T # i R oA v fe-
wrfaat ¥ w8 foF a1 a1 951 7 fow
qar far forg &) fF faem a2 a8 favg-
WA A F g § AR fggww &
faas T9R FT g W FH F T
S FR FE A e @ @Y @
fegearfat & faars  Fv Oww gR
fear sar § o fagr o= G & 7

=t W aggl et w1 feg-
T TET feeaR AR g R X
DFg g fF D fireegu & ...

ot quEr cw N

TETR WETA : AT qGEq ST
aTea & R Y e gu & S9 A
oHr gfaen faelt & fF g fergeamt
W I FT AL AR ] @ T AR AW
&Y e freft 2 Y 99 F a<haaT®
AT FAATE FY T @R P

st ST qgIER e : gy gheer
& faelt § WX T AR 98 Ag Fed
F dax g 9@ I A7 wRE F
® g
Shri Surendranath Dwivedy (Ken-
drapara): In recent days, there has
been a mushroom growth of restaur-

ants and tea-shops especially in Shil-
long and near-about areas, ary may I
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know whether Government have veri-
fied whether these hotels and restau-
rants are large centres of espionage
for Chinese purposes?

Shri Lal Bahadur Shastri: Of
course, we have now taken action and
those restaurants and tea-shops will
no longer function.

Shri Surendranath Dwivedy: I want
to know whether the Government have
verified whether any of these places
have been working as espionage cen-
tres by the Chinese.

Shri Lal Bahadur
tea-shops, etc.?

Shastri: These

Shri Surendranath Dwivedy: Yes.

Shri La) Bahadur Shastri: The hon.
Mecember is suggesting that they are
perhaps yet functioning as such cen-
tres?

Shri Surendranath Dwivedy: Yes.

Shri Lal Bahadur Shastri: Well, as
far as I am aware, they are not, but a
very large number, about 1,100,—as
far as I remember—Chinese have
been arrcsted in Assam and therefore
these centres, even if they were being
misused in any shape or form before,
are not being allowed to function, So,
there is no fear of any such thing.

Shri Hari Vishnu Kamath (Hoshang-
bad): Is it a fact that very recently a
Chinese spy was caught redhanded by
the Gauhati police taking-photographs
of the big Brahmaputra bridge, that
he was given bail by the local magist-
rate, of Rs. 1,000 only, that an Indian
local resident stood surety and that
the Chinese jumped bail.. (Interrup-
tion).

Mr. Speaker: That has been discuss-
ed here.

Shri Hari Vishnu Kamath: It was
not discussed here; not at all. This is
the first time it is being mentioned
here. (Interruption).

Mr. Speaker: The hon. Member
spoke about that.
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Shri Hari Vishnu Kamath: But it
has not been replied to; it has not
been answered. Is it a fact that he
jumped bail and has absconded since
and, if so, what measures are being
taken by Government not merely to
weed out such spies from NEFA and
Assam but also such uncautious and
probably suspect officers and  other
Indian citizens in Assam and NEFA?

Shri Lal Bahadur Shastri: As far as
I am aware, the information of the
hon. Member is not quite correct, Yet,
I would also myself like to look into
the details. But ag far as I had come
to know of it, I made enquiries and
found that what the hon. Member has
said just now is not wholly correct
and any kind of reflection on  the
officers in regard to that particular
matter is not justified.

Shri Hari Vishnu Kamath: What is
the correct story then? Let us have
it. If mine is not correct, let him
give the correct story.

Mr. Speaker: Order, order.

Shri Tyagi: Was ‘'he given bail or
not?

Mr. Speaker: The hon. Minister has
said that it is not wholly correct.
Therefore, naturally, Members want
to know to what extent it is correct.

Shri Tyagi: Was he let off cn bail
or not?
Shri Lal Bahadur Shastgi: I do not

exactly remember the details, and
therefore, I said that.

Shri Tyagi: Was he let off on bail
or not?

Shri Hari Vishnu Kamath: Let him
give the information tomorrow, then.

Mr. Speaker: But it is not necessary
that it should be tomorrow.

Shri Hari Vishnu Kamath: During
this session.

Shri Hem Barua: In view of the
fact that the Chinese have displayed
extraordinary knowledge of the diffi-

Urgent Public Importance

cult terrain as also of the unmapped
tortuous tracks of NEFA, may I know
whether it is not a fact that the
Chinese have organised a deep-seated
espionage ring in that area, even by
allowing Chinese girls to be married
# NEFA tribesmen and, if so, may I
know whether the Government have
taken any positive steps to see that
the Chinese wives of Indian tribes-
men do not percolate into the Assam
plains with the stream of refugees
that is coming up?

Shri Lal Bahadur Shastri: About the
latter part, I entirely agree. In fact,
that is the main question which the
hon. Member has put. We will cer-
tainly be careful and take necessary
action.

Shri Hem Barua: Sir, my question
has not been answered. I wanted to
know about the Chinese wives of the
Indian tribesmen.

Shri Lal Bahadur Shastri: I answer-
ed that.

Mr. Speaker: That is what he

answered.

Y g fag : w@@r F 9 Awar
g fr firm gu ade &t aER
fFat & ? T & ag T o gwar 3
fF o Rt § w18 oY fammer qE &
fr e oE R Fle I agrieay
1 A9 w7 A9 A F oy A A
oT AT ar ?

wegw wgEy Ao g frg
g aa fx fiea gq Avsaer Y
arerg ey & 7

= W AggR Wt 0 IF AT
qTETE AW A oo MIT FOT £3¢

Eioak s |
12.11 hrs.
REPORTED ATTACK ON
DRr. S. GopAL

ot THAEw qEE (FTOEEr)
T WERd, A qee ¥ weaa
s #@AF F7 e fae sfaessdw
A% qgeT  fawy Y W wEe Far
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[ 7= &7 ar 9]
g WY g § 6 4 T9 qraey § wo
T I —
w“ &} : :-”I,a ﬁ:"ﬁ.(‘rﬁ"l'ﬂ'ﬁ‘W
& fagm®, o THo NI,
< f=feaq gwen

sar wN g d2fw sw oW
aar ooy e WA (st sEgR A
AgE) : 77 wafE AT v ¥ g
fafaves, s sy ¥99, X <o
wrqrer femge § AR ST TR 9, @1 g@s
WM q¥ FE aTEAT g | STo TIATH
F 9rg 7 &2 v fagry enw Am F7
uF qEm &5 @A A1, S gerEman ¥
Sifae e a1 | 9 97T ¥ wow 8
w5, ;TiE oA A1 fawag g fawad
g 0t f& ag A am A oE E
SEt AF HEW 70 @, IR A 0% 7
¥ §3 enen faar HT gle AT
2T g7 #9 q7 4TI AT A Ao
wzA 0g= &7 79 F1 forwary & foar
T AT ge AMA FETETE A A
o AR g g R A T
TE & 1 9T &7 4T Y FrE @i @ W)
§¢ TUA GTUTH &1 Q71 FIT | AT I
ofv «frodl SeHT B SeFar o1 7R

g

safy & 7 3@ g, a® faerd
e, fawgi 3 ag gwen fFom, @i &

g2E g 4, FATg T 4, #EifE 39
F1 TR ZF T AT gk o 9
FY fega & 391 wd F9A7 Aear g fh
a7 FvE gu, 9§ 4 &1 gErd
Grgdl ¥ Fodh 9 HW Sl 4, 99
g9 Ggi 97 gEIX ST UFEdET 9,
FzEE quast, 39 9T gaen fear
¥ | 3= A fray gfaae & gwem ag)
frar, afem == 3 fFm @, oARE
fear a1 1 ag arfug aon o @ @
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X 39 1 fefaftoa®t qwmmr faan
T g7 WX I AT qeArg FAE T
AT, AW, OF foar my a1 | Sw
TR TG Tk gur a1 fF 39 F fomw
¥ gud §, 98 A=l HAao=T § |
g 4gl U, gEHEET &, I@ FAH
MAI A AT am @ ™
AR I q A A §F qg qQawar
A T § | 99 qg g ¥ O W 4,
Fifs gl o¢ #t 9T ¥ A% F Y
fFm | g s & R, Afew
aH aEr gl & fF oS & frmw
¥ 33 fqe @ 1 99 7ga wwaw g
&t 4 gg, @ w g feefo
fefaga & s@Fev, sTo WOe, *F
am, NfF R Sf¥s<T qree F a9
g1 AR @ FE @ a9 § @ a
T Fg aFA | TAIT S 9 AT

T W A F N qfae wErgr
ERit, ag FY ST

st THAaE e T ARy,
# ag ST We g R e aee
A To MMA 97 gEenw fwgr, @@
3T F I A ug fawraa @ fR
AT & gfa 99 #1 sgagR A
R

Y AT AGE I AT aE-
dror 7 WS 2w 9w 9 vy A
97 AT I | AT §7 I Y A
g% ol H—39 a9 A9 FT a1
a1 | AEE GAFR I F A
T T q AR F AW A @ET AT Q
g—Fie § IT 9 guen fEar v o
9g W& AT I F GF 45T 97 |

st g & gy AN A
it Fg § foF SuwT fmrEaw ant
& ag S e g o e &
STEHT FY FTH F ST Q&1 7T FET
@ mr
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st AT JgE ¢ A T
g4, 911 fF dgaw § ag avwar g 4n )
og U3 9 T | AF aEE A TG
2, XFT mfaTT I7 I\ ITH TBE
9 & A ATR AFEY | TF GHAT W4T
i ag g2 Mg T § AT I AT
fear war | AT ag snfgT & i ST A
HYET I FT A @ EEAS TGN g0

st "o Hlo ¥AW! : T HAY oY
Y &y fF 99 owew & faamm ¥
I 91 | § 75 TN ATRATE F W W
Iq AT AYAY AHE ¥ geraw |l o
a1 | F o39 F fgars w1 dwE
4t ? Fv aar A 7E) a1 fF ag fegea
¥ {gATs 9 FT oAt ?

MY AIETAA FFE ¢ AT WA
famr @ = ag St ¥ gy oAy
Fagr 9 9g mugwana-
e F AW FVT G| A ¥ IEEA
wif fi a8 &g & 48 gar &1
TENT B q19 Z9 I AR a—
g1 UFW ¥ AE a1 4% ¢, afrw a7
A § 5 a% qavav § gaay faer-
T EETR 919 #TE AV | Qo AGEET &Y
IAIT ¥ A ar 1 gwA 33
R 5T A AQT AT F ITHT A9g
FT AT @ A &g 3T 999 afew
IO S

it gmrare fag : § ag ST Jrear
§ ' STo MM &Y W1 AT TR
FHE, I FT FF q@ ¥ FEAGIAA
fem s ?

Y @ : TR F gg = @ fR 9w
safay ¥ 98 Fg FX STo MITA < gAAT
fFar F "9 IR A 6
ag 5 fagr @ 92w § Mg
a1 "X St & 99 & Ak § foe
ot g oY | F ag e ST g fw
MG A T § )

President’s 4070
Assent to
Bills

st JaATgRAT AgE ;g
QT FIE AT A1 97 | JGAA A IR
S Jgaer 9X gaen fwar qr, AfEA
g ) gg AT AE; 3567 97 |

st qF : § g S AEd
1 59 ¥ gft § T 9= § fF oo
# fagrdy &t F o MUTA X TG FF
F g fFr & qn gR-mgfae
& %R ag g7 S 91

Shri Jawaharlal Nehru: We do not
have the exact details about the con-
versation. It is quite possible that
he might have said something like
that.

Shri Hem Barua: It seems that this
Bihari Lal is not of a regular goonda
type. Is it a fact that he was en-
gaged in transmitting certain, confi-
dential matters to the Chinese? That
is the impression one gets for he used
the words “you are unfriendly to
China” and that sort of thing.

Shri Jawaharlal Nehru: That is a
matter in which certainly a full in-
quiry should be made. The hon.
Member may remember what I have
said. He was not in our Embassy;
he was in our Consulate in Sourabaya
and the Consulate work normally
does not consist of much confidential
matter. Anyhow, that matter should
be enquired into.

12.19 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last
made to the House on the 8th Nov-
ember, 1962:

(1) The Appropriation (Railwaye)
No. 5 Bill, 1962.

(2) The Appropriation (No. 6)
Bill, 1962.
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12.19} hrs.

STATEMENT RE: LOCATION OF
THIRD NUCLEAR POWER STATION

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Sir, the Department of Ato-
mic Energy appointed a Committee
in August 1961 for selection of suit-
able sites for locating nuclear power
stations whose construction might be
undertaken during the Third and
Fourth Plan period. The Committee
was headed by Shri M. Hayat, for-
mer Chairman of the Central Water
and Power Commission and consisted
of the Member for Hydro-electricity
of the Central Water and Power
Commission and senior scientific and
technical officers of the Atomic
Energy Establishment, Trombay.

The terms of reference of the Com-
mittee were:

(1) to select a suitable site for
a nuclear power station of
the GANDU type 200 mega-
watt in the general area of
Delhi-Punjab-Rajasthan-U. P.
The site should preferably
be capable of having a se-
cond unit of 200 megawatts
added at a later date.

(2) To select about six other suit-

able sites for nuclear power

stations in the rest of India
so as to have a list available
for use, whenever the
need arises, for locating fur-
ther nuclear power stations in
the country during the Third
and Fourth Five Year Plans.

At least one such site should

be in South India, preferably

in the Madras State. These
sites should be placed in
order of suitability.

~

The Committee has submitted two
reports, one dealing with the first
term of reference and the other re-
commending certain sites in South
India. The following two sites in the
Delhi-Punjab-Rajasthan-Uttar Pra-
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desh region were recommended by
th Committee in order of preferen-
cei—
(i) Rana Pratap Sagar near
Kotah in Rajasthan.

(ii) Gangabas in Bulandshahr Dis-
trict, Uttar Pradesh,

and, as already announced, Govern-
ment have selected the site near
Rana Pratap Sagar for the next nu-
clear power station. As regards suita-
ble sites in South India, the Com-

mittee recommended the following
sites in order of merit:—
(i) Kalpakkam near Mahabali-

puram in Madras State.
(ii) Billigundlu near Hoganekkal
in Madras State.
(iii) Somasila near
in Andhra Pradesh.
(iv) Sangam near Mekadatu in
Mysore State.

Srisilam

The sites at Billigundlu and San-
gam will only be possible on the as-
sumption that the hydro-electric
schemes of Hoganekkal andj/or
Mekadatu are implemented, and the
site at Somasila is dependent on the
hydro-electric scheme at Srisilam
being implemented.

The location of a nuclear power
station near hydro systems is highly
desirable in order to provide the
necessary backing to storage hydro
projects in which the optimum gene-
rating capacity has been installed to
utilise the flood flow during the
monsoon period. This would enable
more effective use of the hydro
power available and obviate the sea-
sonal power cuts which practically
paralyse all established industries in
hydro-clectric areas.

The State Governments concerned
have been addressed to ascertain
their willingness to comply with the
various conditions which are pre-
requisite to the establishment of a
nuclear power station.

No decision has yet been taken to
proceed with the installation of a
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third nuclear power station, but when
the decision is taken, it is proposed
to locate it at Kalpakkam near Maha-
balipuram in Madras State, which is
the first in order of suitability among
the sites recommended by the State
Selection Committee,

12.23 hrs.
RE: CEASE-FIRE

Shri Hem Barua (Gauhati): On a
point of order, Sir. May I ask one
thing about the latest Chinese pro-
posal? The clarifications offered by
China are confusing. That we came
to know from the statement
mg3ade by Shrimati Menon in Rangoon.
After that the hon. Prime Minister
took the Congress Partymen into
confidence and discussed these pro-
posals with them. That has been
widely reported in the press also.
My point of order lies in the fact that
when the Parliament is sitting, possi-
bly it would have been better on the
part of the hon. Prime Minister to
take Parliament into confidence first
and then to take other groups or
other factors into confidence. We
are not have to be enlightened by
statements from Rangoon or from
any other place abroad. We want to
be enlightened here. Now, there is
the disturbing news coming from
Cairo. It says that without resiling
from our position or stand of the 8th
September our representatives or
delegates have given the Presideni of
the UAR to understand that our Gov-
ernment are ready to make- certain
minor adjustments. There have been
so many confusing things. There-
fore, 1 think, it is the right of Par-
liament to know before anybody else
knows or before the Parliament gets
enlightened through other channels.

The Prime Minister, Minister of
External Affairs and Minster of Ato-
mic Energy (Shri Jawaharlal Nehru):
The hon. Member, I think, is mis-
informed when he thinks that I gave
any information on this subject to
a Congress Party meeting.

Shri Hem Barua: That was in the
papers.

Shri Jawaharlal Nehru: I am sorry.
I said practically nothing about that
except about how this matter is pro-
ceeding. Subsequent to that, the let-
ter that I received from Premier
Chou En-lai and my reply to it were
published and we have placed copies
of them in the Parliament Library.
There is nothing more that I could
say. I do not know what he refers
to, to some messages or telegrams
from Cairo and other places. They
are constantly coming. They are
possibly rumours and other things.
They are not precise. I quite agree
that whenever I have any definite
information to give I should give it
to Parliament first. There is no
doubt about it. I do not think I have
gone against that at any stage
(Interruption).

Mr. Speaker: Order, order. Three
or four hon. Members should not
speak at a time.

Shri Hem Barua: I have read all
that correspondence. I know about
that. But before that correspondence
was published, we were enlightened
from Rangoon by Shrimati Menon’s
statement for the first time that the
clarifications offered by China were
confusing. That is what I say. 1If
they are confusing possibly we should
know that they are confusing from
the hon. Prime Minister instead of
knowing it from Shrimati Menon
through a statement in Rangoon.

Mr. Speaker: There is nothing that
is disclosed in these observations
that the proposals are confusing.
What would the hon. Member have
gained if he had only been told that
the proposals are confusing? Nothing
further. That would have helped
him or the House in knowing only
this much that the proposals are
confusing. That means that there is
nothing to be said at present.

Several Hon, Members rose—
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M.. Speaker: No discussion. The
only question raised was that when
there is some information to be given
or a statement to be made about
pol.cy, that should be made first in
the House. The Prime Minister says
that that is the correct procedure.
What is there to pursue the matter?

Shri Hari Vishnu Kamath: May I
request the Prime Minister to make
a statement if possible regarding the
reported withdrawal of Chinese forces
in pursuance of the Chinese Govern-
ment's announcement a few days ago,
today or tomorrow?

Mr. Speaker: 1 had received seve-
ral notices on this subject this morn-
ing and 1 have sent them on to the
Prime Minister. The Members would
agree that when such information is
to b2 given, and to what extent it
has to be given, that would ultimately
have to be left to the Prime Minister
when he considers there is something
to be imparted. We should not press
that at this particular moment....

Shri Hari Vishnu Kamath: I sub-
mit, there are conflicting press re-
ports. We want to be enlightened.
That is all.

Shri S. M. Banerjee: In the news-
papers, there have been banner head-
lines: No information of Chinese pull
out.

Mr. Speaker: They are their views,
their observations. I have only said
that I have passed on these notices
to the Prime Minister. When he feels
there is information to be given, he
would give us. But, we should not
compel him just at this moment.

Shri S. M. Banerjee: Whether he
has any information?

Shri Jawaharlal Nebhru: I have not
yet received the notices which you
have been pleased to send. But, the
position is rather a confused one.
Therefore, it is not easy for me to
make a precise statement. Apparent-
1y, there have been some withdrawals,
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There have been signs of withdrawals,
of trucks going back, e'c, in the
rear. But in the front positions of
the Chinese forces, they may have
been thinned out, but they have not
withdrawn actually. Perhaps hon.
Member might have seen reports to
the effect that the Chinese have offer-
ed to hand over to the Indian Red
Cross some wounded prisoners day
after tomorrow at Bomdi La. That
means, presumably, that they would be
at Bomdi La, some of them, to hand
them over. But, behind the Chinese
front, there have been apparently
some withdrawals. It is difficult to
know exactly how many have with-
drawn, who have withdrawn The pro-
cess appears to be going on in varigus
places.

Shri Hem Barua: The Hsin Hua
news agency says that the Chinese are
fraternising with the local people
there which means that they might
leave behind them some communist
cells in the N. E. F. A May I know
whether the Government propose to
take any steps to see that these cells
do not exist and even if they exist,
they are broken?

Shri Hari Vishnu Kamath: It is
for the Home Minister.

Shri Hem Barua: The Prime Minis-
ter can say.

Shri Tyagi: May I submit, some-
times, there are questions on highly
diplomatic matters on which any defi-
nite reply does definite harm to the
c-untry. I would therefore suggest
that there must be some curb appli~d
and in this way every question should
not be replied.

Some Hon. Members: It is for the
Prime Minister.

Shri S, M. Banerjee: We are equal-
ly responsible.

Mr. Speaker: Order, order. Some-
times the approach, it may be honest,
is different. I always believe that
every Member really has sincere in-
tentions and is as patriotic as any
other. There is no doubt about that.
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But, then, it has to be decided whe-
ther every question has to be ans-
wered or not. That has to be deci-
ded. The Prime Minister has ans-
wered that question already. As re-
gards Shri Tyagi's question, I do n-t
know whether it is directed towards
me or towards the Prime Minister.

Shri Tyagi: I want to gppeal to
the Prime Minister not to be so liberal
in answering these questions.

Mr, Speaker: That was what I said.
Shri Tyagi has appealed to the Prime
M.nister,

Shri Ranga (Chittoor): May I make
one suggestion? From day to day,—
we would be here only for a few days
more,—so many of us may be getting
some ideas and some points on which
we would like to have enlightenment
and so on. May I make a suggestion
in all humility that we shall choose to
send those things to you, and the
P ime Minister may be given enough
time so that he may be abe to pick
and choose all those points on which
he would like to give his considered
views?

Mr. Speaker: I am doing it already.
If hon. Members want to send them
certainly I shall welcome them, They
may send them on to me.
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12.33 hours.

DELHI MOTOR VEHICLES TAXA-
TION BILL

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): I
beg to move for leave to introduce a
Bill to impose a tax on motor vehicles
in the Union Territory of Delhi and
for other matters connected therewith,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to impose a tax on
motor vehicles in the Union Terri-

tory of Delhi and for other mat-
ters connected therewith.”

The motion was adopted.

Shri Jagjivan Ram: I introduce the
Bill.

—_—
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12,33} hrs.

PERSONAL INJURIES (EMER-
GENCY PROVISIONS) BILL

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Nanda, I
beg to mowe for leave to introduce a
Bill to make provision for the grant of
relief in respect of certain personal
injuries sustained during the period of
the emergency.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to make provision
for the grant of relief in respect
of certain personal injuries sus-
tained during the period of the
emergency.”

The motion was adopted.

Shri C. R. Pattabhi Raman: I in-
troduce the Bill.

The motion was adopted.

12.34 hrs.

INDIAN TARIFF (SECOND
AMENDMENT) BILL

The Deputy Minister in the Ministry
of Labour and Employment (Shri C.
R. Pattabhi Raman): On behalf of Shri
Manubhai Shah, I beg to move for
leave to introduce a Bill further to
amend the Indian Tariff Act, 1934.

Mr. Speaker: The question is:
“That leave be granted to in-

troduce a Bill further to amend
the Indian Tariff Act, 1934.”

The motion was adopted.

Shri C. R. Pattabhai Raman: I in-
troduce the Bill.
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12.34} hrs.
DELIMITATION COMMISSION BLL

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Bibudhendra Misra on the 30th Nov-
ember, 1962, namely:—

“That the Bill to provide for
the readjustment of the allocation
of seats in the House of the Peo-
ple to the States, the total
number of seats in the Legislative
Assembly of each State, the
division of each State into terri-
torial constituencies for elections
to the House of the People and
Legislative  Assemblies of the
Stdtes and for matters connected
therewith be taken into consi-
deration.”

The time allotted for this Bill is
3 hours. 35 minutes have already been
taken, and 2 hours and 25 minutes
now remain,

Shri Prabhat Kar  (Hooghly):
Mr, Speaker, Sir, this Bill is a formal
one in that articles 82 and 173 of the
Constitution contemplate this. After
every census a delimitation commis-
sion is formed with a view to delimit
the various assembly constituencies in
terms of the population. So far as
that part is concerned, we welcome
this Bill. ’

Clause 5 of this Bill says that the
Commission shall associate with itself
for the purpose of assisting it in its
duties in respect of each Stale, seven
persons three of whom shall be mem-
bers of the House of the People re-
presenting that State and four shall
be members of the Legislative Assem-
bly of that State, That is how this
Commission is formed. It has al-
ready been pointeq out that in order
to have a representative of every party
in Parliament and in the State as-
semblies, the number of these mem-
bers should be increased so that
every party may be represented there
to give its views about delimitation

Delimitation 4082
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of the various assembly constituencics.
There is not much difficulty in increas-
ing the number of representatives in
accordance with the number of parties
in the State as also in Parliament.

While delimiting the assembly cons-
tituencies, it must be taken into con-
sideration not to unnecessarily change
the present parliamentary constituen-
cies. This can easily be done. Today
each comprises of six or seven as-
sembly constituencies. If need be,
the number for a constituency may
be increased to seven or eight accor-
ding to the population but the same
parilamentary seat may be allowed to
remain,

The last delimitation commission
changed the parliamentary constitu-
encies very much and they were cons-
tituted in such a manner that it be-
came almost impossible if not difficult
for a parliamentary candidate to
reach every section of the electorate.
The elections are becoming so costly
affairs that the limit on the ex-
penditure laid down by the Eelection
Commission is almost a farce. If the
constituencies are not contiguous,
the net result will be that the
election will be very much costher
and it will be very difficult for the
ordinary people to stand for election.

I would, therefore, suggest that if
at all any change is made in the con-
stituencies it must be seen that the
area is a contiguous area so that it
will be easy for any candidate to
approach the electorate, and to that
extent at least the expenditure will
be lessened.

The next thing that I want to
point out is this. Although this Bill
is almost a “must” according to the
Constitution and a Delimitation Com-
mission will have to be formed, but
in view of the emergency I suggest
that the implementation and the acti-
vities of the Commission may be
deferred for the time being. Because,
very recently, with the consent of
all the parties concerned, the Election
Commission has deferred all the by-



*
_4083 Delim:tation

[Shri Prabhat Kar]

elections because at this moment ali
the energies of the people and the
‘energles of all the parties should be
diverted to the cause of the national
defence. So under no circumstance
.should election work be conducted by
the Electioa Commission. Because,
you are quite aware that so far as
the duties of this Delimitation Com-
mission are concerned it may be pure
and simple to delimit the constituen-
cies, but with the movement of this
Delimitation Commission from place
to place, quite naturally there will be
some political activities and the poli-
tical parties will try their level best
to organise the people with a view to
presenting before this Delimitation.
Commission their viewpoints,

Under these circumstances, 1 feel
that no ‘harm will be done if at this
moment, after the passing of the Bill,
the implementation, the work of this
Commission is deferred until the
emergency is lifted, uatil the country
is free from the aggressors and until
the people come back to their normal
“4unctioning.

And 1 feel that it will not be very
‘difficult in the sense that the next
Election comes only in the year 1967;
g0 it is not necessary that the work
of this Commission should start
immediately. And I would rather
suggest that the Government gives a
direction after the passage of this Bill
to the Election Commission that
although this Bill has been passed
:and the Delimitation Commission may
be appointed, their activities must not
start and they should not start dur-
ing the pendency of the emergency
‘period. This I think, is most impor-
tant and should be done.

Apart from this, as I have said,
clause 5 should be so amended as to
enable all parties to have their re-
presentation in fhe Commission so
that they may be in a position to
place their viewpoints before it.

With these words, I support the Bill.
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Shri P. K. Deo (Kalahandi): Sir,
instead of dilati.g on all the aspects
of this Bill 1 would like to pin-point
my observations on some of the glar-
ing shortromings that have been
noticed in tnis Bill.

We all think o Kashmir as an in-
tegral par. of this country. We can-
not therefore appreciate the position
envisaged in this Bill that this Bill
will not extend to the Kashmir State.

An Hon. Member: The State of
Jammu and Kashmir.

Shri P, K. Deo: Yes. As you know,
the elections last time were conducted
under the auspices of the Eleétion
Commission of India. We know that
the electioy to this House from the
Jammu and Kashmir State is not by
direct election. But at the same time
the electioa to the Jammu and Kash-
mir State Assembly is being made
from the various constituencies, and
it is, there ore, all the more necessary
that the delimitation of the consti-
tuencies should be properly and
scientifically done so far as the
Jammu and Kashmir State is concern-
ed. So I beg to submit that this Bill
be extended to the State of Jammu
and Kashmir, and at the same time,
to the State of Nagaland. I do not
think_any persuasion would be need-
ed for the Government to accept this
simple amendment that I have tabled
in this regard.

Regarding the delimitation of con-
stituencies, I beg to submit ‘hat it is
more or less a question of statistics
because our main basis is the census
figures, and it will be by the calcula-
tion of statistics that we have ‘o
find out how best the constituencies
could be delimited, taking into consi-
deration the physical features, the
existing boundaries of administrative
units, the communication facilities and
public convenience.

) From my experience of the work-
ing of the last Delimitation Commis-
sion, I beg to submit that it is not

“



4085  Delimitation AGRAHAYANA 12, 1884 (SAKA) Commission Bill 4086

always these considerations that weigh
upon the decision of the Delimitation
Commission. Sometimes they are in-
fluenced by party considerations. In
this regard, I would like to cite two
instances. So far as my constituency
was concerned, in 1957 it was a
double-member  constituency. For-
tunately, it has now become a single-
member constituency. But at that
time, I know how difficult it was for
me to nurse the constituency and
approach the people in different areas
of that constituency. It was nearly
200 miles long. It spread right from
the Raipur district of Madhya Pra-
desh to the Puri district, one of the
coastal districts in the State of Orissa.
For me, to go to the Phulbani district
which was the other district which I
had the privilege to represent, I had
to pass through Koraput parliamen-
tary constituency, then the Parvati-
puram constituency in Andhra Pra-
desh, then the Visakhapatnam par-
liamentary constituency, then the
Srikakulam parliamentary  consti-
tuency, then the Berhampur pailia-
mentary constituency and finally
arrive in the Phulbani constituency.
Fortunately, it 'has beea split into two
and it has become much simpler now.
I beg to submit that while delimiting
the various parliamentary constituen-
cies then, even though we made pro-
tests that it would not be practicable
for any man to represent his consti-
tuency properly if the constituency
was delimited in this way, all our
arguments fell on deaf ears; they
never took notice of the lack of road
communications there.  Actually,
there is no road communication bet-
ween Phulbani and Kalahandi; it was
difficult to represent such an un-
wieldy constituency.

I would now like to cite another
example. This is an Assembly con-
stituency which belongs to the dis-
trict which is represented by the hon.
Deputy Minister, and that is Puri
district. Even though there was no
suggestion that there could be a
double-member constituency compris-
ing Banpur and Daspalla, though,
through the entire proceedings of

taking evidence and asking for sug-
gestions, there was no proposal that
there could be a double-member con-
stituency comprising Banpur and
Daspalla, at the last minute, we felt
that some invisible hand pulled the
strings, and it was published all of a
sudden, to the surprise of everybody,
in the gazette notification that Das-
palla and Berhampur should be tied
together to form a double-member
Asembly constituency right from
Chilka lake to Mahanadi. At that
time, the stage of protest had already
passed. We could not make any re-
presentation and we had to swallow
the bitter pill. We feel that it was
done only to defeat Pandit Godavaris
Mishra, the former Finance Minister
of Orissa and the President of our
party. So, to put all obstacles ‘in
our way, that delimitation was done.
To our misfortune, he did not live
till the election time and we had to
contest that double-member consti-
tuency. We lost one and the Congress
Party lost one. So, considerations
like this always come in the way of
an impartial decision, which would
thave been more equitable and just.

In this connection, my remark will
be incomplete if 1 do not mention
regarding reservation so far as sche-
duled tribes are concerned. In clause
9(d), it is said:

“(d) constituencies in which
seats are reserved for the Sche-
duled Tribes shall, as far as prac-
ticable, be located in areas where
the proportion of their popula-
tion to the total is the largest.”

In this regard, I beg to submit that
the list of scheduled tribes differs
from State to State. A particular
tribe, Vatras, which is a scheduled
tribe in Andhra Pradesh and Madhya
Pradesh, is not a scheduled tribe in
Orissa, even though they live in the
contiguous Dandakaranya areas and
have the same social status and eco-
nomic background. They have not
been included in the list of scheduled’
tribes of Orissa, because it will affect
the interest of a particular Minister.
If Vatras could be declared as sche-
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duled tribe, the entire Koraput dis-
trict would be a reserved seat and a
particular Minister may not be able
to be in this House and another in
the Orissa Assembly. I submit that
such considerations should not be
there and there should be a more
scientific approach to the subject.

I entirely agree with the suggestion
made by the previous speaker, Shri
Prabhat Kar, that associate member-
ship should be more broad-based. At
the moment, it is envisaged that only
3 M.Ps will be nominatedg by the
Speaker and 4 M.L.LA.s will be nomi-

- nated by the respective Speaker of
the Assembly, and they are to assist
the Delimitation Commission. As you
know, in every State, there are more
than 3 political parties working. So,
it is all the more proper that this
figure should be enlarged, so ‘hat all
political views could be represented
in assisting the work of the Delimi-
tation Commission.

Further, I beg to submit that the
associate members should have the
same voting rights as those of the
members of the Commission. I can-
not appreciate the argument why they
will not have any right to vote or to
arrive at any decision. If they are
to be associated with the Commission,
they should have full powers as any
member of the Commission.

With these words, I support this
Bill.

Shri C. K. Bhattacharyya (Raiganj):
Sir, when it was decided that the
House will be prorogued on the 23rd
of last month, some of the Bills were
put in cold storage and I believe this
was one of such Bills. It has been
revived with cease-fire and it has
come before us now. The two coin-
cided—the cease-fire was there and
the House also was extended. So, it
was practically accepted that this was
not such a Bill which need be pushed
through in the present Session. But
since the session has been extended,
it has come before us, though the
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emergency is there. What I feel is,
though there is a period of lull going
on during these days, we are not yet
out of the woods. Rather, from what
is happening round about us at times
I feel we are getting more and more
entangled in meshes of diplomacy
and I do not know how we will come
out of it at the end and when this
Bill, if it is passed into law, will come
into operation.

The background of the Bill lies in
the two articles 81 and 82, more in
article 82 than in article 81. Article
82 provides that:

“Upon the completion of each
census, the allocation of seats in
the House of the People to, the
States and the division of each
State into territorial constituen-
cies shall be readjusted by such
authority and in such manner as
Parliament may by law deter-
mine.”

So, since the census has been com-
pleted, it is now the time for Parlia-
ment to go into this matter, but it is
not such a necessity that it must be
gone into at once, because the gene-
ral elections are still far off—1967—
if things go on smoothly. But if
things do not go on smoothly, per-
haps the elections may be deferred
beyond 1967, I do not know what is
in store for us. Article 82 also pro-
vides:

“Provided that such readjust-
ment shall not affect representa-
tion in the House of the People
until the dissolution of the then
existing House.”

So, whatever the recommendations of
the Commission, the present House
will continue as it is until the next
general election comes. In that way,
the Bill, even though passed,
will not become effective till a general
election is declared again by the
Election Commission. That might be
done in 1966 or later. So, as the
hon. Member, Shri Prabhat Kar sug-
gested, even if the Bill is passed into
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Act, the Commission should not be
constituted unless we find that we
are in normal times. The Commis-
sion may be constituted, but it will
remain ineffective. How will it work,
say, in the case of a State like Assam?
Situated as it is and conditions there
being as they are, how can the Elec-
tion Commission continue its work in
Assam. It cannot. In other places,
it can go, but it will divert public
attention from more urgent things,
to which we should devote our atten-
tion now. But in a State like Assam,
the Commission cannot work at all.

Under these conditions, when is the
Commission expected to submit its
report? I apprehend it will be
delayed and prolonged. If that is so
and if the Commission is constituted,

weeswill begin incurring expenses
now, while the Commission will
not be able to work. Expenses

will be incurred at a time when we
are making a drive for economy in all
directions. That is a very important
matter, which should be considered
by the Government.

Coming to the BIill itself, there is
great force in the suggestion that
Jammu and Kashmir should be
brought under the Bill and put on the
same lines as the other States in
India in the matter of elcctions. This
may be easily done. Usually, the
Acts that are passed in this House
have always a distinguishing feature
that Jammu and Kashmir is always
excepted. DBut when the Defence of
India Bill was passed, I was glad to
find that the exception clause was not
there. The Defence of India Bill was
passed including Jammu and Kashmir,
So, there is a procedure which you
might. enforce or which the Govern-
ment may adopt, by which Jammu and
Kashmir may be brought under the
jurisdiction of this Bill. That can be
done without any particular arrange-
ment being made between this govern-
ment and that government. That
ought to be done.

There was one suggestion about the
overlapping of constituences in
different districts. There 1is great
force in that argument, that all the
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constituencies should be composed of
compact area. When I was hearing
that argument put forward by some
of my hon. friends, I was thinking of
the constituency of our hon. lady
Member, Shrimati Renuka Ray. Her
constituency extends over the river*
Ganges—half of it is on the north of
river Ganges and half on the south
of river Ganges (Interruption).
There are no bridges and Farakha is
still to come,

Shri Prabhat Kar: The same thing
with me.

Shri C. K. Bhattacharyya: How can
you expect a candidate standing for
the Parliament to run from this side
of the river to that the other side to
carry on the campaign? It is because
of her personality that she has been
able to carry the constituency with
her all this time. This sort of consti-
tuencies should be avoided as far as
possible and as far as practicable.

I had experience of this sort of
constituencies in my own case. When
these constituencies were made, in a
particular area a constiluency was
situated in such conditions that the
polling booths could not be arranged.
Polling booths were arranged at a
place where even jeeps could not go.
I could not contact those places even
in a jeep. There was no possibility
of even a cart going there. I do not
know what happened in the polling
booths of those areas, and what safety
and security arrangements could be
made for the ballot boxes. This
point should be particularly taken
note of and when constitucncies are
made particular care should be devot-
ed to the georgraphical conditions so
that there is the possibility of con-
tracting the different parts of the
constituency by the candidate.

In the previous elections. when
there were double-member consti-
tuencies, I had the experience of
reaching part of the constituency in a
jeep and part of it in a cart. There
were areas where even a cart would
not go. So I had to leave the cart
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and walk. These can be remedied if
care is taken from the very begin-
ning.

Mr. Speaker: These things can be
. pressed when the Delimitation Com-
mission is set up.

Shrit C. K. Bhattacharyya: The
Delimitation Commission will certainly
go through all that we are stating
now.

Mr. Speaker: Hon. Members will
have their say there also.

Shri C. K. Bhattacharyya: Another
thing is, while working out the ratio
between the members of West Bengal
Legislative Assembly and the mem-
bers represeniing West Bengal in this
House and also the members of the
U.P. Legislative Assembly and the
members representing Uttar Pradesh
in this Hou.e, I find that the ratio
between the members of West Bengal
Legislative Assembly and the Mem-
bers of West Bengal in this House is
higher than that in the case of Uttar
Pradesh, U.P. has got for one Mem-
ber a lower ratio than in the case of
West Bengal. This has also to be
worked out.

There was one suggestion put for-
ward by Shri P, K. Deo. He said that
the same caste which is a Scheduled
Caste in one area is a non-scheduled
caste in a different area. In my
constituency, in the same constituency
in one part a caste is scheduled and
in another part the same caste is
non-scheduled. That createg difficul-
tie; when nomination papers have to
be filed.

Last of all—this is a major consi-
deration and I do not know how Gov-
ernment will tackle it. With the
increase in the adult population, the
election is going to be a very big job.
In the last election it was a bigger job
than in the previous election and the
number of po'ling booths had to be
Iincreased, about doubled at{ certain
places. This time, with the increase
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of population to 44 crores I do not
know what the strength of adult votes
in each constituency will be and how
that will be tackled by dividing the
constituencies. Unless the consti-
tuencies are divided in such a way
that the number of voters in the case
of each candidate becomes limited to
an extent to which it is possible for
him to contact the voters, each candi-
date will find himself in a difficult
position and the Government them-
selves will find that they are in a
difficult position in bringing about the
electoral roll and managing polling
booths for taking votes.

Mr. Spaker: I find that there are a
very large number of hon. Members
desiring to speak. Of course, 1 appre-
ciate that desire. But the time that is
allotted for this Bill leaves us 2 hours
and 25 minutes for today. We began
at 1235, So, we have to finish by 3
O’Clock.

Shri Hari Vishnu Kamath: There
are a number of amendments.

Mr. Speaker: About 60. We have
to devote time for that also. So, I
would like to be guided by the
pleasure of the House.

Shri Hari Vishnu Kamath: The time
may be extented by two hours.

Shri C. K, Bhattacharyya: When
the time limit was fixed by the
Deputy Speaker at three hours, it was
only provisional. So, it may.be ex-
tended by at least one hour.

Mr. Speaker: If we extend the time
by one hour, we should finish by
4 o'clock. Then the general discus-
sion should conclude by 2 o’clock be-
cause we require at least 2 hours for
the 60 amendments which have been
tabled.

Shri Prabhat Kar: Considering the
number of speakers who want to
participate I request that the time
may be extended by 2 hours so that
we may conclude the discussion by
5 o’clock.
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Mr, Speaker: All right, 1 will ex-
tend the time by 2 hours. We will
devote the whole day for this Bill.
We must pass through all the stages
and conclude the discussion by 6
o’clock. We will take up the clause
by clause consideration at 3 o’clck.
I find that 7, 8 or 9 minutes have been
taken by each speaker. Since there
are a large number of hon. Members
wanting to participate in the discus-
sion I would limit the time to 7
minutes for each hon. Member. Hon.
Members ought to try to observe that
time-limit and condense their re-
marks.

= s e (I
AT ARG, 1 fagas gATR qma
faam= & fagr owfeaa &, ag gam wfaam
F WYL 5 WR fvo ¥ ¥
AT | W@ 9% AT & 2, 39
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9 (R F FTE F I AR
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Al ¥ g8 T THe v g 5o
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TEY 8, FAfE T AT W Y Torfaw
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TH FTH FT G F T F A FT Ay
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gfaqm § ag sugewr &y T g—
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Fa T v g 5 o Fat=w &
wft 77 gu & ¥ 97 agT ga}
R gfE = feam wmwo
AfFT T fagaw & oY wifawwa &,
IR AT A 9T AV A AR=HS AT |
7g faaas @faam &1 g F qarfas
¥ fwar T @ foad wgr o g fw
fagewrediz gAr wfge | afeT TIwA
¥ 9 9T FY T A FI @ AT
qeaT @ fF AU faR § fratew & &
frmior &< & forg 5 @t Sufeaa ey
TAT § 1 SEH) 9N A TIT &Y AwE Fav
{1 & g7 qEEeT § Aoy v faaaa
9T & 7 a3 fE=rar g g, fraw
AEURELE

“The Commission shall, on the
basis of the latest census figures
and having regard to the provi-

sions of articles 81, 170, 330 and
332, by order determine”

T § Y FT TS & U @, 9EH
Y w31 Ty g, fogdeRede we AR
a6 dlew | AIfFF wra s @
@ e 3, 9Ed R A A
g froau fat & qum  faatew a0
w1 dfafgdsw fFar smm 1 W@
3w wdf & 1 F gawar § fF g W
AE F gew WA A —

“by order make readjustment in the
number of seats”

7T G fFar v gar @ F
gawar § 5 ag d@fra A aro &
qatfas gar | feedfim 7 #1 wd
gt &, 7 fay & qum feafaa e
F1 fwfor &< 1 afea fgeseede
T 9F 4T F qAAAT §, 98 T & )
IGHT AY §, AT qREdT ST |
@ e & 7Y A1 g R g,
Ffea & ATA HAY ST & w0 w8
fF g @ T faa w4
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o F ar fefafmdam am =3 @
AN fratam e § fageseedes &1
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' ag v faR § faatam &4 &7 famf
Lxc il

T AR AR oUE W A
&R I AT AR § 1 T
T TF § —

“The Commlssion shall, in the
manner perein provided, then
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distribute the seats in the House
of the People allocated to each
State and the seats assigned to the
Legislative Assembly of each
State to single-member territorial
constituencies and delimit them
on the basis of the latest census

figures.”
agt Wt & guaan g fefafae ak «
T IS

“They will make readjustment
in the limitation of the same"”.

@ faar srr anfgm | feedfmm @
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faaw sfade @3 @ =ifem, o
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s a1 fw fawm awr @ a1 §9w,
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Shri Hem Raj (Kangra): Mr.
Speaker, Sir, I support this Bill. I
also support the suggestions of some
of the Members that the number of
Associate  members from the Lok
Sabha and the Assembly should be
increased.

In so far as the Punjab is concerned,
as you know, there are two reasons.
One 1is, there are so many political
parties both in the Legislative As-
sembly as well as in the Lok Sabha
which are to be represented. At the
same time, there are, as you know,
two regions in the Punjab. When cer-
tain members are represented on these
bodies as associate members, if re-
presentatives are taken from the
Punjabi region, fhe Hindl region will
remain un-represented and if repre-
sentatives are taken from the Hindi
region, the Punjabi region will remain

unrepresented. Ag there is division
in the Punjab, I say that the number
of members, both from the political
point of view and from the point of
view of regions, should be increased.

There is another point which I
want to submit. So far as the border
districts which we have created recent-
ly are concerned, I make a bold sugges-
tion that they should be treated on a
par with the NEF.A. area. They are
inaccessible areas. So far as Lahoul
and Spiti and Kinnaur in Himachal
Pradesh are concerned, the population
iy very small. In the Himachal Pra-
desh area, the density of popuiation
in the Kinnaur district is 16. In Lahaul
and Spiti, the density of population is
only 4 If the area is taken Lanaul
and Spiti is 5000 square miles and the
Kinnaur district is 3500 square miles. I
say that area should be treated on s
par with the N.E.F.A. Members should
be nominated from these areas. My
election takes place four months later
than the rest of the country. '
This time, it took place two months
later. It will obviate the necessity of
postponing the election in the Kangra
parliamentary constituency and at the
same time, it will give representation
to the people of the border areas who
will be, due to the emergency, always
under fear of some kind or other.
Moreover, these members will be in
a position to represent the views of
the people of these areas.

Thirdly, in clause 8 it has been
stated that the Assembly seats shall
be a multiple of the number of the
parliamentary constituency. So far
as my Kangra parliamentary consti-
tuency is concerned , I will cite an
example. On the map, you will see
it is a contiguous whole, There is a
corridor, What kind of a corridor is
that? It is a corridor which connects
the mountaing of Kulu proper and
Lahoul and Spiti. The corridor runs
parallel to a mountain range, ranging
from 12,000 to 16,000 feet high, always
snow bound. There is no road. A
person like myself has to travel three
parliamentary constituencies, one of
Shri Chattar Singh, Chamba, another
of Shri Lalot Sen, Mandi and another
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of Virbhandra Singh, Rampur-
Bushire. If I have to cover my consti-
tuency, I have to go through three
parliamentary constituencies. I would
submit that the geography has never
been taken into consideration. So,
when delimiting the constituency, at
least for the Assembly constituency,
so far as the Kulu area is concerned,
the minimum population must be fixed
beforchand, so that no portion of the
Kangra - area proper be mixed
with that area for assembly consti-
tuencies.

In the present constituency, what
happens is that one zail is tacked on
with the Kulu people, The Kulu MLA
never visited that Kangra area with
the consequent result that those
people have remained unrepresented.
Consequently, this time, they were
boycotting the elections. It was after
a hard struggle that we were able to
persuade them to participate in the
elections,

So, I would suggest to the Commis-
gion that while delimiting the consti-
tuencies, they should not go beyond
the administrative unit of the block;
they should certainly fix it at the
block level. After fixing the minimum
population so far as the Kulu consti-
tuency is concerned, the rest of the
population has to be divided in the
rest of the assembly constituencies
Kangra Parliamentary Constituency.
It is only in that way that that area
can be well served.

There is one thing more that I
would like to place before Govern-
ment for the purpose of giving repre-
sentation to thc people in the border
area. It may be argued that it is not
possible to do so because it is not
provided for in the Constitution, but
then I would submit that there is suffi-
clent time with Government to push
on with the necessary amendment to
the Constitution to give representation
to those areas. At the same time,
due to our present emergency
even if the necessary Bill is passed,
it may actually take a long time:
As T have seen in the proceedings of
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the last Delimitation Commission, #
takes a very long time, because se
many witnesses are produced and seo
on.

Mr. Speaker: Now, the hon. Mem~
ber should not take a very long time.

Shri Hem Raj: I am finishing.

So, the Delimitation Commissioa
may postpone its proceedings till the
emergency lasts,

sty (arei) « e wRe,
Tgr 9 4g Fgr w41 g F ag S fefafy
7 faa «mn @ § ag d@fawm
a0 s} F A AT I®Q 4T, |
afer wr 5@ fa=r F) wfas=w ) 2=
s Al g Sdm Jg g R e
A FRAIT K139 T ¥ e ]y wE
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oY HR i wY afmfaa #5 foay
T, AR FW A N TG TgS T
TFGE AIWY w@gAT B

# A g e oA R # fafa-
faezm wde O gar #R 99 Faw
AR Heq 93T ¥ 442 Iq12 71 Fifee-
TR TR A 3R framaw @
T T | I TJHA T AT F
faet wzemw 59 F iftue dwEw
4 39 &1 Hha qie faar mar v e
qATS FY Fifeeerdl F1 TG AT
99T # q9F I § wYfaur A g
Ffew 9@ w1 I FE feam ) a)
JAAT W@, TF A T qT A EN
saw g fear w1 AfEw S
g AFT @y 9 A Ay a9 IgE
LT

‘“This delimitation is made for
administrative convenience and

not for the convenience of the
members or public”.
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“all constituencies shall, as far
as practicable, be geographically
compact areas, and in delimiting
them regard shall be had to
physical features, existing boun-
daries of administrative units,
facilities of communication and
public convenience”.
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S sl faar T g 99 A g
ARG AR F A |
Shri Karuthirumam (Gobichetti-
palayam): Mr, Speaker, Sir, I rise to
speak in suport of the Delimitation
Commission Bill. I want to bring
forward certain suggestions. In
Madras there are 41 parliamentary
constituencies, each of which has five
local assembly constituencies. The
previous Commission did not do things

fairly as far as Madras State is con-
cerned.

They say here that all constituencies

shall be geographically campact
areas with facilities of communication
and public convenience. But how?

How is my constituency delimited? I
shall show why I say this. There are
certain areas in my constituency.
Talawadi firkha is in Gobichetti-
palayam, But it has becen added to
Bhavani taluk. I do not know for
what propangda purposc it is done like
that. A person from Bhavani has to
pass 110 miles through Gobichetti-
palayam to reach that Talawadi
firkha. But Talawadi firkha is ad-
jacent to Satyamangalam, which is
part and parcel of that area. I do
not know how it has been added to
Bhavani taluk, Previously, in 1952
elections, it had been a part of
Nambiyur constituency. @ When the
double-member  constituency  was
ghifted into and named as Bhavani
double-member constituency, then,
unfortunately, the entire Bhavani
taluk plus Talawadi firkha were
combined; Talawadi firkha was added
on to Bhavani taluk.
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I want to bring to your notice one
thing; in spite of what the Madras
Chief Minister, Shri Kamaraj, wrote
to the Delimitation Commission, in
1956, those points have not yet beem
given adequate consideration st all I
do not know under what pressure or
under what circumstances these
people are going to take into consi-
deration all these things.

I want to bring to your notice one
small thing that is pevalent in the
rural areas, and that is about the
geographical position of Talawadi
firkha. When the Delimitation Com-
mission Member came to my district,
—~Coimbatore district—we had been
arguing that Talawadi firkha should
not be added to it. Then he said that
only the population basis and the
census basis would be relied upon.
Standing inside the river, just to a
depth of two feet, if one wanted to
cross the river , the average depth
at three places is taken; they walk on
the river at one place. In one
place, the depth may be ten feet. A
depth of 14 feet is arrived at and it
is divided into three! The Delimi-
tation Commission says that there is
only a population of five lakhs; “add
this and substract that”. So, the
constituency has been delimited like
that. It is unjustified. Even the
language in  Talawadi firkha is
Kannada and in the area of Bhavani
taluk, it is non-Kanarese. The Com-
mission said that when single-member
constituencies are formed, this ques-
tion would be considcred. But when
the question of delimitation of double-
member constituencies was taken up,
when the question of splitting them
into  single-member constituencies
came up, they said, “It is only the
existing double-member constituencies
that will be split; no more additions
or no more substractions”. Even from
the practical point of view, consider-
ing the nature of the Bhavani river
and hilly the terrian of Talawadi firkha
that firkha could not be in another
constiuency. I request that this point
should be taken into consideratiom,
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namely, Talawadj firkha should be in
the Gobichettipalayam taulk and
should be in the Satyamangalam
firkha. It should not be treated in any
other way. Fortunately, when 1 was
a member of the Madras Legislative
Assembly, twice, they said: “You go
to Parliament and then argue the case
there.” (Interruption). I am sorry to
say that the then Member of Parlia-
ment from that area could not have
representeqd this part.

Mr. Speaker: After completing his
mission, here, would he like to go
back?

Shri Karuthiruman: 1 would like
to go to the front and render service
in fighting against the Chinese.
Without being a Member, I can do
more service and do more work, so
that I can accommodate some other
people who are very anxious to come
to politics.

In respect of the suggestion made
by Shri S. M. Banerjee, 1 would also
like to say that in some areas there
are seven Assembly constituencies
and in some areas there are eight.
But in Madras, we are having only
five Assembly constituencies for
every parliament constituency. If
possible, a proportionate area should
given for al] parliamentary constitu-
encies in all States, so that there will
be equal chances for all the parlia-
mentary constituencies and also on®»
State cannot have any undue advant-
age over other States.

oW TE (TEET) - W
wgrEa, 7 39 fadaw 7 gew ¥ 9w
FIAT {1 W R T WA A 7
g gara feat s wifE g ) samaw
gffafy & ™R ® & wWfET ==
fadas o fa=me 7€t fora ST =nfg
¥ gean g 5 s ar A ag &
T8 ™ favas w1 &FK F@ T
femmr AR & fF R R W W@
ferarY &Y wTaf s, g9 o yorre
o faeama w3 @ WK 9§ 9 999 §¢

ree €1

& fagas & a0 3 § fomn §:
“As soon as may be after the com=
mencement of this Act,”

wH aog & g@R & fag wfEd
& s fF g sfafaaw & a9q @
o= ¥ oy o o Frafe v @
WTT | 7 qwEaT § fF T 9% 9T 9y
faa wAT =rfey, X W S SR
A W TP & IEF g g
W & w3 fear o, AfE aw
& F A g g, Wk A
ferm 3% &Y 9T gy W wwe
ST @t sgveT Sfaa e

9 g W el & oy wiR
T & gV | Fgr § SuwT Y §
R AT QTEaT g ) A /9w § Y
o ff ST A A & w19 AT ¥
HREE ] SRR 9 F 9 e
g SR gt d@fawm @ S
aTq¢ AW FT J e § ar 9 fefafa-
TE FHRM F T W ¥ I TR
w1 1 afaa e o <@y & 1 ag =mage
AL ATIH AT | AT ITHAT AEIRT
¥ g9 fadgF # WG T T W
T § §F 09 Ter 4 | gA ¥ I§
Tag & Iufeqq 7€) a1 | dfeT & mm
w1 g fF oA W W OIEE s
faaR =R

@ fadas Y a0 Y § 38 Soow
forar mar @ fF ww TSw § AW e
T & AR 9 fauw waT & ggEn
wee g feq s, sfeT T Y
R afoamr Y T @ SR w0 A
gfrm fedy (s &at) = fors
gt fFaT T @ 1 a8 gEE § A9 "
fe @ty &t ¥, S fgmrew w1,
feeet av wforge frg=y & av gER &Y
§ g% e g adF ¥ s wm
ag sz A foeay T @ ) wgi & fag oy
e wwr ¥ wreg § W et H0eaw
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[str w1 =]
wfad & Al faeely & @ ) famm
t o Heifaa sefae ) g @
S T & & fag W weg Tt
® q¢ ¥ g3 fge 1 7 feg amd o
# e g 5 w0 wEew T avaew
# fro 31 % F9 F3T

gusifrard fr gy ag
wiRE frata et a1 @ fraio
UM | T ST Fearael) Y T § A8 @
T &

“regard shall be had to physical
features, existing boundaries of
administrative units, facilities of
communication and public con-
venience;”
af 38 grarw § F AT 94 wEEY
S oE Ry w1 ¥ add e @
W feer <A g st fF aramaa #@
W wfears & ) 39 w1 i qw @
¥ foer ot Foras, S o fors e am
Y W §IF 91 ATE SAEET F7 A
A § I o g & 9T anp
®U Y gg WA A VT afew qwt F
TR & TTF /AT AT |

s wfafea v 7z 6 frde #a
w1t g fF w1 w1 fratem i i e
foefl & & gu & | & qgr @ f
AT §IE FT A ARG ST TR
AT 9 v qF awr G 5 R
iR g saifF g
oo faaie & A a<w s A Ay
AfeT 7 @ dW foet & o fratemr
&7 G &) a1 gae & fag 99 9 s
AT FfeT g T & | gy thatew ax
gq TFR FAng T ¥ fF

wEY N €z w2 w1 QW
ARt ¥ AT ST |
wfag dT fragw ¥ fr frafew dx
T ¥ A §F ¥ fgeraa A wfan
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fF stgr a% avT @) uF o w1 Y 0w
fratew &= g Tifge, sk afe dar
grg T g ar &1 9t ¥ saner &1
FY 7E FAr =1l 1| WifF A7 a1 I
foeil & o At g F EY g9 &
a s gt 1

g0 I & a7 FEA A g F
W g ofofre sfaat & feg
gIferg oaw Taw Y sgaer Y T}
agi foar & fF—

“ag far as practicable, in those
areas where the proportion of

their population to the total ii.
comparatively large;”

T ST IATH | ST I TR T TF
g §F W W E 1 qgi F AR
T FAT § AT TG gATT & 397 &
SR F @2 gAark faw ax & a ar
T E | T AN AT a8 79 § fF 3w
AT 9X 39 e & fq=re gt g
wifs ag ;s At &1 =T § )
I AW HY S EF gATHl A qferfrg
afed} & 7€ ¥ ag e @ R oW
SFR AT IFT fraifaa §1F & wfaFTT
¥ dfaa TG & 1 § awaa g fF s
%5 A4 fezraa S Tfgu fr & gefara
W AT § TAT AT A F &
g arfF Gy F foey & A o 4w
W A ), fF s'r 9 A 99 q&w
ST § 98t 7 gRfad ww @ S,
HR 59 92 a0 & o far m ax
AqF g1 § BF agt & gaor i f agd
T fawraa gl AT ITHY g A T
w1 & o R gwa AT Aaerd
¥ dfaa forar s @ & | W F wwwar
g f5 it wEem @ o fam w3

A, qF @ & A W

LECCIEEN
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18.39 hre.
[MRr. DEPUTY-SPEAKER in the Chair]

Y T o fag (7o) : AT
Jarensr wEeE, gl we fadas
LEER FT Y qS F GH AT HAT g
Jufeqa fear mar &, & @rE w5
g

T fadas gra g & s
AT T I T §ST FIA &1 oqqeqT
Y fams ooy fafaa oot ®
gag FI HIE FT FIGAUT FAT, fage
i & fou @t $ qrare ) 4=
T TF a9 aWT aar o a1 F
fam 9ama & FT WA FW &
ug fadas & euR F ufwiime smam
& ¥ 9rgy agg faw & 1 ag M
R T 5 A &1 R & g,
QF Toifauds 935y AT gal arnm
g3 | T el | ) RS #
=t g, s ar feEmE g oar e &l
¥ F@ T g A fwe A%
R FAFET T s

grafrra gewt & wfee @ifag
W A @ 2 WX 9% A4 AW
B w1 & gF v HiX sfaw daen
VR g @ FGE | R SEIE
¥ Y I geww @ wfaw daer okl
m?ﬁm%uuaa‘rmfaﬁz

7g 3f9q g s=war | & W g fr
geFr & g T A gfee F aga
qfeq @ v g dfeT arEEiw
efte & Star @A #1 dreT S ey

T &= F1 arae, Whifas gfe Wk
g "5 wife & grey ¥ 3R
T AR FPE 0 e e
§ #9 F faen ow w3 dfsq g afe
AT & G quT HSAE FOAAT
I AG) AN ST ITH F At gnt |
T AW F AW wEfua gT NifE
w-ar WX fauw o F gseal
¥ Y a9 ATET IJAHRT T AT THFS
wftw grm | qdr feafq & & awaar §
& weifadz ivag 1 e f eEEe |
wRE! F7 faay wa 8, 37 F1 AfAH
T 3 Faw@ B & gl W FA
F g @mt & & fer aw Ay
Ifaa T SwaT ®

ey wErem, T feaaw ¥
gg Y aarar T §fE o dW ®
St Aenfedt av agad ger I wT
e T & fom Avw g qF wa
¢ f& i O ofefeafa o ot &
5 o 9q wfafg & g waw &, Q@
g 2, 3T A ¥ ¥ @ e @
W aqgrEfya Jufeq gl &t
& T & A O T s AT
sifs Iafeqa & 9 oF & 79 A
fraR 7 gl weE ¥ faed &
gafafc & SR 1| G afdfeafs &
¥ 7g 3¢ w9 § f wafaa e
&7 fr f 9 o A § S
A FE AfaE g, ST R Q@ Q7
ufuse @ Tifge Fife Aagmaml
H feara wk Ifgad A Ffeareat
w7 w7 gEfud gEed) & ST 49
FANT AT § ST R |

JuTeme Agiew, wrafaa wgeEdt
¥ moT & A F UF gATT AR qg AT
3 fr 0 S spE F A 9T
gy  fF faum s # AP
qfeasl ) qeet 1 &) fawy F awafaa
T TNAT AT & | AT T AT

4II Ci
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[ e %o fag]

te gfs 97 ¥ o T N w9 R
t wfeg m #9 & oo awg &Y
aEaEEar g, for g I |
a1fgy, SaET 3 A AL T RS R
g qF WA T AT g T WY
I M FEr gar g e T @
W & FTOr 3 HTIGF GG 59 T A
g N R w1 O afefefs ¥ @
fadas & gwrw § 99 ¥ 9 wgEar
faet wifge ok S soROr @9
faum-mmat & 2 @ B, 9g WA W
TE 2 g ¥ oW ferfa § A0 oag
gg W g f5 owfag g3l &1 99
q97 a8 &« @1 17 & qfg s
g1 @ = #1 s fafaec & afus
grEfaq e 7 AT Y | AEE
ST @ g9 ¥ & fow @) 5 fafaed
® T @ T8 STy FfEE W
AT FEE @t a1 & ¥ mfaw
fafrex #v grafyg aeey 7 F@mr
S|

fEmm s aR A sgrmn g &
@ s @igq, wE oaegeE
FTeZq & Wil ¥ agad @, faar 9w
afF g ACTT w1 At ™ @A
|Ifge 1 S =Y W ]dT  agar
ff A TF & ¥ fig@sa gm &
Wit @ G e g1 wmr g fe @
HE UF & FeEeud § W FT ST F
fox & FAX WY 9 ¥ ) wafae §
gawar g fF 7@ § 3@ O sgaear
e =ifen fF gefam s e @
qAT FAT @A F @ Jiq qfe wf
& fge@ ¥ o1 S@ |

w fodgs #¥ s () #F
qfcim # yorre fafera @1 T R
oo qaemar @ @ oaal & @
fraw & aug 4w ¥ @R Ahfwe
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e, grarmw & gfaar @ saes
FrERY A WEOET X e fear
Sm I aET A q@ Fg e
wifgx a7 efafefa afe s aa &
et &7 frg FY AT AT R 7 W A%
ar gt gefafrgfoa gfve am w=
g T &7 T8 I | T WR
Q9T 2|r oY @ & 6 OF 9T a1 3§
TG W FY gER a9 F Fe FT fraw
fear AT & | I ITTEE) #, TIETHE
FAL T AT F AT T T AAR
&9 9 FT g1 F6 A o) o
f& @ Tz sam §, whfefa
gfae 1 Y O deT & sy O &
aaEaT g fF ag 19 3% ¥ & w3 |
™ Wkl & 99 | T9 faggw &1 qeuw
Lac IS

@t frife fm (Wfwmr)
IqTERE HRNEd, # AT Avgar g fw
graw ¥ fag gsgF AWl F1 5o T
fog T AT gEaT & WWET T9 Y
g 9 W 1 fawew § 7

ITNAA HERA . WG FT AR
W gE g

it go o WY (Fagyw) - SwTEaw
wgEa, 1@ faa & wifasw &1 3@7 @
war g fF gg o fefafweas
T # T FiAmE # AR 9 et §
qfvadm F# &1 afaF @ ) g &
gg J1fen fF &7 ¥ &9 qfaqa s ¥
ag fefafaza & a dgax & | safag
q oA ot ¥ e T oW
fowr % a8 Fg o7 e #2 § famd
foe o9 & &7 T W G

e wE & ar § faw
fer i AT § W
fege qatfagz i @ @ QiR 1
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fad wvt Y wfaew F @ oAy
ad @A 1 wfaw faar s dar
& =Y g faer § fear man g 5 oaifamee
= F g @ & § ar 98 ey
2§ 5 a8 FTo AleaTe &Y | Gar S
o @ f5 oF & § o aifafers
qEfT MR gow & AT faw @ o
TafaTe TvaE #t 7 afiEr & @
T § WA qIE ¥ Ao geE
fa & 1 gg i Y g w5 wfage
qraT #Y W AT [ w7 wfwe
I 1 X 7@ gAE 71 gqar faow
1§ | 78T % Q) 3 § fF wfage
Ay HfAE & @Fil &1 ggEar 2
o WX A U7 ¥ g% TR GaAr
= 1 AR o sfw & @
0 F]OG oA

wWANagamm N TER
fra a0 = FATE ax w1 fmio ),
faga & R 9T aga 9 W58, A Far
g & | aEAT gl A 59 AR § fefawer
wr=w, Safade ow FRfRTE W]
gfsas Fwafaag mfc #1 5% fwar
gl Ft @ ag & f5 @ ard awd
F1 feama 7Y war mv | 77 aga I
& fF 37 o @gYy ama T g 1 ;e Ak
w fefoaa wew AR iy
FT 8T TAT AT ATFET | S Tgafeqr
oft AT &7 F ftor § F% wow fady
# g% € ag T g =fed

U g AT qEEt 7 ag & 1K
@ & A § ag a9 75 &
afe & A= a7 qifaardz F1 8Y,
foord <@ oy q FEe gERy A9 A
Tl F OF few wt qu sfrwre ad
Faerar "R S9=1 Afw w9 & 9T
VTR A IW AT Y gy g fE
N ©F A ¥ wr @y N foF
@ AT WK G qHT IA AET X

AL o @ o | qg GYES FIE
¥ o for ofaar  wfgw § a8 @
afey ga¥ g § ogf fr 7g @
T § WR Tg W@ I Ay
W g | St aF fasges wew
o} fagges geew & fag faawe &
g §, I Y AT AR F@-
iR i gmawam g fe
7g fgda faadr oo g 8 oW,
Ia &) weay g 1 AfFw A0 W g g
9 g7 &9 I € g fifan @
ST g7 F i Fgde # @A
9T | g & W gw AT FHIWT &Y
o X faa #X @ 9 | 39 $H W
¥ g% Tl § Fgr @ frogw AWl oA
fifet F aravg frgy W ot &
& @ e ¥ aga ofus 75 a7 9%
& 1 wafay &n 3 37 femr a% fedww
N ]G FET T |

gt aF A4 g9 ¥ qafes
fogger Frem AR fagges gRew
] qEeEE #7 a8 [ F7 FEE g,
& gwar @ fF 3 ¥ fgaaw #Y @&
92 WF A7 9% 9 | T9 9 ¥ a9
@ ag § 5 o daw ¥ wafaw
qIgEEE &1 Y A @ FTEw gen,
9w # gt dem § w1 afvda T
forar ST =nfgw

ifax § § g@R ¥ & IR o7
sgm—siar f5 &% W} AW w'wl
a3 w1 8 @ faw & sfaw Q@1
g FTA T g F 9 & Ay QY
ST, wfea gar [ A oW &Y
gfefeafy #1 f@a gu 5@ FT T 99
A o 9 Mt §@ A IR An] qEL
fpr srn =ifew 0 T geE g fe
ST AW AT JAM AT, €9 AHAA
o g9 §9 AR & 3@ N g ¥
ww ¥ @ wn afg, fedh qat
w® ¥ qgf 1
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Shri Balakrishnan (Koilpatti): Mr.
Deputy-Speaker, Sir, some hon, Mem-
bers spoke expressing the doubt whe-
ther it is convenient to conduct the
delimitation during the present state
of national emergency. I think, Sir,
delimitation cannot be a hindrance to
our nation’s defence. After all delimi-
tation is a routine administrative
work. All of a sudden delimitation
ecannot be done during the elections.
Therefore, delimitation has got to be
done.

The existing constituencies are
based on the 1951 census. The popu-
lation has grown very much after
that. The 1961 census figure shows
that our population is 430 millions
and something more. That figure
according to the 1951 census was 356
millions. Therefore, 75 million people
have to get representation in the
Parliament as well as in the State
Assemblies. Delimitation is, therefore,
necessary.

Apart from this, almost all the
States have been reorganised and
boundaries of States have been
changed. When the boundaries are
changed some talukas and villages
are taken from one State and put in
another State, The villages taken
from one State are merged with a
constituency in the other State. The
population of that constituency or the
number of voters in that constituency
becomes more than the limit for one
constituency de-limitation and re-
allocation of geats are therefore very
necessary.

When delimitation {5 being made—
this is mentioned in clause 9 of the
Bill—every constitency, whether it is
an Assembly constituency or a Parlia-
mentary constituency, must be
brought into a compact area. I found
in the last elections there were some
Assembly constituencies spread over
two different talukas, some parlia-
mentary constituencies spread over
two or three districts making it diffi-
cult for the candidateg to reach their
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voters. As far as possible, compact
area should be provided for every
constituency.

Regarding reserved seats, the main
criterion must be the population of
Scheduled Castes. Wherever the
Scheduled Castes are living in a
majority, in -such places the seats
should be reserved, Unfortunately, in
the last elections I found that for the
majority of the reserved seats the
polling was very very thin. That was
because the other people, people other
than the Scheduled Castes, did not
take interest to cast their votes.

Unfortunately, double-member con-
stituencies were bifurcated. That
bifurcation was an evil to owr
country. That bifurcation hag brought
not only the growth of casteism but
s0 many other things. Especially in
this state of emergency when our
country is facing aggression from a
foreign country, every one of us,
every Indian must realise the evil of
bifurcation. I think even single-
member constituencies should be
abolished. I would request the Gov-
ernment, if it is legally possible, <o
abolish  all single-member consti-
tuencies and bring an amendment in
this Bill inserting a provision that
every constituency must be a multiple-
member constituency., So that the
unity and inegrity of the country is
preserved.

s ffr v (sRfererd) :
ems AR, A QU T FATT e
&, 2o FT AT T & AR wT LeER
T A AT R | T AT AT a7 F
T A wAT § 5 59 o § -
fode dras #1 fgE FT R §
e A fgfa & A F
Y gicHzy o felr & | & Y -
w7 § f7 wafige dv 7 39 W s
T fem & AR T fAF 99 Y @
P | & w1 g 6 ag I R
i & R g g, W) e
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99 ¥ o8 wW I g F ag e
g

0 & werar 99 ¥ ol w1 @A v
off FF ¢ | Y o gfaq # § ST A
s @ fom @, afe fews
afeer #t @ ¥ 1 wEEr @) Og,
T I FT F A A AT AT
qura @ fF weaw @ 9 FY 7 T@T 93,
wffT o @A g, A fad s e
@ T, N fraa A e, |
feme a9 #Y @q  FW AT TG
T 2 | T FHE SR UE S
$ 77 w9 & O dF i #51 T
W1 TE |

= fa=r & feaam g & i o W
s A | e g§—s9 W
‘o e w1 osEnr fEem T -
agi foes FieegquAt Fart q@ |
0¥ a7 § S F oeur,  taNe
A Pe&R, T A T H oo
FEgUAT W® | awr & ghom
g ST FT qaAT TE FT GFA § WK
T T W wEd & faw oaw wy
foree wiEeguelt wmEr T g,
gl F IRA wElq AT-gior SR
7 7 § fF gae s gfom a)
A A0 T ¢ 5 o FEE-
U FY WA aA qied |
TF A aE T T H g AR G
T & ey g g §, arfe gicemf
w1 Sl T fear @ AT o
Fr fae @%

T gFrg ¥ Y qUTe g9 aWd
o w2, 9w # foed Fieieg-
oS & I F ghom df g @ o
£\ 7 oy e € f oo o e
Te& U T W I g,
T & g T w § WK e &
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fr forsg Ficdiege gaR agt w4t
T @ 7 ¢ AR a8 g g W
T T g fragw s |
f& a5 gv gfomt #Y gu-wer @@
wiama &, @t #€t g wfowad 1 daw
& sfawa &9 g9 & w1 gfeml #Y
HIT AT § | SR FE sTeer ey
T A @O NagIgaT & =y
q " At § g A9 awa
2 | WX I FT  HRAT @ I @,
A T & @ wgd § FF gW 9T AR
w1 et @R faar m@v § ) 9y qEr
sarr TE & B R st
¥ amge & ot W@ Mg | ARl
w1 WA T Fieediggut § g
T 93 FT § | I § Y q€) ey
e, ST fF 99 FilequeY § @
AR S AT g FE@T AN

A 939, St AT ™,
7 g fF ) O FEgTEN &
age) afed | F wwe g fE FR)-
UAAT 1 JTE F TET § | v
for st Az, ot e Fo WgTA
Tagg @ fmyd=
¥ Tgd & o S &y § gre-a
F for 7 # a7 g5ar @
T FigeT § 9 qHo THo
o A FEIYUAN I § | TF
T QR FF FET 94T § W A
TR O § | A W9AT ST @ R Sy
FEAURY e Wifed, A FTIE
g ifed |+ F awmar § B sugw
oy o< faer #1 g9 9w e v €
R Ffae #t arfed fr ag Fele-
U F HF q@ § W qsqA
R AR FEEGUEAE T aAE
wTa: 3 ar § 5 9@ g w snar
g @ faafaw &M & FrEe Sedr
FEY B ATAY & | 9 FIW 92 § & w7
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[ = faxfa fs ]
foar o =fed | 3@ A § gEEa
g & Sogw Ty o @ faw v qw
faqr T @

Tq AAEG Gl X wEr &
W 9y g e & e A g
T TH HT AG W Aifed | AfER
W oagrd M @ Wk gEy Fw o
G | R fR § @ @ S @,
AN gwam N ww § AR a2
e §, I q@ ¥ WA S AR
F w9 W F@ TN TAT | 79§ G9q-
ERNITE AR TRA g7 A
e & !

§awar g 5 #fregudy s
1 F R wfaew & o fear
ST 91fed | I8 &t gw A fawm &
AR UF ifedse ardY aAmar § | 9w
9g fedse art @ @t & www g @
s W v & faew #3 for S
Tfed | 7 | Y S FT TG H AT
@ WX 7 & wEifare 9 # @A
N IEW @ | IT FT g T G
R Gar &< fear ST & @ W&
aawar g f& F17 % § 9 qwar &

st Fo foro afem (maTwmer) o
IITEA HEIST, I AT IEHT AN
fadas agr wmaT @, g At &
TGRSR W Quo(3) = &
T gy &mT T § 1 €fE ag d@faam
N gt F wga qw  fwomw g,
W AT T AT By FE AN wAA
s fady 78 & gwar & 1 9@
@ ¥ 7g fagas ey FT %X oR
w1 ufafgw 41, st waT 41, I A
TSt 9% § | 7§ §y R AR) 39
gEWNfa@ @ waaes
wifade drad ¥ gear &1 frag &3
far w3, 39 w1 fagifa w¢ fear
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A | 39 *t fauifa F far mr &
wfed Fow © W Fw & TN
/g @ &

I weel  ag #Er & fF
I FR ) W W fadas @)
ar fear s =nfer A W
aEt & g A A, I Y F T
arga g fF ag fades 39 a3 Ay A
g i T T QeNY FT oW
o

Ig X AT Sl #) a3
¥ gg wir Y 1 B gEifass
Fra< A &, 39 §1 N qagE F71 "A4-
F faar ST T1fgd | wfade dwT
T g & 39 W) TArsede faw afqw
93 BT &, WA T ara 9% & fawar
9w §1 T AGS 9T gW 9gEs &, fF
IT F AASH FT AR ] AT B
IET ALY ¢ | GEifede w7 T T4
9 2, 79 F1 guA foay ST A@nfed
g, 1 # taifade dw@T TEEEE
ffar ST @, dde A E@d 8§,
Ffezz e FT H I FT AT FATE
A 39 1 FfgE A7 998 F F fog,
Fa #1 &9 w7 F 3 g
fear smar & 1 4fF 9T F T w4
& 97 war ST ], 39 A gEifaue
e T JART fpar & o st
g § T, § ¥ 97 97 § W
I &7 @7 & | ey o g g
J FT R fw SR A9 & av
™ 3 Wi FidiegEa w1 &
e & R § g, o 718 o g

0 7Y AT & | 9 Ay 38 wAEeEE

3 v gefage dwa &t waeT F7 AfE-
I F 9% § Fg | Ffamw w1 @
fefamm gFm, 999X T@@d FF FT
I 1 Afge [, W o §



4121

oAETE § | FATT F N I agt
e ¢u & 97 & FW T Q@ AHFR
wfrms &1 & fear o & | Eifage
B ¥ aR A W A N q@9Fqq
¥ ¥ Fgr mar § fF ST A awmEd 7@
©T HiEFTC AE g AR T § qw I
&7 FRFHTC T | F NIeT 2 96 § |
T & A, IT N NFeT 7 9E-
wfas gaard WY 1 S | g &
afase 31 ) fagr m@r &

wfgae &1 78 W wiyeR @9
¥ foar war & 5 e daw e &t
ST ¥ @ gU A qNT & AR T
from Twral & St w9y @@
FL G & 1 g g 9T ¥ T gRfera
fRE RN FRFN I WS
faq wdifaue fmc w1 &% Afuwre
TR
Shrimati

(Khammam): Sir, on a point of order.
There is no quorum.

Mr. Deputy-Speaker: Do you want

10 challenge the quorum?

Shrimati Lakshmikanthamma: 1
want more members to be present.

Mr. Deputy-Speaker: In the lunch
hour we do not mind the quorum.

oft 3o firo wifewt : JuTemer Wy,
TR ¥ ugifage drEx IgElen
WIeT 39T, A 39 1 A FfamT goer
ST ¥ 99 qfedw 3T 1 59§
T & A7 q gFA (R) 2, qH
wET T} —

“publish its proposals for the
delimitation of constituencies to-
gether with the dissenting pro-
posals, if any, of an associate
member who desires publication
thereof, in fhe Gazette of India
and Official Gazettes of all tke

States concerned and also in such
aother manner as it thinks fit.”
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® 7 awwan g 5 o w1 Qe [ &
g1 78 &, 39 1 IrgFfeT AT
¥ FT FT AfF F & qar &
QTRETET e Iy % gt &, fo 1
N [ ;1 oafawe g oW A W
AT HAT S $T &4 AT AT |

wifedy gaTa & gefer det & ant
® 97 ATEEAT § | & W HY TAAET ST
g f5 e ¥ wsyes rgsy Y wgee
TET AT ] | TYES 15T T AT
THTA T &, T F A A A WL
o oee 3ges gTeed A% Ffwwa At
fle & 9= R ¥ Y degee TEeA
g #7 §7 foar g &, a8 & W
& AT ATRAT § | 99 § qrgawe &
g i mA gy —
“The largest concentration of
tribal people anywhere in the
world except perhaps Africa is in.
India. According to the Schedul-
ed Tribes (List) Order, 1956 the
total population of Scheduled
Tribes was 2,25,11,854. The lar-
gest concentration of Scheduled
Tribes are in the States of Madhya
Pradesh, Bihar, Orissa, Gujerat,
Rajasthan, Assam, Maharashtra
and West Bengal.”

feges T & ol A% awr 7
foram @ & A w1 A fawree ST
¥, AR dges grey ¥ fRd @ @
T Y A & W Fegee ufamw
ot feaem R T &, 99 awq Ffmw
w1 wifed fF AW deges o & @
AT ASYEE TS HY HeAT S H E
TafF e FRE F A ¥ @A §

st TTETER (FE) W)
TS FE IR G AR

war gt gl ?

ot %o firo atfew : 57 A W =
sfafafus faemr =fag



4123 Delimitation
Mr. Deputy Speaker: The hoen
Member must conclude now.

Shri Kashi Ram Gupta (Alwar):
Mr. Deputy-Speaker, Sir, today I rise
to speak in English because elections
is a subject which concerns the whole
of the country and I may be excused
by our Swamiji for this.

I am not of the opinion that this
is the opportune time for this Bill to
be brought forward. Shri Bhakt
Darshan had given the argument that
our Government has shown to the
world that they can go on with this
thing in an orderly way. Actually, it
is not so. The Government has post-
poned so many controversial Bills.
Even his own Party has postponed its
own annual session and the elections.
But as the Bill has been brought for-
ward it 'has to be passed. Up till now
all hon, Members have expressed the
opinion that it should not be put into
practice at an early date. That too
is my opinion.

There is one clause to which so
many amendments have been given
notice of, that is, about the number
of associate members, four from the
Assembly and three from the House
of the People. I have also sent a
notice of an amendment to this. In
my opinion, the purpose is that those
people must have an on-the-spot
knowledge and the Commission should
benefit by their knowledge. So, the
rquestion is about the size of the
State. The number of these associate
members will be the same for all the
States. Now, Uttar Pradesh has got
about 86 parliamentary constituencies
while Assam has got only about 16
or 18. So, the people of Assam
can very well benefit by those seven
members but for Uttar Pradesh it will
be quite impossible. Therefore, if at
all there 'has to be any use of these
things, whether for Uttar Pradesh or
for Bihar, the number should be
enhanced according to the size of the
State.

Shri Bibhuti Mishra just now said
‘that there was no use at all of these
people. That may be his point of
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view. But, I think, the use is there.
Of course, the men should have been
maintaining their own standards so
far as their activities are concerned.

Now, the difficulty that arises 1is
this. Some people say that there
should be consideration for all parties.
Unfortunately, our country has no#
got a healthy democracy as yet. When
we look at our own House here, we
find that there are 12 parties on the
Opposition side consisting of about 104
Members and there are about 30 in-
dependent Members. On that side
too, although the party is one, there
are so many groups within the party
based on individuals and so on and
so forth.

Some Hon. Members: No, no. *

Shri Kashi Ram Gupta: It is a hard
fact. So, when there is a multi-party
House here and there are multi-party
Houses in the States, actually the
problem is how to minimise these
parties. Although the Delimitation
Bill may not be directly concerned
with that, anyhow that has to be
taken into consideration. The time
has come when simultaneous elections
to the Vidhan Sabhas and the Lok
Sabha should be done away  with,
My arguments for this are that the
subjects are quite different, the mani-
festoes should be quite different for
the Lok Sabha and the Vidhan Sabhas
and, at the same time, election cor-
ruption methods will have to be
avoided.

What is going on at present is that
when we have the Vidhan Sabha
elections simultaneously with the
Lok Sabha elections, people generally
understand or are made to understand
that there is not much difference bet-
ween the Vidhan Sabha and the Lok
Sabha people, that he (the Lok Sabha
Meinber), is only a burra sahib sitting
on the head of the six or eight chhota
sahibs. Actually speaking, in India
people are not voting on the ground
of the manifestoes or the programmes
but they vote either for the symbols
or for 'individuals. That is going on.
The ruling party gets the benefit of
the symbols. That is why in this
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House there are more Members from
the ruling party than in the Vidhan
Sabhas at so many places. The natural
corollary is that if we want to do
away with these symbols and un-
healthy practices, we must have sepa-
rate elections. Even the question of
election expenses is correlated with
this problem.

As regards election expenses, now-
a-days everybody knows it that no-
‘body remains within the limit of ex-
penses and it is very difficult to find
.out how to do justice in these things.
So, if we have got separate elections,
we can have control over the number
of jeeps and so many things. We can
also have control over the other acti-
vities of the persons. At the same
time the constituencies are getting
enlarged day by day. It is impossible
for a candidate for the Lok Sabha
to go to every polling station at the
time of elections. So, some medium
shall have to be found out by which
‘the people may be made to under-
stand.

‘What happens at present is that
when a candidate for the Vidhan
‘Sabha goes to a constituency and the
candidate for the Lok Sabha cannot
follow him, the people say, “The can-
‘didate for the Lok Sabha has not
-come; so, why should we vote for
thim?”. This is so specially when the
parties are different. Sometimes in
the elections to the Vidhan Sabha,
there are no parties fighting Lok
Sabha elections in that area along
with the candidates for Vidhan Sabha.
Here too the picture fis this. From
Rajasthn there is no Socialist or
‘Praja Socialist. If the Socialists or
the Praja Socialists, or even the
Communists, say that they want re-
‘presentation on this basis in the asso-
ciate membership, it will be quite on
-the wrong side. So, my submission
is that though the Bill may be passed,
§t should be put into effect only at
the appropriate time. Secondly, as-
sociate members are there only to help
and not to give concrete decisions. So,
their help can be sought properly only
‘when the number is adequate accord-
ing to the size of the State. The
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larger the size of the State ‘hc larger
should be #neir number. So, my
humble submission is that all these
points should be taken into considera-
tion while passing this Bill.

Shri Balkrishna Wasnik (Gondia):
Mr. Depuliy-Speaker, Sir, I rise to
support this Bill. As we know, this
Bill is for the purpose of delimiting
the constituencies on the basis of the
latest census figures having regard to
the provisions in the Constitution. I
am glad that while delimiting the
constituencies afresh the Commission
will take note of the physical features,
existing boundaries of administrative
units, facilities of communication and
public convenience etc. Unfortunate-
ly, in previous delimitations these
factors were hardly taken into con-
sideration. As we know, an  'hon.
Member from this side of the House
has also quoted certain instances. In
my part certain such things have also
happened when no regard was shown
to administrative convenience or faci-
lities of communications etc. I would
like the hon. Law Minister to look
into the matter and see that in future
such things do not repeat.

Some hon. Members have talked
about the reserved constituencies. Shri
Bibhuti Mishra, to use his words, said
that these constituencies should be
mobile. By that he means that the
reserved constituencies should not be
kept at one place but that they should
go by rotation. I do not know why
certain hon. Members are rather inte-
rested in shuttlecocking the members
of the Scheduled Castes or Scheduled
Tribes. If there is no permanent con-
stituency, that is, if there is no con-
stituency at one place, as we know,
the Member cannot represent his con-
stituency. He cannot nurse his con-
stituency before-hand. Suppose, there
is a Member today who comes from
a reserved constituency and tomorrow
there is delimitation and his consti-
tuency changes. The Member today
does not know which part of the -
State or the country he has to nurse.
He does not know that. If he does
not know where to go and to which
people to talk, I do not think, the
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Member can serve any useful purpose.
Nursing the constituency necessarily
implies that there should be a per-
manent constituency and the members
should not be shuttle-cocked from one
place to another. This will be a most
injurious thing to be followed, I must
say. As you know, some’of the Mem-
bers and some of the people in this
country will be rather happy if there
is a total extinction of reserved seats.
Some voters not belonging to the
Scheduled Castes and Scheduled
Tribes ask, why in a particular consti-
tuency there should be a reserved seat.
But, I must say that in this country,
we have rather to create an atmo-
sphere or mentality in which persons
not belonging to the Scheduled Castes
or Scheduled Tribes go and vote for
the Scheduled Caste and Scheduled
Tribe candidates and accept them as
one of their own. In this House
atleast, no effort to separate should be
made. In this country, there are sec-
tions and divisions of the people. Un-
less this mentality is created in this
House or elsewhere, the mentality of
division and separatism will be there.
Reservation is not there to perpetuate
castes, to perpetuate the distinctions
between thc various sections of the
community. Reservation is there
in order to bring up these people to
the level of the other communities.
Once that is achieved, this will go. As
you know and as I know, reservation
is only until 1972. My friends here
need not be afraid that the reserved
constituencies will be there for ever
and they will have no chance.

Then, I want to refer to clause 8 of
this Bill. Sub-clause (a) says:

“(a) the number of seats in the
House of the People to be allocat-
ed to each State and the number
of seats, if any, to be reserved for
the Scheduled Castes and for the
Scheduled Tribes of th» State;”

Sub-clause (b) is about 'he Legisla-
tive Assembly. This Bill provides for
the allocation of seats in the Lok
Sabha and in the Vidhan Sabhas to
the members of the Scheduled Castes
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and Scheduled Tribes. This will be.
done on the basis of the 1961 Census.
I must warn this House that no effort
should be made to reduce the repre-
sentation of the Scheduled Castes in
this House. I have been seeing, at
least, I will refer to my own State,
Maharashtra. In the District Council
elections, an effort has been made—
I do not know who has made thas
effort—but an effort has been made
to reduce the representation of the
Scheduled Castes in that State. In
the District councils, what has hap-
pened is......

Mr. Deputy-Speaker: We are not
concerned with District Boards now.

Shri Balkrishna Wasnik: In my dis-
trict, representation of Scheduled
Castes in the Lok Sabha or in the
Vidhan Sabha was round about 20 or
21 per cent. In the District Council
the representation has come down to
5 per cent or something like that.

Mr. Deputy-Speaker: He should
fight it out in fhe Maharashtra As-
sembly, not here.

Shri Balkrishna Wasnik: That is.
all right. What I want to say i, in
the Census report, the population of
the Scheduled Castes has been shown
far less than what it was in the
1951 Census. That has to be looked
into. I do not know how this has
happened. Some people attribute this
to the problem of conversion. Of
course, some have become Buddhists.
But, there are large numbers of people-
who have not converted themselves.
This . conversion has not brought any
material change. Therefore, I would
like the Minister to keep this in mind'
and see that, as in these local bodies
representation is being reduced, the
representation either in the Lok
Sabha or in the Vidhan Sabha should
not be reduced. No effort should be
made to reduce their present repre-
sentation.

Mr. Deputy-Speaker: Shri Man
Sinh P. Patel. I will call the Minis-
ter at 2-30.
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Shri Man Sinh P. Patel: (Mehsana):
Mr. Deputy-Speaker, I have heard the
hon. Members speaking about the
functions of the Associate Memb-
ers. I have personnel experi-
ence of appearing twice before
the  Election Commission. The
First Commission was appointed after
the Census of 1951 and _the re-or-
ganisation of the constituencies of the
then tri-lingual State. Again, there
was re-organisation because the States
were bifurcated. My own experience
gained by me in appearing before the
Commission fis that the Election Com-
mission has mainly to rely on the
official record available from the lower
stage. They are not in a position to
look into each aspect, or go into
greater details regarding the delimi-
tation of Assembly constituencies; I
would go to the length of saylng,
that they have even no time to look
into the main fundamentals. It is
said here that the physical features
and compatibilities should be the main
considerations while delimiting the
constituencies. In Gujerat, I have got
the parliamentary constituency of
Kutch, a3 revenue district which has
got 3 Assembly seats and one seat of
Ahmedabad district at a distance of
140 miles. This is found to be com-
patible leaving 42 seats of the Sau-
rashtra region and 7 seats of Banas-
kantha area. It is a misfortune that
at times, the Election Commission does
not attend to the fundamentals of phy-
sical features, comptibility, etc. Asso-
ciate Members alone, either of the Lok
Sabha or of the Assembly can guide
them in these difficulties in which the
lower officials at the State level do
not guide them properly. My hon.
friend Shri C. K. Bhattacharyya
quoted by hon. friend Shrimati
Renuka constituency and the same
difficulty in the constituency of some
other friend also. At the same time,
some times, a parliamentary consti-
tuency was to be delimited by seven,
it was allowed to have 6 Assembly
members in order to retain compati-
bility. When they decide this, no
political considerations of any nature
should come in. Particularly, all the
Associate members should take a con-
ventiona] vow to dissociate themselves

when the question of their parlia-
mentary constituency comes under
consideration. Therefore, 1 urge
through you as the Speaker has
to nominate the Associate mem-
bers. While the Speaker nominates
or after nomination, the Speaker
should that the members take a moral
vow or g conventional oath that they
will never allow while delimiting any
political considerations, call it party or
group consideration or call it caste as
some Members say.

Dr. M, S. Arey: You want tue
Speaker to take a vow?

Shri Man Sinh P. Patel: A moral
vow before the Speaker should be
taken. The misfortune is this. The
delimitation of constituencies of the
Scheduled and Scheduled Tribes is
made on the basis of majority. Minus
one village from this side and the
margin of the Scheduled Caste voters
is changed and the whole of the
Scheduled Caste constituency is
dhanged. 1 come from Mehsana dis-
trict where the Scheduled Caste con-
stituency for the Assembly in 1952
was one, in 1957 another and in 1962
another. This is pure mainpulation of
misusing certain villages having a
little more percentage of Scheduled
Castes and framing the constituency
in a way in which the Scheduled Caste
seat can be immediately c¢hanged. The
same thing happens regarding parlia-
mentary Schedule Caste constituency.
In the Gujerat part of and thc then
Bombay State Scheduled Caste that
parliamentary constituency was an-
nounced in my district. I had an
opportunity to appear before the Com-
mission. Mr. Chandra Sekhara Aiyar,
retired Supreme Court Judge was the
Chairman. I showed him th¢ figures.
You take away or minus 10 villages
which were there in 1952 in this par-
liamentary constituency and the majo-
rity will be in the Ahmedabad district.
I won my case and the parliamentary
Scheduled Caste reserved consti-
tuency in my district was again shift-
ed back to the then Ahmedabad dis-
trict which was then rceocrved
for Scheduled Caste. I urge the
members of the commission, through
you and through the law Minister that
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they should take the association of the
Members of Parliament but these
Members should function above politi-
cal considerations. As regards delimi-
tation by 'having regard to revenue
districts, facilities of communication
and public convenience etc., you, Sir,
have also got much more experience of
this kind of delimitation. Even when
it is a question of changing only two
villages, too much stress is being
given to the revenue circles, and,
thereby small villages are also aftect-
ed.

Sir, India is an infant democracy.
It should not be the person who should
win the election but the party, wthat-
ever it may be. If we want to create
such an atmosphere, thez the personal
factor should be forgotten while deli-
miting the constituencies.

After all, the number is not likely
to be increased; but there is only going
to be a readjustment. When the al-
location is made by the commission,
if the same number comes, if it is
possible there should be no change
in the allocation and delimitation of
the existing constituencies. It has been
a misfortune that each time an As-
sembly or Parliamentary constituency
is delimited, some allowance is made
in regard to the number. 1 would
urge the hon. Mimister and the com-
mission and it the same number of
parliamentary ana Assembly seats
comes to be worked out in a certain
districts in certain States, those consti-
tuencies should remain intact, and
there should be no change in them.
There should only be a simple formal
official declaration by the commission
in those cases. Otherwise, we shall
not be able to nourish this infant
democracy of ours.

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): T have heard with rapt at-
tention the speeches made by hon.
Members. Most of the suggestions
that have been made do not relate
to the provisions of this Bill but are
imainly meant for the Delimitation
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Commission when it comes into ex-
istence for its guidance while delimit-
ing the constituencies.

It has been suggested by many
Members including some older Mem-
bers that in view of the emergency
prevailing in the country, this Bill
should not have come up before the
House at this moment. My hon. friend
Shri C. K. Bhattacharyya said in sup-
port of this with his own logic that
when Parliament was scheduled to sit
till the 23rd of November, this Bill
was not found necessary; that it h
now come up bofere the House after
the sitting of the House has been ex-
tended shows that the Bill is not im-
portant. That is a faulty logic which
I shall try to answer, When it was
decided that the House should sit till
the 23rd of November, it was then
thought that all those Bills which re-
lated strictly to the emergency alone
should be brought wup before the
House. It was then intended also
that the House would meet some
time in the month of december.
When the sitting of the House was
extended beyond the 23rd of Nov-
ember, naturally, all other important
matters, not as important as those
relating to the emergency but. all
the same, important from the point
of view of the parliamentary life it-
self, were considered necessary to be
brought up before the House, and
hence this Bill has been brought for-
ward.

In fact, it is a oonstitutional obli-
gation on our part—I would refer to
article 82 of the Constitution again—
to bring forward a Bill of this nature
upon the completion of each census.
That is highly necessary and desirable
so long as we accept the parliamen-
tary form of government, and so long
as we abide by and cherish the prineci-
ples enshrined in the Constitution. Of
course, the emergency may be there,
and the emergency certainly gets the
priority, but we have not given a
go-by to the articles of the Constitu-
tion, we have not departed from the
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parliamentary form of government.
When we have accepted it, and so
long as it is there, we prepare for all
contingencies. We do not know what
contingencies will be there, but we
but we should get ready for
the next elections. It may be that
we do not know when the elections
would come, and whether they will
come at all or not. But it is necessary
that the elected representatives of
the people must know their consti-
tuencies sufficiently well in advance,
and must come in touch with them
and every constituency, at this parti-
cular period of time, should be work-
ed out as a living organism, In order
to work out the different. constituencies
as living organisms, with an individu-
ality of their own, I believe it is
necessary, apart from this national
emergency, that Members should have
touch with them and they should
know their constituencies.

Dr. M. S. Aney: May I point out that
article 82 does not lay down any
specific time-limit within which this
Bill should be brought forward? This
has to be done after the census. That
is all, Government may choose their
own proper time to bring forward a
Bill of this nature.

Shri Bibudhendra Mishra: The
language is ‘Upon the completion of
each census’. Here, the words are not
the same as we use in other enact-
ments such as ‘Ag soon as may be’
and so on. It is, therefore, our duty
to come forwarq with a delimitation
Commission Bill,

There is also another thing that has
to be remembered. People have talk-
ed as if the general elections are far
off, anq they will come only in 1967.
In this connection, I may point out
that the election to the Kerala Legis-
lative Assembly will becorae due
early in 1965, and, therefore, it is
necessary  that the constituencies
there should be demarcated. and seats
allocated according to the provisions
of the Constitution much in advance
of 1965,
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Shri Hari Vishnu Kamath: And in
Orissa, tie general elections will be
due in 1966.

Shri Bibudhendra Mishra: My hon,
friind  Shri P. K, Deo and some
others have suggested that Jammu
and Kashmir should have been in-
cluded within the ‘scope of this Bill.
Government also share the same an-
xiety as is shared by hon, Members,
and Government also do not like that
in all the Bills which come up be-
fore the House the State of Jammu
and Kashmir shouldq be excluded
from their operation. But then we
have to remember the bare facts,
which have necessitated article 370
of the Constitution. Therefore, be-
fore applying any law of Parliament
to the State of Jammu and Kashmir.
it is neceseary that the concurrence
of the State Legislature should be
there.

Shri Sham Lal Saraf (Jammu and
Kashmir): Is that so with regard to
every law?

Shri Bibudhendra Mishra: Except
with regard to those that have been
specified under article 370. It must be
in accordance with article 370.

My hon. friend Shri Surendranath
Dwivedy has saig that the Jammu
and Kashmir State has decided that
its reprcsentatives should come to
Parliament through the process of
election, There was a press report
to that effect. Beyond that,I may tell
the House that the Government of
India do not know anything about
the proposal of the Jammu and
Kashmir Legislature or the Jammu
enj Kashmir Government to send
treir representatives to Lok Sabha
tnrough the process of election. Then,
let me tell the House that it article
370 is to be modified, of course, it is
for the Statz of Jammu and Kashmir
to do it. If .it is modified and is
brought in line with article 81 of the
Constitution. . ..
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Shri D, N. Tiwary (Gopalganj)
rose—

Mr. Deputy-Speaker: The hon.
Minister is not yielding.

Shri D. N. Tiwary: The Home
Minister hag announced here......

Mr. Deputy-Speaker: The hon.
Minister is not yielding,

Shri Bibudhendra Mishra: . . . . and
it the Jammu ang Kashmir Legisla-
ture decides to send its representa-
tives to the Lok Sabha by way of
election, according to the census re-
port the number that Jammu and
Kazhmir will have in the Lok Sabha
will be only 4 and not 6 as at pre-
sent. That position also has to be
remembered:

An hon. Member had asked me
about the appilicability of this enact-
ment to the State of Nagaland. I ex-
plained that position on the first day
when we took up this Bili for consi-
deration, 1 would not rcpeat it now
except to say that th¢ State of Naga-
land has not come jnto cxi:tence, i
bcing dependent upon the ratification
of the Constituticn {Thirteenth
Amendment) Bill. And  wben the
State of Nagaland comes into exist-
ence, no demarcatiorn of th> parlia-
mentary constituency will be neces-
sary since the parliamentary consti-
euency for the entire State will be
.one, There is a special provision in
the State of Nagaland Act itself by
which ¢h~ Election Commission has
been empowered 1o delimit the 60
Assembly constituencics.

So fa, az the Union Territories are
concerncd also, I explained the posi-
tion last time. The case of the Union
Territories does pot come within the
pwrview of articic 81 (1) (a) but that
of article 81 (1) (b). The 20 seats that
have been allotteq to the Union
Territories have alrcady been filled
up. Pondicherry is to get its repre-
sentation also. The Constitution (Four-
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teenth Amendment) Bill envisages
that the number should be increased
from 20 to 25, and when that Bill is
ratified by the necessary number of
Status, namely eight—it has been rati-
fied by six States, so far as I gather—
then the necessary allocation of these
25 seats between the different Union
Territories will also be taken up as
directed by law by Parliament,

o waET w () e T
Tt & frrar § (Far w2, o aA
qiaaa FTEfa § s Fifres
¥ mE oF, & D gorfs 57 F aree
CEICIIE Tiee Be A o A

Mr, Deputiy-Speaker: The hon.

Minister is not yielding.

Shri Bibudhendra Mishra: Shri Tyagi
has suggested that constituencies and
seats should not be lightly distrubed.
That is an accepted principle that
any constituency should not be lightly
distrubed. It will be seen from the
report of the Election Commission on
the second general elections that this
should be done under compelling cir-
cumstances only. There is also no
scope of any radica] alteration in the
constituencies throughout the country.
Article 81 e¢nvisages that there should
be 500 elected Members in this House.
We have 481 clected members from
the differnt States and six from
Jammu and Kashmir. Under the Naga-
land Act one more Member will be
there, making a total of 488. Whether
the maximum of 500 should be reached
or not is a different matter but at
best 12 scats in the Lok Sabha can
be increased on the basis of pepula-
tion increase. The multiples are pres-
cribed in the law itself. Therefore,
there is no scope for much of a devia-
tion or a large breakup of consti-
tuencies in the different States even
if the constituencies are increased.
A suggestion was made that the
number of volers in a rarticular
constituency should be limited. It
cannot be done wunless the House
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decides to do away with the principle
-of adult suffrage enshrined in

the  Consttution. At one time
the Constitution itself envisag-
ed that no parliament consti-

tuency should have more than 750,000
voters but with the increase of popula-
tion this maximum could not be main-
tained and therefore the Constitution
was amended Year after year there
1s Increase in the population........

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Increase the number of seats
in Parliament. .

Shri Bibudhendra Mishra: Provided
the Housc amends article 81,

®* An Hon, Member: What about the
space in this House (Interruptions.)

Shri Bibudhendra  Mishra: Shri
Surcndranath Dwivedy of the PSP
says that the number should not go
up as this House has already become
unwieldy. It is for the House to decide

Dr. M. S, Aney: What is the policy
of the Government?

Shri Bibudhendra  Mishra: The
policy of the Government will come
at the appropriate time.

Now, there are people who do not
want assoriate members. There are
others wiie want the numbep to b2
increased from 7 to 11, 13 or even
20; there are so many ameadments
The idca is te onssociate them with
the worki. » of tic Commission as
they have expert locui knowledge, it
will be seen from the report on the
sccond general elections that at
every stage, right from the formula-
tion of proposals till ‘heir finalisation,
the opinion of the associate members:
was taken into account in all the
stages.

They want that the right of voting
should be given to the associate
members, I am oppused to this be-
.cause it would take away the inde-
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pendent and quasi-judicia] eharacter
of the Commission. The Bill says
that while deciding the question of
the  choice of the members, the
Spcaier shall have due regard to the
composition of the House. Under the
old Act, the number varied accord-
ing to the population from State to
State. There were then part A, B and
C States In some States it was 2, in
some it was 7 anq the maximum num-
ber was 7.

Shri Hari Vishnu Kamath: In
Madhya Pradesh it was 8.

Shri Bibudhendra Mishra: I am
sorry. Now, we have tried to have

the same number uniformaly for all
tl‘ States.

Shri Kashi Ram Gapta: You are
comparing Assam with U.P. 80 Mem-
bers as compared to i6 Members,

Shri Bibudhendra Mishra: But the
prnciple is the same.... (Interrup-
tions.) There is no question of giving
a representative to the Scheduled
Caste ther» or a Scheduled Tribe
here or to each political party. There
are parties which consist of one Mem-
ber in the House; 1t is an impossible
proposition. Therefore. the names of
the associate members that were as-
sociateq with the last Commission
had been given and they are fairly
representalive in character,

Shri Hari Vishnu Kamath: Only
fairly; not quite,

Shri Bibudhendra Mishra: I am not
in favour of a body with three per-
manent members with 12 or 20 as-
sociate members which would make
it unwieldy. But if it is the sense
of the Houge that in order to do
justice it is necessary to increase the
number to 9. T am prepareq to ac-
copt it

Shri Hari Vishnu Kamath: That is
my amendment. Let us see.

Shri Bibudhendra Mishra: It has
heen urgeq that the multiple should
be uniform for al]l the States. It will

not be possible. ...
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Shri Kashi Ram Gupta: What are
the reasons for that,

Shri Bibudhendra Mishra: You will
know the reasons I will refer to arti-
cles 81 (2) and 170 of the Constitution.
Article 81 (2) (a) says:

“There shall be rllotted to cach
State a number of seats in the
House of the People in such manner
that the ratio betvreen that num-
ber and thc population of the State
is, so far as practicable, the same
for all States:”

—

will take up the amendment of Shri
Kamath and illustrale my point. He
wants the number should be belgeen
6 and 8 The U. P. As:embly hfs 43
members and article 170 of our Con-
stitution says that no State assembly
should have more than 500 members.
The present multiple comes to five.
If the minimum is fixed at six, as
per the amcendment, and if the mem-
bership there goes beyond 500, then
there will be difficulties. Let us take
another State with the lowest repre-
sentation, Av:am is represented in
Lok Sabha by 12 Members: the multi-
ple comes to 9 as there are about
108 members in th: State as:embly
It the multiple is reduced. then the
number of seats will have to be
reduced from 108 and fixed at 96. The
general principle is iaid down in the
Constitution itself;, as far ag practi-
cable the Commission will work out
that ratio, We cannot fix any multi-
ple. We must leave it to the Com-
mission.

Therefore, to lav down in the very
Bill itself that the multiple should be
six, seven or eight, would work out
hardship. As I have pointed out, like
the one in the case of Uttar Pradesh
it may violate the Constitution, be-
cause we have to go bevond the maxi-
mum that is permissible under article
170 of the Constitution, that is. the
maximum should be not more than
500 in a State legislature. These are
the general questions that I have
raised and to which I have given the
answer,
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Now, the qucswoa ol tne rotation
of Scheduled Castes and Scheduled
Tribes has been supported and also
opposed, This question has also been
throughly discussed in the report of
the Election Commission, ani I would
like to invite the attention of hon.
Members to page 75 of that report.
It is not a very good principle to rotate
the seats and to deprive those arcas
where the Scheduled Castes and
Scheduled Tribes are greater in num-
ber. It is not good to deprive them
of their representation and to thrust
a person belonging to the Scheduled
Castes or Scheduled Tribes in a con-
stituency wherc the maximum num-
ber of the electorate is not Scheduled
Castes or Scheduled Tribes. Therefore,
two different principles have  been
accepteq taking into view the histori-
cal and geographical facts. That is,
you fix the Scheduled Tribeg seats at
a place where their number is largest.
In so far a5 the Scheduled Castes are
concerned, they can be disperse”
throughout the State and then the
scats could be located in a place where
their number is proportionately larger.
That number has becen worked out.

Then, Shri Tyagi raised a point—he
is not here at present—and wanted to
know whether the word “‘largest” in
clause 9 (1) (d) in respect of the
representation of the Scheduled Tribes
would relate to the district or the
State I would only say that the census
report, the population, is taken into
account. Supposing. in a State, on the
calculation of the Scheduled Castes
and Srheduled Tribes, and on the
calculation of the population of the
State as a whole, if it is decided that
the State should have four Schedul-
ed Tribes seats, then, that number is
first of all decided. anq then four
seats are distributed in the local areas
where the Scheduled Tribes popula-
tion is the largest. That is the principle
that has been accepted.

A suggestion has been made that in
some regions of the Punjab there
should be nomination to the House of
the People, That would be a violation
of article 170 (1). That cannot be
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accepted. With these words, I would
request the House to accept this Bill.

sft W 25w S qw s &
afm fetw & @@ f@faw
Fr3faew ¥ us vw v Q@ 7 whafafy
mhifgge #mw & @R 9x, ggEnn
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Shri Bibudhendra Mishra: Since the
Union territories do not come under
the purview of this Bill, where is the
question of associate members? I can
understand that, if the Union terri-
torles come under this Bill and the
Delimitation Commission is entrusted
with the work of delimiting those
constituencies.

st gme - uF i wifee-
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Shri Bibudhendra Mishra: No num-
ber can be fixed, either the maximum
or the minimum. It is very difficult
.to have any number. So much
has been said about communication
and so on.

Shri S. M. Banerjee (Kanpur): |
want to know when this Commission
will be appointed and whether the
work will start immediately or we
will have to wait till October, 1963.

Shri Bitbudhendra Mishra: I am
sorry I have already answered it und
the hon. Member was not present.

Shri Maheswar Naik (Mayur-
bhanj): Clause 10, sub-clause (3) lays
down that “as soon as may be ufter
such publication, every such order
shall be laid before the House of the
People and the Legislative Assemblies

of the States concerned”. May I
know whether the Legislative Assem-
blies and the House of the People:
have got any right to amend those
orders?

Shri Bibudhendra Mishra: No, Sir.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the readjustment of the allocation
of seats in the House of the People
to the States, the total number of
seats in the Legislative Assembly
of cach State, the division of each
State into territorial constituenc-
ies for e'ections to the House of
the People and Legislative Assem-
blies of the States and for matters
connected therewith, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now
take up clause-by-clause considera-
tion, For clause 2, there are four
amendments. Shri Bibhuti Mishra—
he is not there. So amendment No. 27
is not moved.

Shri Hari Vishnu Kamath: 1 beg to-
move:

Page 1, omyt lines 14 and 15. (2).

Page 1, lines 14 and 15, omit

“State of Jammu and Kashmir
and” (3).

Mr. Deputy-Speaker: Amcendment
No. 28 is the same as amendment
No. 2.

Shri Hari Vishnu Kamath (Hoshan-
gabad): By your lcave, I have moved
the amendments standing in my name,
namely, Nos. 2 and 3. The first seeks
to omit the reference to the State of
Jammu and Kashmir and the State of
Nagaland, and the second is merely to
exclude the words, “State of Jammu

Kashmir” and retain Nagaland,

ter having studied the position

afresh, the State of Naga'and Act

afregh, I beg leave of the House to:
withdraw amendment No. 2.
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[Shri Hari Vishnu Kamath]

1 will now speak on amendment
No. 3. May I submit, very briefly,
why I would commend this amend-
ment to the acceptance of the Govern-
ment and the House. Wehave heard
the Minister and to a certain extent he
was right in so far as the State of
Jammu and Kashmir is concerned;
more especially, since last Friday, this
question has assumed a delicate aspect.
So, I realise the responsibility that
devolves upon us when we refer to
this particular question. The House
will no doubt wish all success to the
Prime Minister in his new en-
deavours.

Mr. Deputy-Spcaker: Why com-
plicate matters?

Shri Mari Vichnu Kamath: The
House will wish all success.  That is
all I mcan to say. I hopc that the
Government will  try  to  convince
Pakistan that China is the commeoen
cnemy of India and Pukistan and that
a joint deicnce against China is the
need of the hour.

Having said that, I would refer the
Minister to the statemcenis made by
the Home Minister to which 1 belicve
a casual reference was sought to be
made by one of the hon, Members
here, The Minister apparently
has not taken notice of the
the very critical categarica! =tatemen:
made by the Home Minister in this
Housc apart from the press note or the
press report which he said he had
seen somctime ago. May I invite the
attention of the Hous: and the atten-
tion of the Minisicr to the questions
raised in the Housc on the 6th Sep.
tembey and 8th June of this year—
that is to say, the first scesion and the
second session of the third Lok Sabha.
The question was raised by me with
regargy to the State of Jammu and
Kashmir, particularly with reference
to its representation in the Lok Sabha,
ang on the subscquent date, that is
to say, on the 6th September, 1962,
the Home Minister referred to his
statement made earlier in the first
seesion and went on to say as follows.
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15 hrs.

The Home Minister said there was no
constituticnal difficulty. He referred
to the communication he had had from
the Prime Minister of Jammu and
Kashmir that the Prime Minister of
Jammu and Kashmir had agreed to
fill the seats in the Lok Sabha through
direct election and not through in-
direct election, as is the practice in
vogue today,

Shri S. M. Banerjee: That was the
recommendation of the National Con-
ference also.

Shri Hari Vishnu Kamath: The
Home Minister went on to say that
though three months had elapsed
since June, since the correspondence
had started between the Ceutral
Government and the Jammu and
Kashmir Government, there was no
communication subsequently from the
Kashmir Government in this respect.
He also told the House on 6th Septem-
ber, 1962 that he hoped to hear from
the Prime Minister of Jammu and
Kashmir very soon on this matter
ang that he had agreed in principle
to the direct election of the represen-
tatives of Jammu and Kashmir to the
Lok Sabha and not through indirect
clection a5 it is today.

Moreover, I am somewhat in doubt
as to the constitutional position also
as adumbrated by my hon. friend,
the Deputy Minister. Article 370 is
there, as we are well aware, Clause
(1) (a) of this article related to the
provisions of article 238; it said:

“(a) the provisions of article 238
shall not apply in relation to the
State of Jammu and Kashmir.”

That article 238 has since been re-
pealed and so that goes out of the
picture. What is before the House
and the country is only clause (1) (b)
of article 370:

“(b) the power of Parliament
to make laws for the said State
shall be limited to—

(i) those matters in the
Union List and the Con-
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current List which, in consul-
tation with the Government
of the State, are declared by
the President to correspond to
matters specified in the In-
strument of Accession govern-
ing the accession of the State
to the Dominion of India....”
ete.

Unfortunately. we do not have a list
beforc us of what matters have been
50 defined or specified by the Presi-
dent as applicable to the power of
Parliament to make laws in regard
to that State of Jammu and Kashmir.
So far we have been told that the
jurisdiction of the Election Commis-
sion has becn extended to that State.
That means to say, we have taken
the first step and perhaps a major
step. towards the integration of
Jammu and Kashmir with the rest of
India. so far as elections are con-
cerned. So far as the provisions of
the Constitution governing elections
arc concerned, the jurisdiction of the
Election Commission which is laid
down in article number—I do
not remember the number of that
article now—has been extended to
Jammu and Kashmir, What is the
difficulty in pursuing this matter to
this limited extent at this stage? We
all know that the elections are at
least five vears away, if not more
distant; that is to say. til] 1967, as
the hon. Minister told us, cxcept for
Orissa and Kerala, where the elec-
tions shall be held in 1966 and 1965
respectively, to the Legislative
Assembly.

If a step is taken in regard to this
matter and if Jammu and Kashmir
is brought within the purview of this
Bill, we are sure that the day and
the time envisaged by tho Home
Minister in the course of his reply
%0 my question and the questiong of
80 many colleagues of mine in this
House in  June and September last
will come very soon, My friend, Shri
Banerjee and some others also have
said that the Delimitation Commis-

sion may be appointed but it may
start its work in 1964. The constitu-
tional requirement that after the
census, the Government must come
before the House with this Bil] has
been fulfilled. Having appointed the
Commission, the Commission need
not necessarily start working im-
mediately. it is not obligatory
on the Commission to start work-
ing immediately. It may go into
temporary cold storage—I do not
mean to cast any sort of aspersion
on the Commission; it may start its
work years hence and by that time,
we hope the expectation of the Home
Minister  will be fulfilled and the
Jammu and Kashmir State Govern-
ment will have communicateq its
fina]l assent to the proposal made by
this Government with regard to di-
ract clection of the representatives of
that State in the Lok Sabha There-
fore, it is very desirable. if not in-
cumbent upon us, to sec to it that
Jammu and Kashmir State also is in-
cludedq in this. We seek the integra-
tion of the whole country and Jammu
and Kashmir has been an integral
part of the country, since article 1
wag incorporated in the Constitution,
which categorically affirmg Jammu
and Kashmir as one of the States of
the Indian Union.

After having extended the jurisdic-
tion ot the Election Commission, my
amendment seeks to take one more
step to as:zociate the representatives
of that Statc in the work of the Deli-
mitation Commission, so that by the
tim» the Delimitation Commission
starts its work, the approval of
the Constituent Assembly and the
Government f Jammu and Kashmir
will also have becn obtaiped for
direct election and by the time the
Commission starts its work. we will
have the pleasure and the privilege
of having the representatives of
Jammu and Kashmir also .associated
with the Commission’'s work. along
with the representatives of other
States of the Indian Union. I, there-
fore. move my amendment and com-
mengq it to the acceplance of the
Minister and of the House,
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Shri Bibudhemdra Mishra: 1 have
expressed the same hope that has been
expressed by Shri Kamath. But I am
sorry to say that under the law as it
stands at present, so long as the con-
currence of the Government of Jammu
and Kashmir State is not received, it
cannot be included.

Shri Hari Vishnu Kamath: For this
you do not need the consent of the
Government of Jammu and Kashmir.

Shri Bibudhendra Mishra: For this,
we need. Mr. Kamath will kindly look
at the Constitution (Application to
Jammu and Kashmir) Order, 1954
which says:

“Article 81 shall apply to the
State of Jammu and Kashmir sub-
ject to the modification that the
representatives of that State in the
House of the People shall be ap-
pointed by the President on the
recommendation of the Legislature
of that State.”

So, article 370 should be suitably am-
ended. Therefore, unless that commu-
nication is received from the Jammu
and Kashmir Government, whatever
may be the correspondence and the
hope expressed—we also hope that
Jammu and Kashmir should come
under the operation of this law.
If at all it comes, I can assure
the House that we can always
amend this Act and include
them. Simply because Jammu
and Kashmir has not been included,
there is no reason why the demarca-
tion of constituencies in the other
Btates should wait. Therefore, I op-
pose the amendment,

Shri Hari Vishna Kamath: On a
point of clarification. I have read that
article. But that refers to the election
of representatives of Jammu and
Kashmir State in the Lok Sabha. At
present, we are not concerned with
that, At present we only want to as-
sociate those representatives of Jammu
and Kashmir with the work of the
Delimitation Commission, so that by
the time the Commission starts its
work, we will have obtained the assent
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of the Jammu and Kashmir Govern-
ment.

Mr. Deputy-Speaker: Unless the
article is amended, how can it be done?
Does the hon. Member have the leave
of the House to withdraw his amend-
ment No. 2?

Some Hon. Members: Yes.

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: 1 shall now
put his amendment No. 3 to the House.
The question is:

Page 1, lines 14 and 15, omit
“the State of Jammu and Kashmir
and” (3).

The motion was megatived.
Mr. Deputy-Speaker: 'The question
is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.
Clause 2 was added to the Bill.

Mr. Deputy-Speaker: The question
is:

“That clauses 3 and 4 stand part
of the Bill."”

The motion was adopted.
Clauses 8 and 4 were added to the Bill.
Clause 5— (Associate members)

Mr. Deputy-Speaker: What are the
amendments that hon. Members want
to move?

Shri Kashi Ram Gupta: Sir, I beg
to move:

Page 2, lines 19 to 22,—

For “seven persons three of
whom shall be members of the
House of the People representing
that State and four shall be mem-
bers of the Legislative Assembly
of ﬂ\at Sm n’ v
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substitute—

‘“‘as mention below:—

(i) From States, having the pre-
sent number of Parliamentary
Constituencies below thirty, seven
persons, three of whom shall be
members of the House of the Peo-
ple representing the State, and
four shall be members of the Le-
gislative Assembly of that State;

(ii) From States, having the pre-
sent number of Parliamentary
Constituencies above thirty (ex-
cept the State of Uttar Pradesh),
thirteen persons, five of whom
shall be members of the House of
the People, representing the State,
apd eight shall be members of the
Legislative Assembly of that State;
and

(iii) For the State of Uttar
Pradesh, twenty-one members,
seven of whom shall be members
of the House of the People, repre-
senting that State and fourteen
shall be members of the State Le-
gislative Assembly.” (40).

Shri Narasimha Reddy (Rajampet):
8ir, I beg to move:

Page 2—

(i) line 19, for “seven” substi-
tute ‘“thirteen”;

(ii) line 20, for ‘three” substi-
tute “seven”;

(iii) line 21, for “four” substitute
“!ix" (1).

Shri Hari Vishnu Kamath: Sir, I
beg to move:

Page 2, line 19,—for ‘seven
substitute “eleven” (4).

Page 2, line 19,—for “seven”
substitute ‘“nine” (3).

Page 2, line 20,—for “three”
substitute ‘“five” (6).

Page 2, line 20,—for “three”
substitute “four” (7).

Page 2, line 21,—for ‘“four
substitute “six” (8).
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Page 2, line 21,—for “four
substitute “five” (9).

Page 2. line 38,—omit ‘“to
vote or” (10).

Shri H. C. Roy: Sir, I beg to move:
Page 2, line 19,—

for ‘“seven” substitute “four-
teen” (41).

Page 2, line 20,—

for “three” substitute “six”

(42).
Page 2, line 21,—

for “four” substitute “eight”
(48).

Page 3, line 27,—

after “‘to the” insert “political™
(44).

Page 2, line 28,—
Add at the end—

“provided in the nominations
to be so made that at least
two members shal] be each
from the Scheduled Castes
and the Scheduled Tribes in
case where the total popula-
tion of the Scheduled Castes
and the Scheduled Tribes to
the total population of the
State is filve per cent. or
more.” (45).

Shri D. S. Patil (Yeotmal): Sir, I
beg to move:

Page 2, line 20,—
after “House of the People”
insert—
“amongst whom one shall be
a member of Scheduled
Tribes”. (13).

Page 2, line 39,—
add at the end—

“but they shall be entitled
to attend sittings of the Com-
mission and to participate in
the proceedings”. (31),
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Mr. Deputy-Speaker: The amend-
ments and the clause are now before
the House,

Shri Narasimha Reddy: Mr. De-
puty-Speaker, Sir, my amendment
No. 1 is to clause 5(1) which reads as
follows:

“The Commission shal] associate
with itself for the purpose of as-
sisting it in its duties in respect
of each State, seven persons three
of whom shall be members of the
House of the People representing
that State and four shall be mem-
bers of the Legislative Assembly
of that State.”

My amendment seeks to increase the
number 7 to 13 and, correspondingly,
the three members from the House of
the People increased to seven, and the
four members of the legislative assem-
bly of each State to six.

While proposing number 13, I
thought the Government may be al-
lergic to that number. So, if the Gov-
ernment has any objection, I accept
reducing that number to 12.

The idea behind increasing the
number of persons to be nominated
as associate members is that represen-
tation should be given to al} parties
and to all members in delimiting the
constituencies. I suggest that the no-
mination of persons should not be
on the strength of the various parties
in either the Assembly or the Parlia-
ment, because in such matters it is
the opinion of each party that is to be
taken into consideration. There may
be such a thing as the Congress point
of view, the Communist point of view
or the Swatantra point of view. But
the main thing is that every point of
view of every party should be given
a representation, I suggest that no
party should have more than one
member to be nominated as an asso-
ciate member, because a suggestion is
either good or bad on the inherent
merits of that suggestion and not on
the question whether it is pushed forth
by a number of people from behind.
Therefore, it is the inherent merits of
each case that have to be taken into
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consideration and not the numbers by
which each case is backed up. On
that consideration, I suggest that not
more than one member should be
given representation from each party.

Mr. Deputy-Speaker: There are 14
parties here.

An Hon. Member: And Indepen-
dents too.

Shri Narasimha Reddy: The Mem-
bers of Parliament and members of
the legisiative assemblies who would
be associate members are familiar
with the geographical conditions.
They have gone through many elec-
tions, and they are in a position to
say clearly and distinctly about the
topographical conditions more t{kan
any official, because in the course of
these elections they would have gone
in and out of the villages more than
a hundred times.

I, therefore, suggest that the num-
ber of persons be increased from 7 to
12, and in line 20 the number 3 should
be increased to 7, and number 4 in
line 31 be increased to 5. The hon.
Deputy Minister has a'ready agreed to
increase it to 9, Probably, it may be
too much for me to ask him to take a
sudden jump from 9 to 13. My hon.
friend Shri Kamath’s amendment sug-
gests that the number may be 11.
The hon. Deputy Minister, probably,
might find it easier to jump to 11
rather than to take a double jump to
13.

Shri Prabhat Kar: 13 is an unlucky
number.

Shri Narasimha Reddy: Under these
circumstances, I do not press my
amendment, but I commend the
amendment which Shri Kamath has
moved for the acceptance of the hon.
Minister.

off oo o (wEaR) ST
aREE, § X oY §mva aw fFar @
IgH g AR ¥ W AT FToAw
O o R e
I foraen @97 &A1 9§ ¥ qarfaw
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agi ¥ fad sy ag@ Tifgd | oA
ERICEAC - R e A it B B 1
5T F1 fw am @ @ g o e
I TN T | I TS qHEQ
& fF =gl & oFn &1 wefes w2
qg A9 & e qW F R T FEd
g @ uF AT 1 A o &1 oA
2 wwaT & fFRR & ford o T a9
S FT AR FEAT qGH | T gfee
¥ I NRT F 47 sreeT Fgm =T0fegd |
T fag I q@ X F T IR w1
& fog sy avax & foad gy @ 1w
oAl AERT qWEd § SO wR;w &
e faw off Ty W 9
gr oY agt FIW & A0 A1 qH B
TATS AN AN

a7 Y ag fAaew & fF IV owRw
1 fadm afifeafaai a1 3=y gu A=
F {99 s g g9 wfgd | e
F An=ar g, s@1 & oY g A A
Fgr g, wAT WMERT & fA@ o€ ¥ Q¢
e FVAT SAET AEH g | ¥ A
S AW Y F AQAET § qG AT
I YT T W TART FT GHA |
affr g fadza 2 fF SR omRw &
51 # T gr wwE fam sawr
A g =TT )

st A T T (FEIR)
IAR T A Y S agd SUTRT
2

»ft wTw q  ar @ A agA
war & | afs oA wfe saner @
ar @y & for 99 av Afd

Shri Hari Vishnu Kamath: I have
moved amendment Nos. 4 to 10 stand-
ing in my name. Amendment Nos. 4
to 9 deal with the number of asso-
ciate members of the Delimitation
Commission pertaining to each State.
The hon, Minister has indicated ear-
lier his readiness, his willingness, to
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accept one of the amendments and the
two consequential] amendments, that
is to say, raising the number of asso-
ciate members from 7 to 9 if I heard
him aright. Is that not so? I would
have been happier if he had accepted
the higher number of 11, because we
are all familiar with the cricket ele-
ven. So, it would be displaying
greater sportsmanship to accept an
amendment to the effect that the as-
sociate members in each State should
be 11 and not 9, if he can change his-
mind. I know he has an open mind
and he can change it, if he wants to.
So, I would be happy and the House
would be happy if he accepts amend-
ment No. 4 and the consequential am-
endment Nos. 5 and 6.

Shri Prabhat Kar: Further, ihere
is no principle behing it.

Shri Hari Vishnu Kamath: There
is no fundamental principle, So, it
is open to him to accept the amend-
ment raising the number to 11 instead
of the amendment raising it to 9. Let
us wait and see what he does at the
end of the discussion of this particu--
lar clause,

The last amendment is with regard’
to the right to vote. That is to say,
it has been provided in this Bill that
the associate members will have nor-
mally no right to sign the report of’
the Commission. I can understand
the Minister when he says that the-
associate members will not be em-
powered to sign because naturally the
Delimitation Commission is a consti-
tutional statutory body and the sig-
nature will be of the members of the
Commission, not of the associate mem-
bers because they have got a separate
status in the statute itself. But I see
no harm if the associate members are
allowed, are given the right to vote
after discussion. On a particular pro--
posa] and the result after the voting
is regarded as a decision of the Elec-
tion Commission. I am sure the judi--
cia] members of the Election Commis--
sion and the Chief Election Commis--



4158 Delimitation

[Shri Hari Vishnu Kamath]

sioner will have no objection to this
‘proposal because they would be hap-
py to have the advantage, the benefit
.of consultation with the associate
members, together with their vote on
a particular proposal, sa that they
would be fortified in what they sign,
and in recommending certain measures
to the House of the PeoBle and the
Vidhan Sabhas in States they would
feel more fortified because they have
.got the support of the associate mem-
bers ag well. So, I would certainly
press this amendment, and I hope that
the Minister will see his way to accep-
ting it and the House too will follow
suit.

#t o fro wfew (gaowe)
JUTEAET HFISY, FATS AFEL Y 9T I
T T (3 s A AT &
fF &1 T F S A9 CEfge Fead
g I A U wgheS EeN F1 {FT
1 TE FUgg & o ¢
N 9 A mAfauE fvag &1 FW
fem mr @ A g wwW AgTES
TEZH T ALLES I A A @
FT GFAT § GEU AL FT gEFAT §, TAT
A FEAT AE & AfF dww o
Y FIEACTA FT AR I F
ST E AFAT §

T & () (SY) ¥ =g femn
g
‘“constituencies in which seats
are reserved for the Scheduled
Tribes shall, as far as practicable,
be located in areas where the pro-

portion of their population to the
total is the largest.”

qg FH [ILET I5eq FT AR
W T g § | A ¥
ogar § 7 ag 91 weife dad
a7 §97 H USTE IR W Th

e wgAr afed
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FfFTTT #§ AIGeT gresw 1
afen 9 awg fewre fear mr & —

‘“‘Scheduled Area’ means such
area as the President may order
to be Scheduled Area.’”

deqregren ofan Sfadr s
T ¥ fedomy 3 | FfwT st %
FTTeT e AT A & gEE e
o< fesga T frar mam ¥\ wRes
ofar AR qeges gieen Ffemw &Y
foie, ST ¢ & fomm & —
“The term ‘Scheduled Tribes’ is
nowhere defined in the Constitu-
tion and in fact, there is no satis+

factory definition given any-
where.”

ST vfar § S qITEE rEed
@Y & I A "em yIges mesd
FETTT a9 F aF @ § e
arft & afFT Tgges ofar & awx
N T AW WA § I A e &
TE TFAT ST @ The position of the
Scheduled Tribes in a non-scheduled Area
oAy g Sy & 6 9g awEE e W
TE AW R § W) AN Fgges grEsd
W T A o & AR S Y TRRE
[ ¥ fag F 7 78 gAE@ a8 R 6T
¢ 178 # 7E Fgar At sgges Afewm
0T WSS e wiWw ¥ wewwd
ot 3a 7 Sfase ow A Fv ¥
wFEAT 285 A 9 g7 faavd Iad
uF g ag fear & —

“There is another c'ass of tribes
who, though belonging to the same
category, has been excluded be-
cause of the territorial test, that
they remain outside particular
area. We can say with some per-
sonal knowledge that this distinc-
tion while valid in law is without

such justification in point of fact,
But, more than that, we have In
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our mind the case of left out
tribes in the Madhya Pradesh
areas and in the Nagpur Division
of Maharashtra. We have com-
pared the conditions of these
tribals and we would like to re-
commend that their case should
be specially examined.”

T & wE afes wiama aftg
N FEERA § o fawifey 1§ 9@ A
W AT ¥of WX Tg FT § —

“The Constituent  Assemb'y
Sub-Committee had also felt that
some sort of protection was re-
quired by the Tribals residing in
other parts, not declared as Sche-
duled Areas, which had a concen-

tration of Scheduled Tribes
population,

T 9P FT AW AAWE  Te
a1 f5 7w dgges Ofan & w®Y @
[ZYTS green FY wiafafaca 3 & fax
FIEICUNS 37 g9 F FY AT A1fed
AR "7 W FEY foisead faen
ifgd | AFEAr F A s T
faurr sl F fan S wERfa
fratam-d= a7 S9 & fag s+
w3z ~’ﬁ""rE’TﬁTW?TfEZII{€'T
83 # 7 WO wusHe T E |

IO ST g9 WATHE § 98 IO
Y (¢) T AL TAXHTE ) ST F
¥ ag =y & v giwifs sEr aifer
TEEAG G WR A HiFaT & e
B T QT AL FX A AFH A
Faaw #7 dzR @1 g §d v
gEife § 9 W9 F gHersfes
Uil
“None of the associatc members
shall have a right to :ote or to
sign any decision of th: Commis-
sion.”
WA ¥ F a7 wdsds At g —
“but they shall be entitled to
attend the sittings of the Com-
2320 (Ai) LS4,
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mission and participate in the
proceedings.”

F 3 & A § agq #7997 A
= TEr v wEifaue dvew F @
T ERE gl | et & favaw &1
g9 & vafaue drag #7197 fafua-
A F AR § AW WX AEAN &I
qg Ffmm &1 1 ag " 1w
wfeem w1 o 77 2 g € 1 afEw
Tz favas wee 3 fF ag g g
wfaae &Y 335 ¥ A @R e 9%
1 uha g 2 fr ag dow § arfur}
@ WX a8 ST ST T AR & g
¥ T gefad S ) g o "iywre
fear mr & 5 ag g fewdfar
Toee WS g9 & | afs ag §d
T 7§ A TEIRIGE v S F
¥ 7w fafer § mfva @9 #1 sfaswr
a7 Anfegd | waEE d W T I
& ufewr ag fafer Y wiz +@
5 Srffer § qE &7 F fod maew
gAaEfees g1 | § A Wuq mReHe §
g A AR § | WX gEI ag T
& AR AT 98 W g At F1T §
T qEeer FX A 9w my F oag
TIeTEfere @Y W | FE Jg wfwwa
§ fofew o sgifm dw 1 a6
JEET AT | T FAA FT G ATAT
g o g 3@ § 5 3 g7v Afew
g faemr @ wfad & =gar g
FE # vw mfawa g W fE
thcy shall be entitled to attend the

sittings of the Commission and parti-
cipate in the proceedings, az 7T

A g

Shri H. C. Soy (Singhbhum): Sir, I
have moved my amendments and 1
wou'd not like to add much to what I
have said during the gcnerul discus-
sion. I am glad that the hon. Minis-
ter has agreed to increase the number
of associate members. I shall add
only one thing more. I will certain-
ly request for more, that is, even
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eleven or thirteen. My amendment is
for raising the number to fourteen. I
will only impress upon the hon.
Minister to see that the number of
associate members to be taken is
broadbased. 1 want that one mem-
ber each from the Scheduled Castes
and Scheduled Tribes should be there
among the associate members. 1 say
this because a number of hon, Mem-
bers have expressed the view whether
a particu'ar area in one General Elec-
tion should continue as a reserved
area or not and whether it should be
changed to some other constituency.
Then, there is also the point as to
what the percentage of population
should be for a particular area for
the Scheduled Castes and Scheduled
Tribes. All these things will be
better explained if there is one asso-
ciatec member each from the Sche-
duled Castes and Scheduled Tribes.
So, I hope the hon. Minister wil' sce
to it.

Dr. M. S. Aney (Nagpur). Sir, 1
wish to make a few observations on
some of the aspects of the amend-
ments which have been moved. In
the first place, I want to congratulate
the hon. Deputy Minister of Law be-
cause he has shown a tendency of
an open mind in accepting some of the
suggestions from this side of the
House. It may be that he may not
come upto the expectations of the
members as a whole, but there is a
tendency in him to give a reasonable
consideration to suggestions which
have been made.

Shri Hari Vishnu Kamath: A wel-
come tendency,

Dr. M. S. Aney: Hc was prepared
to accept to raise the number from
seven to nine, But my hon. friend is
there who is always a great fighter and
he will certainly fight to the end. But
I shall be satisfied at least if that is
made, I think, he must stick to it
and it should at least be raised from
seven to nine.

Then, one of my hon. friends sitting
behind me, has made a suggestion
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that this number should not be one for
all the States. He wants the num-
ber to be big or small . ..

Shri Hari Vishnu Kamath: Elastic.

Dr. M. S. Aney: He wants the
number to be big or small in accord-
ance with the size of the State or the
so-called importance of the State and
so on. Ours is a federal Constitution
and it is a general convention among
the federal Constitutions that once
you have created these units, for inter-
provincial and national considerations
those units are generally considered
units of the same status. For bodies
created for the sake of consideration
of national questions the representa-
tive of each State counts as one unit
having the same representation. That
is the general convention. Therefore,
whatever the number the hon. Min-
ister should be prepared to fix it should
be the same for ali the States. That
should be accepted as a wholesome
convention. The size of the popula-
tion of the State is not going to give
it or enlarge its importance. Once
you have created a unit, every unit
should have the same status so far
as national matters are concerned.
That is another reason.

There is one more point and I shall
finish, Some hon. Members insist that
the associate members should have a
right to vote. 1 shall only give you
my experience in this matter, I had
been not an actual member of the
commission but I appeared as a wit-
ness before the old Franchise Commit-
tees, the function committees and so on
of Mountford Reforms. Later on, other
bodies were also formed. As regards
the Simon Commission, we boycotted
it. But I know what took place.
Whenever associate members were
taken, they were taken for the sake
of information which the original
members wanted to have as regards
the exact position, the condition and
the special requirements for that pro-
vince. Having got that information
it was for the members to act upon
that information in the best way they
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thought proper. That is the reason
why they were called associate mem-
bers. The distinction was made bet-
ween members who were there to give
or elicit by cross examination of wit-
nesses before the Commission proper
information to enlighten them and who
were to take a proper view of it
They were not there as actual mem-
bers sanctioned by the Constitution it-
self with all the powers which the
members are expected to have, That in-
formation was given by them. From
that point of view I do not think they
should get a right to vote. They may
be said to have done their duty if they
have put their views properly before
them,

Besides, in another clause the right
of writing a dissenting minute is given
to them. That thing will be of use
when this whole matter, that is, the
report of the Commission, will come
before the House, Then, if the dis-
senting  minutes are of important
nature, the House can certainly take
proper consideration of the minutes
and the necessary changes can be made
by the House itself. So, even if the
hon. Minister does not agree to the
right of vote, I myself do not want to
go to the length of differing from him
on that particular point.

Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, Sir, I support Shri
Kamath’s amendment so far as the in-
crease in the number is concerned. I
am not speaking on that because the
hon. Minister has already . . .

Mr. Deputy-Speaker: It needs no
support now. It has been accepted.

Shri Hari Vishnu Kamath: The
Jower number has been accepted, not
the higher.

Shri Prabhat Kar: IIe has accept-
¢d on principle that the number may
be increased. Now that at least clear-
1y manifests that so far as he is con-
cerned he has an open mind and that
it does not at all involve any funda-
mental principle in it. Therefore I
would request him to consider a fur-
ther increase as suggested by my hon.
friend, Shri Kamath,
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On the question of Shri Kamath’s
amendment No. 10, that is, regarding
the right of members to vote, I would
just want to draw the attention of the
hon. Minister to the fact that so far
as the associate members are concern-
ed, their function is not simply to lay
the information., That can be done by
the witnesses. The Commission has
got the right to call witnesses and en-
force their attendance. They will get
the full information from the wit-
nesses. The associate members of the
Commission will be 5 part and parcel
of the Commission itself. Therefore,
after the witnesses have gone and their
evidence has been recorded, the Com-
mission will discuss and deliberate.

Now, I want to draw the attention
of the House to sub-clause (5) of
clause 7 which says that even if some
member of the Commission is absent,
the associate members along with a
member of the Commission can con-
tinue the deliberations. So, the im-
portance of the deliberations of the
associate members is also accepted in
sub-clause (5), clause 7.

It has been stated that they can give
a dissenting note, I would say that
having agreed to that, that is, that the
dissenting note can also be affixed to
the Report by the associate member,
it goes more to support that they must
have the voting power. I agree that
they need not put their signature on
the Report. So, I do not know, hav-
ing given the right to them for giv-
ing even a dissenting note, what stands
in the way of giving them the voting
right. All these things go to prove
that they should have the voting right
and I would request the hon. Minister
to reconsider this matter.

Shri Harli Vishnu Kamath: Do not
disenfranchise them,

Shri Bibudhendra Mishra: All these
questiong were dealt with by me at
the time of giving the reply. It is not
a question of opposing a suggestion
because it comes from the Member
of the Opposition.
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Shri Hari Vishnu Kamath: We did
not say that.

Shri Bibudhendra Mishra: A sug-
gestion ig always considered on its
merits. When dealing with the ques-
tion of increasing the number ' of
associate members, I had given my
reasons. Now, I am fortified by Dr.
Aney. As I have saig already, in-
creasing the number from nine to any
other number would make it unwiel-
dy. It is not necessary at all. We
have three members and 9 associate
members. It is open to everybody,
whether a Member of Parliament or
a Member of the Assembly or any-
body to appear before the Commis-
sion and give his views. Therefore,
I am not in favour of accepting these
amendments except amendments 5, 7
and 9 moved by Shri Kamath.

Mr. Deputy-Speaker:
amendment No. 5.

You accept

Shri Bibudhendra Mishra: Amend-
ment No. 5 is the main amendment;
Nos. 7 and 9 are consequential,

About the right to vote, I have al-
ready said it would take away from
the Commission the quasi judicial
sea] with which it is endowed. The
importance of the associate members
hag been stressed throughout the Bill.
At all stages, their opinion is taken
into consideration. It would not be
desirable in the interests of the func-
tioning of the Commission itself to
give the associate members the right
to vote. 1 oppose it as I have alrcady
said.

There cannot be any specific pro-
vision in the Bill itself giving repre-
sentation to the different  political
parties or the Scheduleq Castes and
the Scheduled Tribes. What the law
says is that while making the nomi-
nation, the composition of the House
should be taken intp consideration by
the Speaker, I think that would be
suff-ient. It is not possible to lay
down in the law that representation
will either be given to every political
party that is there in the House or
to the Scheduled Castes or Scheduled
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Tribes. That is not possible. In view
of this, except amendments 5, 7 and
9, I oppose all the other amendments.

Mr. Deputy-Speaker:
No. 40.

Shri Kashi Ram Gupta: I withdraw
that,

Amendment

Amendment No. 40 was, by leave,
withdrawn.

Mr. Deputy-Speaker:
No. 1.

Amendment

Shri Narasimha Reddy: I withdraw
that.

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Amendments
4, 6 and 8.

Shri Hari Vishnu Kamath: 1 with-
draw them.

Amendments Nos, 4, 6 and 8 were,
by leave, withdrawn.

Mr. Deputy-Speaker:
No. 41,

A'mendment

Shri H. C. Soy: I withdraw that.

Amendment No 41 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:

Page 2, line 19, for “seven” substi-
tute “nine” (5).

Page 2, line 20, for “three” substi-
tute “four” (7).

Page 2, line 21, for “four” substi-
tute “five” (9).

The motion was adopted.

Yir. Deputy-Speaker:
No. 42,

Shri H. C. Soy: I withdraw that.

Amendment No. 42 was, by leave,
withdrawn.

Mr. Deputy-Speaker:
No. 13.
Shri D. S. Patil: 1 withdraw that

Amendment No. 13 was, by leave,
withdrawn.

Amendment

Amendment
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Mr. Deputy-Speaker: Amendments
Nos. 43 and 44.

Shri H. C. Soy: I withdraw them.
Amendments Nos. 43 and 44 were,
by leave, withdrawn.

Mr. Deputy-Speaker: Amendment

No, 45.
Shri H. C. Soy: I withdraw that.
Amendment No. 45 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Amendment

No. 10. -y

Shri Hari Vishnu Kamath: Amend-
ment No. 10 may be put to vote.

1545 hrs,
[MR. SPEAKER in the Chair]

. Mr. Speaker: The question is:

Amendment No. 10.

Shri Hari Vishnu Kamath: You may
please read the amendment.

Mr. Speaker: I am going to read
it. The question is:

Page 2, line 38, omit ‘“to vote or”
(10).

Shri Hari Vishnu Kamath: The
substance is, we want the right to
vote. Congress Memberg should not
oppose the right to vote: franchise for
which we have fought.

Mr. Speaker: He must have made
his purpose clear when he moved it.
I have read the amendment.

Shri Ranga: Some of the
came now.

Shri Harj Vishnu Kamath: Voting
against the right to vote.

Mr, Speaker: Order, order.

The Lok Sabha divided.

people

{Division List No. 6]

‘Bade, Shri

Banuerjee, Shri S. M.
Bhautacharya, Shri Dinen
Biren Dutta, Shri
Chaudhary, Shri Y. S.
Dasatatha Deb, Shri
Dwivedy , Shri Surendranath
Gokaran Prasad, Shri

Gupta, Shri Indrajit

Achal Singh, Shri
Alva, Shri A. S.

Aney, Dr. M. S.
Arunachalam, Shri
Balakrishnan, Shri
Barupal, Shri P. L.
Bhagat, Shri B. R.
Bhagavati, Shri
Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R.
Chandak, Shri

Chuni Lal, Shri

Das, Shri B. K.

Das, Shri N. T.
Dasappa, Shri

Desai, Shri Morarji
Dube, Shri Mulchand
Dubey, Shri R. G.
Dwivedi, Shri M. L
Gaitonde, Shri

Gajraj Singh, Rao
‘Ganga Devi, Shrima
Guha, Shri A. C.
Gupta, Shri K. R.
Hem Raj, Shri

AYES

Ramath, Shri Hari Vishnu
Kappar, Shri Gauri1 Shanker
Kapur Singh, Shri

Kar, Shri Prabhat

Karjee, Shri

Mahato, Shri Bhajahari
Mehta, Shri Jashawant
Mohan Swarup, Shri
Mukerjee, Shri H. N.

NOES
Jamunadevi, Shrimati
Jena, Shri
Kripa Shanker, Shri
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Mahtab, Shri
Mahishi, Shrimati Sarojini
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mchrotra, Shri Braj Bihari
Mohanty, Shri G.
More, Shri K. L.
Munzni, Shri
Naik, Shri Maheswar
Nallakoya, Shri
Nigam, Shrimati Savitri
Pandey, Shri R. S.
Patil, Shri D. S.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Ram Swarup, Shri
Rarne, Shri
Rao, Shri Krishnamoorthy
Red (y, Shrimati Yashoda

[15.51 hours]

Murmu, Shri Sarkar
Ranga, Shri

Reddy, Shri Narasimha
Roy, Dr. Saradish

Sen, Dr. Ranen

Singh, Shri Y. D.
Warior, Shri

Yadav, Shri Ram Sewak
Yashpal Singh, Shri

oy, Shri Bishwanath
Sadhu Rem, Shri

Saba, Dr. S. K.

Sarma, Shri A. T.
Satyabhama De=vi, Shrimati
Sen, Shri P. G.
Shah, Shri Manabendra
Shastri, Shri Ramanand
Shinde, Shri
Shree Narayan Das, Shri
Singh, Dr. B. N.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari:
Soy, Shri H. C.

Sunder Lal, Shri

Swamy, Shri M. P.
Tantia, Shri Rameshwar
Tulmohan Ram, Shri
Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Varma, Shri Ravindra
Veerabasappa Shri
Vidyalankar, Shrl A. N.
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadav, Shri Ram Sewak
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Mr. Speaker: The result of the
Division is: Ayes 27; Noes 78.

The “Noes” have it. The amend-
ment is lost,

The motion was negatived.

Mr. Speaker: I shall now put
amendment No. 31 to vote.

Amendment No. 31 was put and
negatived.

Shri Warior (Trichur): I do not
know whether it is too late. The
hon, lady Member Shrimati Shasank
Manjari is complaining that the push
button on her table has not worked.

Mr. Speaker: That is all over now.
The result has been declared already.
Nobody stood up at that time.

The question is:

“That clause 5, as
stand part of the Bill

amended,

The motion was adopted.

Clause 5, as amended, was added to
the Bill.

Mr. Speaker: Now, I come to clause
6. There is an amendment to this
clause, namely amendment No. 32.
The hon. Member concerned js absent.
So, I shall put the clause tp vote.

The question is:

“That clause 6 stand part of
the Bill”.

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7— (Procedure and Powers of
the Commission)

Shri Hari Vishnu Kamath: I beg
to move: '

Page 3, line 28, after ‘of’ insert ‘the
Chairman or’.(11)

Page 3, after line 33, insert: “(5A)
In the absence of the Chairman at a
sitting of the Commission, the mem-
bers and associate members present
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shall have the power to elect a Chair-
man for that particular sitting.”(12)

Page 3, line 14, after ‘person’ insert
‘or association or organization’.

(15)

That for the amendment proposed
by me, printed as No. 12 in List No. 2.
of amendments, substitute the follow-
ing amendment,—

Page 3, after line #8, insert—

“(5A) In the absence of the
Chairman at a sitting of the Com-
mission,, the other member ap-
pointed under clause (a) of sub-
section (1) of section 3 shall offi-
ciate as Chairman at that sitting.”
(16)

Mr, Speaker: These amendmenis
are now before the House.

Shri Hari Vishnu Kamath: The gist
or purport of the amendments is with
regard to vacancies, that 1is, with
regard to the procedure that should
be adopted in the case of the absence
of the chairman or the members.

Amendment No. 11 seeks to include
the chairman also among the possible
or probable absentees, The clause
seeks to provide only with regard to
the absence of the members of the
commission. But suppose the chair-
man also happens to be absent at a
sitting of the commission. What
would be the procedure to elect a
chairman for that meeting or for that
sitting of the commission?

I have suggested the procedure o
be adopted in that case in another
amendment, and I would move in this
connection amendment No. 16 1
would beg leave of the House to
withdraw amendment No. 12.

Shri C, K. Bhattacharyya (Raiganj):
Why not the others also?

Shri Hari Vishnu Kamath: You are
so unthinking with regard to that.

Mr. Speaker: Order, order. Every
hon. Member thinks before he speaks.
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&t 3o firo qrfes : ;emer ARy
wigHz  do (X W § wwH faar
g g

“....the members and associate
members present shall have the
power to elect a Chairman for
that particular sitting.”.

Tg 7= § | T 9gA A & gEE
¥ geg A ag favim fear g fe
They have no right to vote.

@ aE &1 fug  gew qfwar €0
et feafs & T oag d@wa w@n
araETE?

Shri Hari Vishnu Kamath: I am
seeking leave of the House to with-
draw amendment No. 12, but press
amendment No. 16 in this connection.
JInstead of amendment No. 12, I wou'd
press amendment No. 16 which seeks
to provide that in the absence of the
chairman at a sitting of the commis-
sion, the other member appointed
under clause (a) of sub-section (1) cf
section 3 shall officiate as Chairman
at that sitting. It stands, 1 believe, to
commonsense that when the chair-
man appointed under the Act is
absent, the other member of the com-
mission must usually preside. This
is a self-evident proposition and it
does not need any elaboration or ex-
patiation on my part. I have no
doubt that the Minister will see his
way to accept this amendment which
seeks on'y to strengthen his hands in
the probable or possible eventuality
of the absence of the chairman, be-
cause the work of the commission
must go on and should not get stump-
ed because of the absence of the
chairman; and when the chairman is
absent, the other member must auto-
matically and ipso facto preside, ac-
cording to my humble judgment.

Therefore, I move amendments
Nos. 11, 15 and 16, and beg leave of
the House to withdraw amendment
No. 12

Shri Prabhat Kar: Sub-clause (3)
of clause 7 reads thus:

“The Commission as well as any
group of associate members shall
have power to act notwithstand-
ing the temporary absence of a
member or associate member or
the existence of a vacancy in the
Commission,”.

It is not mentioned here what would
happen when the chairman is absent.
But it has been provided that:

“and no act or proceeding of the
Commission or of any group of
associate members sha'l be in-
valid or called in question on the
ground merely of such temporary
absence or of the existence of
such vacancy”.

That means that in the absence of the
members of the commission or of the
associate  members and group
of associate members, the pro-
ceedings will icontinue, There
is no mention, however, whe-
ther in the absence of the chairman,
the proceedings will cotinue or will
stop. That is why I think that the
amendment moved by Shri Kamath
is necessary, or at least an explana-
tion is necessary whether in the
absence of the chairman alsg the pro-
ceedings wil] continue or not.

Mr. Speaker: The chairman also is
a member of the commission.

Shri C, K. Bhattacharyya: The
amendment proposed by Shri Kamath
is not a result of mature thinking.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I shall
leave you to maturity.

Mr. Speaker: I asked Shri Kamath
not to use those words for any Mem-
ber.

Shri C. K, Bhattacharyya: T am
sorry; I did not fallow.

Shri Surendranath Dwivedy: The
hon. Member himselt dig not glve
mature thought to it when he said
about Kamath’s mature thinking.



4171 Delimitation

Shri C. K. la:ilacharyya: 1 have
only said that it is not the result of
mature thinking.

Mr, Speaker: Why indulge in such
things? If hon. Members do not give
mutua] respect to each other, they
would not deserve it from outsiders.

An Hon. Member: It '‘may be said
that he is not a mature parliamenta-
rian then.

Shri C. K. Bhattacharyya: We want
to give it to ourselves as well as to
outsiders. I do not want to take
away the honour from anyone whe-
ther in the House or outside the
House,

In clause 3 it has been provided
that there will only be three members
of the Commission, two persons of
the status and experience of judges
and the third member will be the
Chief Election Commissioner, and
one from the first group will be the
chairman. In case the chairman is
absent or he resigns or anything else
happens to him, there are only two
members left, one of the judges and
_the Chie? Election Commissioner.

It is to provide for such circum-
stances that clause 6 has been put in
here, which says that:

“If owing to death or resigna-
tion the office of the Chairman or
of a member or of an associate
member falls vacant, it shal]l be
filled as soon as may be prac-
ticable by the \Central Govern-
ment or the Speaker concerned
under and in accordance with the
provisiong of section 3, or, as the
case may be, of section 5.”.

So, the presumption is that in such
a contingency, the commission will
not meet, and the Government will
quickly fill up the vacancy, and then
only the commission will meet and
work again.

Taking clause 3 and clause 6 to-
gether, that is the only natural con-
clusion that follows, as far as I can
sea, N
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Shri Bibudhendra Mishra: As the
commission is to consist of three
'‘members to be .appointed, and the
chairman is a member, amendment
No. 11 becomes unnecessary, It is not
necessary to put in the word ‘chair-

man-.

Mr. Speaker: If there are only three
members, and the chairman is absent,
then there are only two left. If those
two do not agree, what will be the
result? It may be said that the deci-
sion would be taken by the majority.
If there are three members, then that
would be al] right. But if there are
only two, and they disagree, what will
happen?

Shri Bibudhendra Mishra: That is
why it has been provided that this
provision will apply only in the case
of temporary absence. What Shri
Kamath wants tp provide is that in
the temporary absence of the chair-
man, one shall be elected as the
chairman, That will not meet the
case that we contemplate here at all,
namely the contingency of a vacancy;
and clause 6 is there to provide in
case of vacancy.

16 hrs.

Mr. Speaker: Probably the inten~
tion is that there are to be three mem-
bers always.

Shri Bibudhendra Mishra: When-
ever any decision is taken, it will be
necessary. When arguments are
heard or evidence is recorded, no
Chairman js needed.

Shri Hari Vishnu Kamath: That
means the decision will be held over.

Shri Prabhat Kar: ‘Commission’ will
always mean three members, Can it
split itself up? Can each member
sit separately and take evidence?

Shri Bibudhendra Mishra: The
Commission can split and one person
may be assigned some work; so it can
be done for some purpose. Clause
7(3) gives these powers. Powers can
be distributed among themselves.
When derisions are to be taken and
in case there is difference nf opinion,
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then thc question of majority will
arise. Otherwise, the majority opin-
ion does not arise.

Mr. Speaker: If two members are
there during the discussions and they
agree, can they take decisions?

Shri Bibudhendra Mishra: Certain-
ly. “Sub-clause (4) provides for that;
the opinion of the majority shal] pres
vail, In a membership of three, two
Is a majority.

Mr. Speaker: When there are two
members and if they disagree, then
there shall have to be three members.

Shri Prabhat Kar: The proceedings,
deliberations, taking evidence, etc.
will continue. The hon. Deputy
Minister said this. But it is nowhere
provided that at the time of the deci-
sion three should be present,

Mr. Speaker: The majorty ‘must be
there. Two constitute a majority. If
they could not agree among them-
selves, then no decision can be taken.
The purpose is served in a different
manner though it is not expressly
provided.

Shri Hari Vishnu Kamath: May we
request in all humility that further
light may be thrown on this matter.
There is no bar to say this. When a
decision is taken three members shall
be present. If only two are present,
any one can be Chairman. Is it that
the other two will arrange between
themselves as to who will preside
over whom? Is it not the Election
Commission?

Shri C. K. Bhattacharyya: The clause
makes it clear. One of the two judges
will have to be the chairman. I refer
to clause 3(2). If one judge is absent,
the other judge will be the Chair-
man.

Mr. Speaker: Government thinks
there is no need of any amendment?

Shri Bibudhendra Mishra: No, Sir;
there is no need.

Shri Hari Vishnu Kamath: He has
not answered my amendment No. 15.
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Shri Bibudhendra AMihra:  That is
covered under the General Clauses
Act as the definition there includes
association or organisation.

Mr. Speaker: Has the hon, Member
leave of the House to withdraw
amendments Nos. 12 and 15?

Amendments Nos. 12 and 15 were, by
leave, withdrawn.

Mr. Speaker: I shall put amend-
ments Nos, 11 and 16 to the vote of
the House.

Amendments Nos. 11 and 16 were
put and negatived.

Mr. Speaker: I shall now put
clause 7 to the vote of the House.

The question is:

“That clause 7 stand part of the
BilL”

The motion was adopted.
Clause 7 was added to the Bill.

Mr. Speaker: We shall now take up
clause 8 of the Bill. There are some
amendments.

Shri Hari Vishnu Kamath: 1 beg
to move:

Page 4, line 13,—
after “multiple” insert—

“not higher than 8, and not
lower than 6.” (17)

Page 4, line 3,—
for ‘“order” substitute—

“one or more final orders.”
47

Page 4, line 3,—
for ‘‘order” substitute—
“one or more orders.” (48)
Page 4, lines 4 and 5,—

for “in the House of the People
to be allocated to each State”
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substitute—

“to be allotted to each State
in the House of the People.”
(49)

Page 4, line 5—

after “and” insert “the” (5§0).
Shri Hem Raj: I beg to move:
Page 4, line 15,—

add at the end—

“but in assigning the seats
for Legislative Assembly it
shall fix a minimum population
for inaccessible hilly areas.” 51)

Shri Hari Charan Soy:—
Page 4,—
after line 15, add—

“Provided further that the
total number of seats reserved
for the Scheduled Castes and
the Scheduled Tribes for the
Legislative Assembly and the
House of the People in any State
or Union territory shall not be
reduced.” (52)

Shri Hari Vishnu Kamath: Clause
8 is one of the important clauses of
the Bill. Some of the amendments in
my name are comparatively minor. I
am sure the Government will accept
them. For instance amendment num-
ber 50 only prefixes the article ‘the’.
That has been perhaps omitted by
oversight. The draftsmanship should
show some improvement in future.
There is, again, another amendment.
The clause as it reads “....in the
House of the People to be allocated
to each State....” and I want it to
be re-worded: “....to be allotted to
each State in the House of the
People”. That was the wording in
the Delimitation Act of 1962. The
constructional arrangement was
slightly different. I believe it is better
English and more accurate English.
It is not good English in my humble
» judgment to say “....in the House of
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the People to be allocated to each
State”. 1 am sure Government will
accept this amendment. On page 4,
as it is, it reads: “....allocated to each
State and number of scats....”. It
should be: “..allocated to each State
and the number of seats....”. Other-
wise it is not English at all. It should
read: “....the number of seats in the
House of the People to be allocated
to each State and the number of seats,
if any, to be reserved....”. If the
hon, Minister sticks to his draft I am
constrained to say that we will be
committing an atrocious mistake and
blunder with regard to English langu-
age, with regard to the construction
of the English language.

Then I come to the other amend-
ments which are more substantial,—
the provision with regard to the Sche-
duled Castes and Scheduled Tribes. I
step upon this provision of law with
considerable trepidation because I
have got a considerable regard and
affection for our colleagues belonging
to the Scheduled Castes and Sche-
duled Tribes in this House. I do no:
want—] will be the last person to
assert or state—that their represen-
tation should be adversely affected in
any manner because the Parliament
has accepted that the provision with
regard to reservation of seats in
Parliament and the legislatures of
States shall be extended by another
ten years, till 1970, I believe—any-
way, till the next general election.
Afterwards, if it is not extended, the
reservation clause in the Constitution
will cease for the general election of
1972. But I would submit in all
humility, with all earnestness, that
there should be some modicum of
fairness and justness with regard to
the enforcement and the implementa-
tion of this provision. I can narrate
my experience in my own constitu-
ency. I am sure it has been the
experience of my colleagues here in
other constituencies as well in our
country during the last general elec-
tion. There were two Assembly con-
stituencies, one reserved for the
Scheduled Castes and another for the
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Scheduled Tribes. Most of the popu-
lation belonging to the non-Scheduled
Castes and non-Scheduled Tribes in
those constituencies, the Assembly
constituencies, complained—] would
not say complained—but said to me
that now this has become a Harijan
constituency, an adivasi constituency,
though the percentage of the Sche-
duled” Castes and Scheduled Tribes
respectively in that constituency was
perhaps less than 20. Unfortunately,
I was very concerned and distressed
to find—I was not happy over the
development at all—that many of the
voters in those two Assembly consti-
tuencies—one was a Scheduled Tribes
constituency and the other was a
Scheduled Caste constituency—Ilost
interest in the election and they did
not go to the polling booth even, and
so the polling in those constituencies
was very poor; they said “We have
no candidate”. Of course, I do not
agree with that outlook; we should all
be integrated and there should be no
question of Scheduled Caste or Sche-
duled Tribe but only one nation, one
united nation. And I look forward to
the day, as you too do and as all my
colleagues here do, when these reser-
vations will be abolished and our
Scheduled Castes and Scheduled
Trlbes in this country will be part of
one and united, integrated nation, so
that the Scheduled Castes and Sche-
duled Tribes will have as much right
to stand as the others and will feel
no distinction from the rest of the
population, and there will be no
reservation for them in their own
interest. Unfortunately, today, reser-
vation tends to become a vested
interest. When I say this, I do not
mean to cast any reflection upon my
Scheduled Caste and Scheduled Tribe
Member colleagues here, whom we
all love and respect, but in their own
interests, I am sure they will be the
first to vote against the reservation
when the next opportunity comes
before Parliament, but, in the mean-
while, I would humbly suggest that
they should agree to this proposition,
in their own interest again, because
I want that more and more people in
our country should take an active

interest in democracy and more and
more people should go to the polls in
the elections. I do not want that,
where there are only 20 per cent or
15 per cent of the Scheduled Castes
and Scheduled Tribes, the people
should lose all interest in the election
and not go to the polling booth to
vote. I do not suppose that will hap-
pen. So, I tabled an amendment to
the effect that the percentage should
be preferably—I have not said that
it should be—more than 30. I have
no objection to retain it as it is, but
I have added the words “preferably
30 per cent”, because, if you compare
with the earlier enactment of 1952,
that was very much stricter. The
words used there were: “where the
concentration....”.

Mr. Speaker: By keeping the mini-
mum of 30 per cent, we cannot make
up all the number of seats that are
to be allotted in the whole of India
to the Scheduled Castes and Sche-
duled Tribes.

Shri Hari Vishnu Kamath: That is
why I used the word “preferably”. I
do not want it to be applicable in
every case. Where it is possible you
may apply “preferably”. I do not
say it should be necessarily applied,
so that the country will have an idca
that Parliament is legislating with a
view to abolishing reservation.

Mr. Speaker: What would be the
effect of “preferably” in a legal
provision?

Shri Hari Vishnu Kamath: I am
not a lawyer; I am in your hands.

Mr. Speaker: That would have no
effect at all, I am afraid.

Shri Hari Vishnu Kamath: As the
Bill stands, in one place it says
“largest” and in another place it says
“comparatively large”.

Mr. Speaker: That is to be com-
pared with other contiguous areas.

Shri Hari Vishnu Kamath: We
could appreciate that when there are
double-member constituencies. But
now when there are only single-
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member  constituencies both  for
Parliament and State Assemblies, I do
not know what significance the words
will convey exactly. Perhaps there
will be a few verbal and legal bouts
before the Delimitation Commission
before they arrive at a decision with
regard to this rather tricky matter.
Of course, our colleagues from here
will be there to assist the Commission
in this matter and they will give
sound advice. So, the work will be
carried on smoothly. But as far as
possible, I want to make it clear in
the enactment itself.

I would draw your attention to the
earlier enactment where the words
used are “most concentrated”. It was
even vaguer; I do not know what it
means. It was passed by the House;
I was not here in the Parliament at
that time and I did not have an
opportunity to speak on this.

Dr. M. S. Aney (Nagpur): Even if
you were there, it would have been
passed.

Shri Hari Vishnu Kamath: I could
not speak on it because I was not a
Member here. The words were “most
concentrated”. Rhetorically, as a
part of English language, it is all
right. But in legal terminology, I do
not know what it means. Perhaps
my friend, Prof. Mukerjee, may throw
some light on it, so far as the English
language is concerned. I would also
like my hon. friends on the other side
to discuss the significance and the
connotation of these words “most
concentrated”, “comparatively large”
and “largest”—what exactly they
mean, what they import and what
exactly they should convey. Other-
wise, the Commission will be flounder-
ing in the dark. If you yourself can
throw somt light on it, the Commis-
sion will be grateful to you and its
work will proceed smoothly.

Mr. Speaker: My light is switched
off. Shri Soy.
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Shri Balkrishna Wasnik (Gondia):
Mr. Speaker, I welcome the sugges-
tion made by my hon. friend, Shri
Kamath, that the reservation for the
Scheduled Castes and the Scheduled
Tribes should go at a very early date.
He said that he will be happy to see
the day when this reservation goes.
But, before that, I would like to inform
Shri Kamath that the reservation in
the minds of those who do not con-
sider Members of the Scheduled Castes
or Scheduled Tribes as one of theu'
own should go first.

Shri Hari Vishnu Kamath: It does
not apply here.

Shri Balkrishna Wasnik: They do
not even visit some constitueacies be-
cause they are reserved for Scheduled
Castes or Scheduled Tribes, If the
reservation in their minds does not
go, I think the day when the reserva-
tion for Scheduled Castes and Sche-
duled Tribes will go, will go farther
instead of coming nearer. So, this
kind of atmosphere and mentality has
to be created in this country.

While speaking on the Bill, I have
referred to the figures in the last
census report. In my own State, in
some districts where the precentage
of population belonging to Scheduled
Castes and Scheduled Tribes was
something like 20 to 22 per cent, it
has come down to 2 per cent accor-
ding to the latest census report. I do
not know if it is the result of
change of religion but I do
not think that alone can make such
a material difference in the percen-
tage. I kniw that people belonginig
to a particular caste in Maharashtra
have changed their religion, but that
alone could not have made such a
big difference, especially when we
have people belonging to so many
castes. This is also evident from the
reservation that has been given in the
zilla parishad.
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So, I would like to request the
Minister to see that thig delimitation
should not, as a matter of fact, prove
a boon to those who have been try-
ing to eliminate this reservation. I
want an assurance from the Minis-
ter that no effort will be made what-
socver to reduce the representation of
Schedwded Castes and Scheduled
Tribes either in this House or in the
State Legislatures.

Regarding the change of religion,
I would like to invite your attention
to article 25 of the <Constitution of
India, where it is stated in Explana-
tion II:

“In sub-clause (b) of clause
(2), the reference to Hindus shall
bé construed as including a refe-
rence to persons professing the
Sikh, Jaina or Buddhist religion,
and the reference to Hindu religi-
ous institutions shall be construed
accordingly”

Clause (2) of article 25 reads as
follows:

“Nothing in this article shall
affect the operation of any exist-
ing law or prevent the State
from making any law—

(a) regulating or restricting
any economic, financial, politi-
cal or other secular activity
which may be associated with
religious practice;...... "

So, I want to say that these are the
political guarantees that have been
given to the Scheduled Castes and
Scheduled Tribes under the Constitu-
tion and therefore even if some mem-
bers of the Scheduled Castes have
changed their religion and have gone
over to Buddhism, it should not be
felt that they have gone out of our
fold; they are one of us.

1 would also like to draw your
attention to the problem of the Sche-
duled Tribes, They are concentrated
in some areas, in my area and in vari-
ous other areas. While forming the
constituencies it has bee\n seen that
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portions of those areas in which the
Scheduled Tribes are concentrated
are given to three or four constitu-
encies. They are divided into three
or four constituencies. They are con-
centrated in one particular area and
that area is divided and given to three
or four constituencies. If this effort
is not made, one more seat can be
given to the Scheduled Tribes. So,
this shou'd also be looked into. I
hope the hon. Law Minister will
kindly take note of these things.
While delimiting these constituencies
a note of all these things, I hope, will
be taken.
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Shri Bibudhendra Mishra: So far as
amendment No, 19 is concerned, it
seeks to provide that the Scheduled
Caste constituencies should be located
where the percentage of the Sche-
duled Castes is more than 30 per cent.
That is not possible because there may
be places where a Scheduled Caste
constituency can be carved even
though the population of the Scheduled
Castes is less than 30 per cent. There.-
fore, that cannot be laid down as part
of the Bill itself.

So far as amendment No, 20 is con-
cerned, it seeks to provide that there
shall be the principle of rotation for
the Scheduled Tribes constituencies,
that the constituencies be distributed
in different parts of the State and that
the same principle which is applicable
to the Schedu'ed Caste people snould
be also made applicable in the case
of the Scheduled Tribes. This was
dealt with by me at length when 1
moved the Bill and when I gavs the
reply. Because, it is a matter of com-
mon knowledge that unlike in the

" case of Scheduled Caste people who

are dispersed all over the place, the
Scheduled Tribes are located in con-
centrated areas, Therefore, it has
been thought proper that once the
number of seats to be allocated to the
Scheduled Tribes people is determin-
ed, these seats will be located only
in those areas where their population
is the largest. Therefore, the same
principle both in the case of the
Scheduled Castes and the Scheduled
Tribes s2ats cannot be accepted.

So far as amendment No. 48 is con-
cerned,—I think he has moved 48.

Shri Hari Vishnu Kamath: I have
moved amendments 47, 48, 49 and 50.

Mr. Speaker: Amendments 49 and 50
are only for correction,

Shri Bibudhendra Misra: Amend-
ment No. 47 is, page 4, line 3, for
“order” substitute “one or more final
orders”, .
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Shri Hari. Vishnu Kamath: They
are alternative amendments. For
‘order’, it should be either “one or
more final orders” or ‘“one or more
orders”.

Shri Bibudhendra Misra: The
singular includes the plural. That is
the definition given in the General
Clauses Act., Therefore, it is not ne-
cessavy to clarify the word ‘order’ to
include two or three orders or subse-
quent orders and so on. That is not
how a statute is drafted, because
according to the General Clauses Act,
under the interpretation clause, the
singular includes also the plural.
Therefore, it is meaningless to specify
one or more orders.

Shri Hari Vishnu Kamath: The hon.
Minister should accept amendments
Nos. 49 and 50, if he has any regard
for the English language.

Mr. Speaker: The hon, Member
wants the term ‘in the House of the
People’ to be lifted from one place
wnd transplanted in another.

Shri Hari Vishnu Kamath: It is so
in the earlier Act of 1952. I have
taken this only from that Act.

Shri Bibudhendra Misra: My hon.
friend Shri Kamath pointed out some
defect in the 1952 Act and said that
there was some defect in English in
the 1952 Act.

Mr. Speaker: We need not go into
those times when Shri Kamath was
not here.

Shri Bibudhendra Misra: 1 would
say that I do not have much know-
ledge of English to say whether it is
good English or bad English. But I
would point out that the language has
been taken from the Constitution
itsclf, and Shri Kamath was a mem-
ber of the Constituent Assembly. I
would refer to article 82 setting out
the functions of the Delimitation
Commission. It says that:

“Upon the completion of each
census, the allocation of seats in
the House of the People to the
States....”
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The same language is there in the
Long Title of the Bill also.

Shri Hari Vishnu Kamath: In the
1952 Act, the language was different.

Mr. Speaker: The hon. Minister is
saying that what was decided in his
presence when the hon, Member was
a Member of the Constituent Assem-
bly should be given more credit.

Shri Hari Vishnu Kamath: But the
hon. Deputy Minister was not present
here then.

Mr. Speaker: At the time of the
framing of the Constitution, the hon.
Member was a member of the Consti-
tuent Assembly.

Shri Bibudhendra Misra: The
language in the 1952 Act is different
because article 82 was originally in
clause 3 of article 81 which has been
amended latrr. So, that Act was
according to the language of the origi-
nal clause.

Shri Hari Vishnu Kamath: I should
accept amendment No. 50.

Shri Bibudhendra Misra: 1 accept
amendment No. 50.

Shri Hari Vishnu Kamath: Because
he has to.

Shri Bibudhendra Misra: I now
come to amendment No. 51.

As I have said already in my reply,
since no maximum or minimum can
be fixed for a constituency, it is not
possible for me to accept amendment
No. 51 standing in the name of Shri
Hem Raj.

As regards amendment No. 52
moved by Shri Hem Raj, there is no
question of any attempt to reduce the
number of Scheduled Caste and Sche-
duled Tribe people. But to make a
provision in the Bill that in no case
shall it be reduced would be violat-
ing articles 330 and 332 of the Con-
stitution because the number of seats
for the Scheduled Castes and Sche-
duled Tribes has to be fixed on the
basis of their population which agaln
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has to be considered in relation to
the total population in the State itself.
Therefore, it has to bear a certain
ratio; and since it has to bear a ratio,
no such thing can be laid down in the
Bill itself that there will be no reduc-
tion. Therefore, I am opposing these
amendments.

Mr. Speaker: Amendment No. 50
is being accepted by Govemment. So,
I shall put it to vote now.

The question {s:

Page 4, line 5, after ‘and’ insert ‘the’
(50)

The motion was adopted.

Mr. Speaker: I shall now  put
athendments Nos. 47, 48, 49, and 17 to
vote.

Amendments Nos. 47, 48 49 and 17
were put and negatived

Mr. Speaker: I shall now put
amendments Nos. 51 and 52 to vote.

Amendments Nos. 51 and 52 were put
and negatived.

Mr. Speaker: The question is:

“That clause 8, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added to
the Bill.

Clause 9— Delimination of Constitu-
encies).

Mr. Speaker: We shall take up
clause 9. N

Shri Hari Vishnu Kamath: Sir, I
beg to move.

Page 4, line 31,—
after “total” insert “thereof” (18)

Page 4, line 32,—
after “large”, insert—

“preferably more than thirty
per cent”. (19)

Page 4, lines 34 to 36,—

for “as far as practicable, be locat-
ed in areas where the proportion
of their population to the total is
the largest”,

substitute—

“be distributed in different parts
of the State and located as far as
practicable, in those areas where
the proportion of their population
to the total thereof is compara-
tively large, preferably more than
thirty per cent.” (20)

Page 5, line 9,—

after “places” insert “in each State”.
(23)

Page 5,
line 9, add at the end—

“at such sitting or sittings the
associate members representing
that State shall have a right to
attend and participate in the pro-
ceedings thereof; and” (24)

Page 5, line 9,—
omit “and” (25)
Page 4,—
for lines 31 and 32, substitute—

“population of the Scheduled
Castes is most concentrated; and”
(54)

Page 4, lines 35 and 36,—
for

“proportion of their population
to the total is the largest”,

substitute—

“population of the Scheduled
Tribes is most concentrated” (57)

Page 5, ling 1,—
after

‘“member” insert “or members”
(58)
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Page 5, line 1,—
omit

“who desires publication there-
of”. (59)

Page 5, line 10—
after
“more” insert “final” (60)
Page 5—
for lines 12 and 13, substitute—

“(ii) the delimitation of assem-
bly constituencies,

of each State.” (61)

Shri Hari Charan Soy: I have two
amendments Nos. 55 and 62.

Mr. Speaker: His No. 55 is the same
as 19 moved by Shri Kamath and
hence it is barred. He may move
amendment No. 62.

Shri Hari Charan Soy: I beg to
move;
Page 5—
after line 13, add—

“Provided that the period of
time between the publication of
the proposals for the delimitation
and the date of hearing of the ob-
jections and suggestions shall be
one month.” (62)

Shri Hem Raj: I beg to move:
Page 4, line 25—

after “units” “insert” upto the
block level” (37)

Page 4, line 32,—

after “large” insert—

“provided that they are evenly
distributed in the different regions
of the State.” (38)

Page 4, line 25—
after “communication” insert,—

“inaccessibility” (53)

DECEMBER 3, 1962

Commission Bill 4196

Shri Hari Vishnu Kamath: As re-
gards the earlier amendments in their
numerical order, I have spoken on
clause 8 and so I do not want to re-
peat those arguments.

Mr. Speaker: He should be brief.

Sthri Hari Vishnu Kamath: I will
speak on amendments Nos. 58, 59 60
and 61. 58 is a very simple amend-
ment. It should be acceptable to the
Minister and to the House without
much discussion. I want to make the
clause more comprehensive by adding
the words ‘or members’. It will read
if . my amendment is accepted:
“.... together with the dissenting
proposals, if any, of an associate mem-
ber or members...... "  Supposing
there is only one member who dis-
sents, that eventuality or possibility
will also be covered if my amend-
ment is accepted.

The second amendment, No. 55 is
with regard to the phrase “who desires
publication thereof”. I seek to omit
it as I feel it should not be there. If
it is passed by the House in this
form, I do not know if the Member
will be consulted by the Commission
and asked: do ycu want your dis-
senting proposals to be published?
Naturally, when a member dissents, his
dissenting notes, as in the case of the
dissenting minutes on Select Com-
mittee reports, have got to be auto-
matically published. I do not know
why a different procedure is adopted
here,

Mr. Speaker: In the case of the
Select Committee that report has to
come here and the House has to
consider it while the decisions of the
Delimitation Commission could not be
subected to any such procedure.

Shri Hari Vishna Kamath: But it
goes before the entire nation and it is
published in the Gazettes of the
Central as well ag the State Govern-
ments.

Mr. Speaker: But what has the
nation to do with that note?
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Shri Hari Vishnu Kamath: A lar-
ger audience will read it; it will
reach a wider public: just as we are
supposed to read the minutes of dis-
sent, people will read them. People
are interested in the elections and
India’s political consciousness is grow-
ing and I am happy over this deve-
lopmept. People are interested in
knowing what their representatives
on the Commission had written about
these matters.

Mr. Speaker: Somectimes, the Mem-
ber himself might not desire its publi-
cation.

Shri }iari Vishnu Xamath: I do not
know why any Member should object
to its publication,

.

Mr. Speaker: Sometimes, some
Members may think like that. I am
not referring to anyone. I am giving
my experience. I have becen an asso-
ciate member twice. Sometimes the
associate member himself is so selfish
that he is looking towards his own
interest only and not towards the
larger interests; and then probably he
might fight it out there but would not
like it to be published.

Shri Hari Vishnu Kamath: In that
case, as the saying goes:

“To thine own self be true, and
it will follow, as the night doth
the day, Thou shalt not be false
to any man.”

he should not append any minute of
dissent. If he appends, he must have
the courage of conviction—it means
he has the courage of conviction—
and should not object to its publica-
tion,

Then, amendment No. 60 is a simple
one, It is in line with the provision
in the earlier Act of 1952. Instead of
“one or more orders,” it should be
“one or more final orders”, It should
be “thercafter by one or more final
orders determine.” I say this because
the word “final”’recurs in sub-clause
(5) of clause 10. There, I come across
these words “final order”, To be in

conformity with that, here also the
wordg should be “final orders” because
they are not open to revision by the
House, and it should be accepted by
the Minister and the House.

My last amendment is purely a
linguistic and constructional amend-
ment. If it stands as at present, it
will mean that they will, by one or
more orders, determine the delimi-
tation of assembly constituencies of
each State only and not of parliamen-
tary constituencies of each State.
As it is, the words “each State” apply
only to the Assembly constituencies.
Therefore, there should be a comma
there, and these words should apply to
the Assembly constituences as well
as to the parliamentary contituencies.
Therefore, this amendment also stands
to reason and must be accepted by the
Minister and by the House,

Shri H. C. Soy: My amendment
No. 62 is self-explanatory. What I
want is that time may be given
between the publication of the pro-
posals of the Delimitation Commission
and the date of hearing of the objec-
tions and suggestions. This period
may be one month. I do not know
whether this should be provided in
this Bill, but certainly time should
be given. If under the rules to be
framed under this Act, this time is
given—it should be given—and if the
hon. Minister will excuse me, I may
withdraw my amendment,

Shri Hem Raj: Mr. Speaker, Sir,
in clause 9(1)(a), I want to add the
words “up to the block level” after
the word “units”, and the word
“inaccessibility” after the word “com-
munication.” I think that the word
“units” by itself does not give a clear
idea as to what will be the adminis-
trative unit which the Election Com-
mission is going to adopt for the pur-
pose of delimiting the constituencies.
Under the Panchayat Act, we have got
the Zila Parishads and the panchayat
samitis. So, I know that as far as
Punjab is concerned, there are block
samitis in the different tehsils, and
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they are confined to the boundaries of
the tehsils themselves. Therefore, 1
want that a line should be drawn for
the purpose of making the intention
of the word *‘units” clear, and for
that purpose 1 want that the words
“administrative units” should be clear
by specifically putting in that those
words should apply to the block levels
or the panchayat samiti level.

I will give one instance. As I told
the House earlier, Kulu js separated
from Kangra by hundred miles. But
it is connected by mountain by a
direct route; there is no route as such.
Therefore, “communications’ by itself
will not serve the purpose of expres-
sing the geography of the area, unless
and until the word “inaccessible” is
added to it, because that portion is
connected by high mountainous range,
from 12,000 to 20,000 feet, always
covered by snow. None can go by
that mountain. Therefore, for making
the intention of this clause clear, I
want that the word “inaccessible”
should be added, because if “communi-
cations” is there without “inaccessi-
ble” the georgraphy of the area will
not be clear.

So far as clause (c) is concerned, I
want that after the word “large” the
words ‘“provided they are evenly dis-
tributed in the different regions of the
State” to be added. Formerly Punjab
was treated as one. In 1952, the
Delimitation Commission entered upon
its work and delimited the consti-
tuencies in a particular way, There-
after, when Punjab was divided into
Punjabi region and Hindi region,
those very constituencies were again
delimited and it so happened that one
region was given more scheduled
caste seats than the other. 1 want
that both these regions should have
the scheduled caste seats according to
the population of the scheduled castes
and they should not be concentrated
only in one region to the detriment
of the other region. For that purpose,
I have moved amendment No. 38.
With these words, I commend my
amendments to the acceptance of the
House.
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Shrimati Sarojini Mahishi (Dharwar
North): Sir, the Election Commission
—the machinery set up to formulate
rules and regulations and also ‘o
conduct the elections on a very large
scale in India—has done commendable
work during the last three elections.
But once the constituencies, are
delimited, it will practically continue
for a period of 15 years, because the
1962 elections which ought to have been
conducted on the basis of the 1961
census, were actually conducted not on
that basis, because it was impossible,
as the timg at the disposal of the
House was too short. So, also, once
the constituencies are delimited now,
after a period of 5 years, that will
practically continue for a period of 15
years. '

I think the words in the sub-clause
(a)—

“due regard shall be had to
physical features, existing boun-
daries of administrative units,
facilities of communication and
public convenience”—

have not been taken into consideration
sufficiently by the Election Commis-
sion, as far as the last general elec-
tions were concerned, because no
amendments or alterations could be
made since the elections were con-
ducted on the basis of the 1951 census.
More than the convenience of the
candidates, it is the convenicnce of the
electorate that we have to take into
consideration. Sometimes we have
found that it is quite impossible to go
over to a particular polling Dbooth,
going over a radius of something like
5 or 6 miles. It is practically impossi-
ble for them. Therefore, I think the
Fiection Commission will take into
consideration the convenience of the
candidates and more so the conveni-
ence of the electorate.

So far as sub-clause (c¢) is concern-
ed, no doubt due respect shall be

-given for the reservation of seats for

the scheduled castes.
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But, at the same time, reservation
of seats for the Scheduled Castes and
Scheduled Tribes should not be taken
as an initiative for them to remain
always backward. As many hon.
Members have already expressed, the
day wwould soon arrive when there
would be no reservations at all. We
do hope that that day would soon
arrive.

But when seats are reserved now
for Scheduled Castes and Scheduled
Tribes it may be better to shift a
particular seat from one place in the
district to another, if the district is
taken as a unit for reservation of seats
for ,Scheduled Castes and Scheduled
Tribes instead of State which, I
think, is considered now as the unit,
%because, as the hon, Member on this
side remarked, it may so happen that
‘s particular district or taluka which
was heavily populated by Scheduled
Castes people during the last general
clections may not be so thickly popu-
lated now, in the next general elec-
tions. It may be due to conversion
into another religion or it may be that
the population of that area shifted to
another area.

At the same time, just as an hon.
Member remarked, the reservation in
the minds of the people must be
removed. So we must give another
opportunity to the people in every
area or district to remove the reser-
vations in their minds. For that the
seat must be shifted from one place
to another. .

It is not always necessary also, even
where a seat is reserved in a parti-
cular taluka or district, that the
candidate contesting for the seat
reserved for the Scheduled Castes
should necessarily be a perzon living
in that area. He may comc from an-

ther place and he can contest the
eat rescrved for the Scheduled Castes
n that particular district. Thercefere,
how far he would be able to serve and
nurse that constituency, is a thing
which also will have to be taken irto
consideration.

Therefore, it is better, in the interest
of the Scheduled Caste people them-
selves,—we need not also presume
that a non-Scheduled Caste member
will not be nursing the constituency
or helping the Scheduled Caste people
—to remove that reservation in the
minds of the people, if the reserved
seats of Scheduled Castes and Sche-
duled Tribes are shifted from one
place to another during the different
elections, so that other people also
will become accustomed and in course
of time we may find a rise in their
standards and the Scheduled Castes
people coming to the same level as
other advanced classes of people in
the district.

Shri Bibudhendra Mishra: Mr.
Speaker, Sir, so far as amendment
No. 37 is concerned, it is not neces-
sary to lay down that the administra-
tive unit would be defined and it
should come up to the block level,
because the district is the largest ad-
ministrative unit, and while demarca-
ing the constituencies it must be left
to the Election Commission to deter-
mine as to what administrative units
in a particular constituency should be
taken into consideration. Therefore,
it should not be put in here.

About amendment No. 38, I have
already opposed it. It is the same as
amendments 19 and 20. I need not
tay anything more, as it revolves on
the principle of rotation.

About amendment No., 53, we have
said here “communictions”. So the
word “inaccessibility” is not necessary.
If they take the question of com-
munications into consideration, they
will naturally take into consideration
whether the area is accessible or in-
accessible. So I am opposed to it.

About amendment No. 58, as T have
already said, this is not necessary,
hecause singular includes plural.

I am opposed to amendment No. 59.
If a member does not desire that his
dissenting note should be published,
there is no reason why he should be
compelled or he should be asked to
publish it.



4203 Delimitation

Mr. Speaker: Shri Kamath says,
why he should append a note of dis-
sent if he does not want it to be pub-
lished?

Shri Bibudhendra Mishra: May be
for a political purpose; nobody knows.

Shri Hari Vishnu Kamath: Poli-
ticians are politicians.

Shri Bibudhendra Mishra: That is
why I said so.

About amendment No. 60, the woxd
‘“final” is not necessary because, as you
will find, clause 10 deals as to how
orders made in clauses 8 and 9 are
final orders. Therefore, the insertion
of the word “final” in clause 9 is not
necessary.

So far as amendment No. 61 is
concerned, since Shri Kamath has
tabled a number of amendment; and
has taken a great deal of pain, I am
prepared to accept it.

Shri Hari Vishnu Kamath: I do not
want any concession. On it own
merits it should be accepted.

Shri Bibudhendra Mishra: Of course
on merits also besides this,

Shri C. K. Bhattacharyya: From
what the hon. Minister has just now
stated we shall be tempted to table a
number of amendments so that at
least some may be accepted.

Shri Hari Vishnu Kamath: He has
not mentioned anything about amend-
ment No. 24 which says that at such
si.tting or sittings the associate mem-
bers representing that State shall
have a right to attend and participate
in the proceedings thereof.

Shri Bibudhendra Mishra: I am
opposed to it bacause it is unnecessary.
Because, the. whole scheme is that the
associate members must participate.
Otherwise, how do they give their
dissenting note. The only difference
is, @s mentioned in the Bill, they can-
not sign and vote,

Then, the Commission may sit at
some place and it is just possible that
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they may not require the presense of
any people belonging to that State.
Anyhow, I have no objection to accep-
ting it. Let it be “in each State”. I
will accept it.

Mr. Speaker: Government are pre-
pared to accept amendment Nos. 23
and 61.

Shri Hari Vishnu Kamath: What
about amendment No. 24?

Mr. Speaker: According to the
Government it is not necessary.
The question is:
Page 5, line 9,—
after ‘“places” insert “in each
State”. (23).

Page 5,—for lines 12 and 13, substi-
tute— .
“(ii) the delimitation of assembly
constituencies, of each State.”
(¢1).
The motion wis adopted.

Mr. Speaker: I will now put all
other amendments moved by Shri
Kamath to the vote of the House.
Amendments Nos. 18, 19, 20, 24, 25, 54.

57. 58. 59 and 60 were put and
negatjved.

Mr. Speaker: I will now put to the
vote amendment Nos. 37, 38 and 53
moved by Shri Hem Raj.

Amendments Nos. 37, 38 and 53 were
put and negatived.
Mr. Speaker: Does Shri Soy want
his amendment te be put?
ot go Wo ®or : HA Wan € fF
Fr wiQs &8 AW F A
e FET AT A @ T F AYAT AA-
iz afm a4 & FAF AR N
Mr. Speaker: Has the hon. Mcm}aer
the permission of the House to with-
dAraw his amendment?
Some Hon. Members: Yes.

The amendment No. 62 was, by leave.
withdrawn,
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Mr. Speaker: The question is:

“That clause 9, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 9, as amended, was added to
the Bill.

Clause 10 — (Publication of orders and
their date of operation)

Shri Hari Vishnu Kamath: 1 beg to
move:

Page 5, line 18,—omit “full” (63).

Page 5, line 27,—after ‘‘election”
insert—

“but not to a by-election” (64).

Page 5, line 37,—after “order”
insert ‘“or orders” (65).

Amendment No. 63 is a simple
amendment, because when something
has the force of law it is not necessary
to say the “full” force of law. It is
redundant. It is wholly unnecessary
to say “it has the full force of law".
It may be a rhetorical expression, but
it is nol necessary in a Bill, in an
enactment. I am told that it has no
value in any enactment.

Amendment No. 64 relates to elec-
tions. I am not quite clear in my
mind as to what exactly this provi-
sion signifies as it has been brought
before this House. It says that the
proposals or orders of the Delimitation
Commission

'

“shall apply in relation to
every election to the House or to
the Assembly as the case may be,
held after the publication in the
Gazette of India”.

of the results.

Take a by-election—of course,
during the emergency we now have
no by-election, but we are legislating
on the supposition, that the emer-
gency might come to an end and we
may have by-elections soon after the
emergency is over. Imagine that the
order is published in 1964 and the
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emergency is also over by then; the
Proclamation of Emergency is revoked
by the President and we revert to the
normal times. Then, suppose, there
is a by-election to the House of the
People or to a Legislative Assembly
of a State in 1965 to a scal caused by
a vacancy, either due {o death or
resignation or due to the unseating of
a Member in one of the Houses. Then,
for that by-election what will be the
constituency to fill that particular
seat? It will be the old one and not
the constitucney as determined by
the Commission according to this Act.
But, as it stands, it will mean that
once the orders are published for
every election, whether ordinary
general elections or by-election, the
orders will apply. So, I want to make
it clearer by saying “but not to a by-
clection”. Therefore, if my amend-
ment is accepted, it will mean that the
orders will apply to general elections
and not to by-elections. It stands to
reason that the constituencies of the
by-elections should not be altered
before the next general elections, That
should be accepted by the House,

The last one is also just a verbal
amendment. If you read the sub-
clauge, as it stands, you will find
that in the earlier part of the
sub-clause orders are referred to
and in the latter part of the
same sub-clause the word ‘order’,
that is, singular, has been used. In the
earlier part the word ‘orders’ is used.
Therefore, it is bad drafting and bad
English, perhaps worse English.
Therefore to bring this in conformity
with the earlier word, it should be
“final order or orders of the Com-
mission”.

All these three amendments are
very simple and stand to reason.
Therefore they should be accepted by
the hon. Minister and the House, I
submit,

Shri Bibudhendra Mishra: About
amendment No. 63, the word “full”
has been used in most of the Acts
since 1952,

Shri Hari Yishny Kamath: I do not
know.

—
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Sh.i Bibudhendra Mishra: I have
ascertained it. It is used in most of
the drafts. It is just a question of
drafting.
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Mr. Speaker: Full force of law!

Shri Bibudhendra Mishra: That has
been used in most of the Acts.

Mr. Speaker: I do not follow it.
Will there be anything having less
than the full force?

Shri Bibudhendra Mishra: It does
not matter if the word ‘full’ is taken
out.

Mr. Speaker: There is no signific-
ance in that. There cannot be any-
thing having anything other than that.
The force of law is just the same.

Shri Hari Vishnu Kamath: It is
redundant.

Shri Bibudhendra Mishra: It does
not matter if it is taken out. It may
be accepted. Because it has been
used in most of the Acts, it is there.

Regarding insertion of the words
“but not to a by-election”, it is not
necessary because the Constitutional
provision is clear., What in essence
this sub-clause (5) of clause 10 seeks
to enforce is article 81 of the Consti-
tution. It is only a reproduction of
articles 81 and 170. Therefore, there
is no question of this order being
applicable to any election held prior
to the dissolution of the House for the
next Gencral Elections.

Mr. Speaker: Then, what about the
words ‘final order’ being at one place
and ‘orders’ being at other places?
Final order can only be one order.

Shri Bibudhendra Mishra: It does
not matter. Let it be included. It
does not make any difference.

Shri Hari Vishau Kamath: That
means, you accept it.

Shri Bibudhendra Mishra: Yes,

Mr. Speaker: Which
accepted?

Shri Bibudhendra Mishra:
and 65 but not No. 64.

ones are

Nos. 63
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/ Mr. Speaker: ‘The question is:
Page 5, line 18—
omit “full” (63).
Page 5, line 37,—

after “‘order” insert “or orders”
(65).

The motion was adopteb.
Mr. Speaker: .The question is:
Page 5, line 27,—
after “election” insert—
*, but not to a by-elecpion” (64).
The motion was negatived.
Mr. Speaker: The question is:

“That clause 10, as
stand part of the Bill.”

,
amended,

The motion was adopted.

Clause 10, as amended, was added to
the Bill,

Clause 11— (Power to maintain delimi-
tation orders up-to-date)

Shri Hari Vishnu Kamath: To this
last clause, I move amendment No, 26.

Page 6, after line 10, insert—

“(c) Every such notification
shall be laid before the House of
the People and the Legislative
Assemblies of the States con-
cerned.” (26).

1 suppose, in line with other similar
provisions that have been accepted by’
the House with regard to other Bills
with regard to orders and rules made
under the enactment, this also should
be accepted by the House without any
discussion. The Minister should see
his way to declare his agreement*
straightaway and the House should
have no difficulty in accepting this
amendment. It is a very simple one
and upholds the supremacy of Parlia
ment in our Parliamentary demoer:
tic system.

Shri Bibudhendra Mishra: I acce}

¥ this amendment. I would like to make
a verbal drafting change. With the
permission of the House, I move:
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Page 6, after line 10, insert—

“(¢) Every notification under
this section shall be-laid as soon
as may be after it is issued, before
the House of the People and the
Legislative Assembly of the State
concerned.”

Mr. Speaker: I shall now put
Anfendment No. 26 as modified by the
Government amendment to the vote
of the House.

The question is:
Page 13, after line 10, insert—

“(c) Every notification under
this «-ction s .all be laid as soon
as m& v be after it is issucd, before
the House of the Pcopie and the

o Legislative Assembly of the State
concerned.”

.

The motion was adopted.

M:. Sucaker: The question is:

“That clausc 11, as amended,
stand part of the Bill.”

The motion was adopted.
Clausc 11, as amended, was added to
the Bill.

The question is:
“That clause 1, the Enacting

Formula and the Title stand part
of the Bill.”

The motion was adopted.

Mr. Speaker:

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Shri Ranga: The Third reading may
be taken tomorrow.

Mr, Speaker: I put it to the House.
We have agreed.
Shri Bibudhendra Mishra: I move:
“That the Bill, as amended, be
passed.”
Mr. Speaker: The question is:
“That the Bill, as amended, be
passa.”

The motion was adopted.
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DETENTION OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing letter, dated the 30th November,
1962, frem the Governmcat of
Madras:—

“I have to inform you that the
Government of Madras have
found it their duty, in exercise of
their powers under Rule 30 of the
Defence of India Rules, 1962, to
direct that Shri R. Umanath,
Member, Lok Sabha, be detained
with a view to preventing him
from acting in any manner pre-
judicial to the defence of India
and the public safety.

Shri R. Umanath, M.P., who had
been taken into custody at 3-50
hours on the 21st November, 1962,
at Tiruchirapalli, under section
151, Criminal Procedure Code,
was accordingly detained, and is
at present lodged in the Central
Jail, Cuddalore.”

The House stands......

Shri Ranga: Before you adjourn
the House, may I make one observa-
tion? I have had the general impres-
sion that while the House is in
scssion, the Members of the House are
not liable to be arrested and especial-
ly taken into detention,

Some Hon. Members:

Shri Ranga: How is it that you
have not raised your voice in protest?

No, no.

Mr. Speaker: There is no such
thing. The hon. Member is not correct
in saying that. So far as the criminal
law is concerned, we cannot interfere.

The House stands adjourned to meet
again at 12 o’clock tomorrow,

17.18 hrs.

The Lok Sabha then adjourned till
Twelve of the Clock on Tuesday, the
4th December, 1962|Agrahayana 13,
1884 (Saka).
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CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE .

(1) Shri S. M. Banerjee called
the attention of the Mini-
ster of Home Affairs to
the reported existence of
Chinese espionage ring
in Assam and NEFA.

The Minister of Home
Affsirs (Shri Lal Bahadur
Sheetri) made a statement
in regard thereto.

(#) Shri Ram Sewak Yadav
called the attention of the
Prime Minister to the
reported attack on Dr.
S. Gopal, Director of the

Historical Division of
the Ministry of Hxternsl
Affairs.

The Prime Minister (Shri
Jawaharlsl Nehru) meade
a statement in regand
thereto.

PRESIDENT'S ASSENT TO
BILLS . . . .

Secretary laid on the Table the
following Bills passed by
the House of Parliament
during the current session
and assented to by the Pre-
sident since the last report
made to the House on the
8th November, 1963 =
(1) The Appropristion (Rail-
ways) No. s Bill,
1962.

(3) The Approprietion (No.
s) Bill, 1962.

STATEMENT BY MINIS-
TER . . . . .

The Deputy Minister of Ex-
ternal Affairs (Shri Dinesh
Singh) made a statement re-

ging the location of the
ird  Nuclear Power

Station.

CorLymns

4061~-70

4070

4071—73

BIl.LL INTRODUCED

(1) The Delhi Motor Vehicles
Taxation Bill, 19€2.

(2) The Personal Injuries
gimergency Provisions)
ill, 1962.

(3) The Indian Tariff (Second
Amendment) Bill, 1962.

BILL PASSED

Discussion on the motion to
consider the Delimitation
Commission Bill, 1962 mo-
ved on the 30th November,
1962, continued. The dis-
cusgion was concluded and
motion was adopted. After
clause-by-clause considera-
tion, the BiH, as amended,
was passed .

INTIMATION RE: DETEN-
TION OF MEMBER . .

The Speaker informed Lok
Sabha that he had received
intimation from the Govern-
ment of Madras, that Shri
R. Umanath, Mcmber, Lok
Sabha, who was taken into
custody on the 21st Novem-
ber, 1962, at Tiruchirapalli,
under section 151, Criminal
Procedure e, was de-
tained under Rule 30 of the
Defence of India Rules,
1962, and had been lodged
lin the Central Jail, Cudda-
ore .

AGENDA FOR TUESDAY,
DECEMBER 4, 1962/AGRA-
HAYANA 13, 1884 (SAKA)—

Consideration and passing of
the Gift tax (Amendment)
Bill, 1962 and also consi-
deration of the Taxation
Laws (Amendment) Bill,
1962.
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